MINUTES OF NORMS COMMITTEE (NC-7) OF
‘PLASTIC & RUBBER PRODUCTS’
MEETING NO. 22/AM16
SCHEDULED FOR 10.03.2016
(HELD ON 22.03.2016)

UNDER THE CHAIRMANSHIP OF
SHRI DARSHAN SINGH, ADDL. DGFT

Meeting No. 22/87-NC-7/2015 of NORMS COMMITTER (NC-7) dealing with ‘Chapter 39 and 40 of
ITC (HS) Code’ scheduled to be held on 10.03.2016, was held on 22.03.2016, under the Chairmanship of
Shri Darshan Singh, Addl. DGFT, Directorate General of Foreign Trade, Department of Commerce, Udyog
Bhawan, New Delhi-110011. Following officers attended the Meeting:

1) Shri O.P. Sharma, Jt. Industrial Adviser, D/o C&PC
2) Shri Nand Lal, Consultant, DIPP
3) Shri Seikhomang Kipgen, Dy. DGFT
4) Smt. Chander Karita Pandey, FTDO
2. Following are the decisions of the Norms Committee after deliberation and RLA concerned shall

take consequential action as per Foreign Trade Policy/Procedures:

MANUAL CASES

Case No. A-228 HQ F. No.

SUPREME INDUSTRIES LTD.
01/87/162/00015/AM 1 6/DES-VI] _
RLA F. No.

Adv. Lic. No.
0310792783 dated 09.01.2015 03/93/160/00680/AM15 )
= < 9J SdleC Ul

Request: Amendment in the description of Export Product to read as “Articles
Laminated Multilayer Film ij.e. Tarpaulins, Covers”
0310792783 dated 09.01.2015

Status:
Deferred

"NC'No.:22/AM16
Dated: 22.03.2016

M

made out of Cross
against Advance Authorization No.

Decision: A copy of Representation of firm was
Petrochemicals (D/o C&PC) on 05.05.2015. As decided by the committee in its earlier meeting, a copy. of

the representation was again- forwarded to D/o C&PC on 28.06.2015. Comments awajted from D/o C&PC,
Reminder to be issued to D/o C&PC to expedite the matter.

Bt 3

forwarded to the Department of Chemicals &
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‘CaseNo.A-229 | HELIOS PACKAGING HQF.No. Status: |
01/87/050/00223/AM14/DES-VII  ||Deferred
NC No.:22/AM16 |[Adv. Lic. No. RLA F. No. (
Dated: 22.03.2016 /0710095382 dated 15.05.2013 07/24/040/00542/AM 13
__'—__—————-_._—_: —_— 1 —

Request: Fixation of adhoc norms in res

pect of Advance Authorization No. 0710095382 dated
15.05.2013.

Decision: A copy of representation of firm has been forwarded to D/o C&PC on 05.01.2015. Comments
awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the matter.

| Case No. A-230 NEWAGE LAINATORS PVT.JHQ F. No. Status:
LTD. 01/87/050/00018/AM15/DES-VI] Deferred
NC No.:22/AM16 ||Adv. Lic. No. RLA F. No.
Jl)ated: 22.03.2016 (0510384978 dated 25.04.2014 05/24/040/00489/AM14

Request: Enhancement in the quantity of Import Items allowed by NC against Advance
Authorization No. 0510384978 dated 25.04.2014

Decision: A copy of representation of the firm

has been forwarded to D/o C&PC on 03.02.2015.
Comments awaited from D/o C&PC. Reminder to be iss

ued to D/o C&PC to expedite the matter.

Case No. A-231 NEWAGE LAINATORS PVT.|HQ F. No. Status;
LTD. 01/87/050/00465/AM14/DES-VII Deferred

NC No.:22/AM16 |[Adv. Lic. No. RLA F. No.

Dated: 22.03.2016 (0510376612 dated 20.01.2014 05/24/040/00394/AM10

Request: Enhancement in the quantity of Import Item allowed by NC against Advance
Authorization No. 0510376612 dated 20.01.2014 r—

M

A copy of representation of firm has been forwarded to D/o C&PC on 10.02.20]
awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the matter.

Decision: 5. Comments

—— ::‘::_\___\—‘—\_‘_-_‘—‘_-—-—._____ ——__—————_
Case No. A-232 HAMILTON HQ F. No. Status:
HOUSEWARES PVT. LTD. 01/87/050/00174/AM14/DES-V]] I Deferred
NC No.:22/AM16  ||Adv. Lic. No. |'ELA F. No.
Dated: 22.03.2016  |[0310737623 dated 13.06.2013 03/94/040/01038/AM 1

&)
3

Request: Review of adhoc norms fixed in re

spect of Advance Authorization No. 0310737623
dated 13.06.2013

Decision: A copy of Representation of firm has bee

n forwarded to D/o C&PC on 17.06.2015.
Comments awaited from D/o C&PC. Reminder to be issued 1o

D/o C&PC to expedite the case.

R
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Ea_s_eT\Jz A-233 Macro -_Pol;ng_‘s —P.—Ltd., HQF. N_o. I Status:

Ahmedabad 01/87/050/00346/AM15/DES-VII  ||Deferred
NC No.:22/AM16 ||Adv. Lic. No, - RLA F. No. Gp_1, ;
Dated: 22.03.2016 |(0810133802 dated 13.11.2014 08/24/040/00303/AM 15 | —

Request: Amendment in the description of Import Item No. 4 against Advance Authorization No. %

0810133802 dated 13.11.2014

Decision: A copy of Representation of the firm has been forwarded to D/o C&PC on 06.07.2015.
Comments awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the case.

Case No. A-234 Macro  Polymers P, Ltd.,||HQ F. No. Status:

Ahmedabad 01/87/050/00023/AM16/DES-VII  |Deferred
NC No.:22/AM16 |[Adv. Lic. No. RLA F. No. %7_.
Dated: 22.03.2016 (0810134812 dated 16.03.2015 03/84/040/00455/AM15

Request: Amendment in the description of Import Item No. 4 against Advance Authorization No. %
0810134812 dated 16.03.2015

Decision: A copy of Representation of the firm has been forwarded to D/o C&PC on 06.07.2015,
Comments awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the case.

Nitrex ChemEls_In—dia Ltd.,[HQ F. No. Status:
New Delhi - 01/87/050/00180/AM10/DES-VII Deferred

f

Case No. A-235 J

Adv. Lic. No, ”RLA F. No. IL ‘ %

NC No.:22/AM16
[ Dated: 22.03.2016

0510248117 dated 24.08.2009 05/24/040/00273/AM10

Request:  Amendment in the description of Export Product against Advance Authorization No. v
0510248117 dated 24.08.2009

Decision: A copy of Representation of the firm has been forwarded to D/o C&PC on 21.07.2015.
Comments awaited from D/o C&PC. Reminder to be issued to D/o C&PC 1o expedite the case.

Case No. A-236 Manjushree T_Zﬂop—ackid.. HQ F. No. Status:
Bangalore 01/87/050/00020/AM15/DES-VII  |[Deferred
NC No.:22/AM16 ||Adv. Lic. No. RLA F. No.
| Dated: 22.03.2016 0710103920 d1. 05.05.2014_ 07/24/040/00415/AM 14
Request: fixation of adhoc norms in respect of Advance Authorization
No. 0710103920 dt. 05.05.2014
Decision:  In response to D/L issued by D/o C&PC, the firm had submitted its reply. a copy of which was

forwarded to D/o C&PC on 04.02.2016. Comments awaited from D/o C&PC.
GR_Lg 2
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Status:

“Case No. A-237  |[mis Gujarat_—lzaﬁa_l_ndﬁ'ies HQ F. N—T
Ltd., Ahmedabad 01/87/050/00489/AM15/DES-VII  ||Deferred

NC No.:22/AM16
Dated: 22.03.2016

Adv. Lic. No. o RLA F. No. C'C,’L__fd"i '
0810134417 dated 29.01.2015  [08/24/040/00385/AM15 B

Request:  Inclusion of Import Item No. 2 — “Calcium Carbonate’ left out by NC against Advance %
Authorization No. 0210204985 dated 16.09.2014

Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 07.09.2015.
Comments awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the case.

Case No. A-238 M/s Rajiv Plastic Iaustries, HQ F. No. Status:
Mumbai 01/87/050/00436/AM15/DES-VII Approved
NC No.:22/AM16 (!;\dv. Lic. No, RLA F. No. " )
Dated: 22.03.2016 |(0310791618 dated 02.12.2014 |03/95/040/00689/AM15 @g

Request:  Amendment in the description of Export Item against Advance Authorization No.
0310791618 dated 02.12.2014 %/

Decision: The Committee considered the case and decided to approve the amendment as requested by the
firm to read the Description of Export product as “FILLED PP COMPOUND (Containing 60 + 1% PP
and 40 + 1% Talc)™, instead of ‘TALC FILLED PP COMPOUND (Containing 60 + 1% PP and 40 + 1%

Talc).

RLA may take consequential action as per Policy / Procedures.

| Case No. A-239 M/s Rajiv Plastic Industries, HQ F. No. Status;
Mumbai 01/87/050/00201/AM15/DES-VII Approved
NC No.:22/AM16 ||Adv. Lic. No. - _ |RLA F. No.
Dated: 22.03.2016 |/0310786228 dated 01.07.2014 03/95/040/00280/AM 15 -

Request: Amendment in the description of Export Item against Advance Authorization No.
0310786228 dated 01.07.2014

Decision: The Committee considered the case and decided to approve the amendment as requested by the
firm to read the Description of Export product as “FILLED PP COMPOUND (Containing 60 + 1% PP
and 40 + 1% Talc)”, instead of “TALC FILLED PP COMPOUND (Containing 60 + 1% PP and 40 + 1%
Talc)™.

RLA may take consequential action as per Policy / Procedures,

R g
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Case No. A-240 M/s Macro——Poly_mers P. Ltd.,||HQ F. No. o Status:
Ahmedabad 01/87/162/00051/AM16/DES-VII  |Deferred
NC No.:22/AM16 [[Adv. Lic. No. RLA F. No.
Dated: 22.03.2016 [[Not issued yet 08/24/040/00200/AM15 P
Request:  Fixation of adhoc norms for the export product “Alkyd Resin S- 5060 BT (80% +/-2%
Resin Content)” under Para 4.4.2 of HBP Vol. I E
Decision: A copy of Application of the firm has been forwarded to D/o C&PC on 23.12.2015.

Comments awaited from D/o C&PC. Reminder to be issued to expedite the case.

Case No. A-241 Macro  Polymers P. Ltd.,|HQ F. No. Status:
Ahmedabad 01/87/162/00052/AM16/DES-VII Approved

NC No.:22/AM16 ||Adyv. Lic. No. RLA F. No.

Dated: 22.03.2016 |[Not issued yet [08/24/040/00243/AM15

Request:  Fixation of adhoc norms for the export product “Alkyd Resin S-5060 BT (80% +/-2%
Resin Content)” under Para 4.4.2 of HBP Vol. I

Decision: Based on the written comments furnished by the D/o C&PC vide their OM No.
46011/20/2009-PC-II dated 22.03.2016, the Committee approved following adhoc norms:

EXPORT ITEM QTY IMPORT ITEM QTY
Alkyd Resin S 5060 BT I kg | 1. Soyabean Qil 0.492 kg
(80+/-2% Resin Content) 2. Phthalic Anhydride 0.215 kg
3. Pentaerithritol 0.133 kg
h. Benzoic Acid 0.010 kg
5. Mineral Turpentine Oil (MTO) 0.214 kg -
RLA may take consequential action as per Policy / Procedures. ! S -~

CET



Case No. A-242 | Mac? Polymers_— P. ITd, HQ F. No. Status:
Ahmedabad 01/87/162/00053/AM16/DES-VII Approved
(Wc No.:22/AM16 |[Adv. Lic. No. “RLA F. No. ” J
Dated: 22.03.2016 |[Not issued yel 08/24/040/00044/AM15
L Gl Le
Request:  Fixation of adhoc norms for the export product “Alkyd Resin S- 5060 BT (80% +/-2%
Resin Content)” under Para 4.4.2 of HBP Vol. 1
Decision: Based on the written comments furnished by the D/o C&PC vide their OM No. ESE
46011/20/2009-PC-II dated 22.03.201 6, the Committee approved following adhoc norms:
[7 EXPORT ITEM f QTY IMPORT ITEM QTY
Alkyd Resin S 5060 BT lkg | 1. Soyabean Oil 0.492 kg
(80+/-2% Resin Content) 2. Phthalic Anhydride 0.215 kg
3. Pentaerithritol 0.133 kg
4. Benzoic Acid 0.010 kg
E Mineral Turpentine Oil (MTO) 0.214 kg
\BLA may take consequential action as per Policy / Procedures. 1
Case No. A-243 Paradise Polymers Ltd.,|[HQ F. No. Status:
Mumbai 101/87/050/00058/AM15/DES-VII Deferred
NC No.:22/AM16 ||Adv. Lic. No. RLA F. No.
LDated: 22.03.2016 0310773869 dated 11.03.2014 03/95/040/00968/AM 14
Request: Fixation of adhoc norms in respect of Advance Authorization No. 0310773869 dated

11.03.2014.

Decision: A D/L No. 46011/48/2014-PC.11 dated.17.1 1:2015-was-issued-by-D/o- C&PC to firm: I was
decided by the Committee to issue a Reminder to firm giving 15 days time for submission of information.




Case No. A-244  [[PYE Tools Pvt. Ltd., Ludhiana |[HQ F. No. Status:
| 01/87/162/00087/AM16/DES-VII || Approved
NC No.:22/AM16 |Adv. Lic. No. RLA F. No.
Dated: 22.03.2016  [[Not issued yet 30/24/040/00020/AM16 i
Request: Grant of Advance Authorization under Para 4.7 of HBP Vol.I for the export product

““Poly Carbonate flakes-Granules plasties”” against import of “Waste, Paring and

Scrap of Plastics”’.
Chls

Decision:  After deliberation of the matter, the Committee decided to approve as applied for by the firm

in terms of the permission given by the Ministry of Environment & Forest’s (MOEF) OM No.17-7/2015-
HSMD dated 02.11.2015 for import of 265 MT of plastic scrap (used CDs and DVDs) for producing

plastic granules by the applicant subject to the following conditions:

(i) The import shall be only for the intended use of recovery/manufacture/recycling at the unit
and the imported material shall not be sold further.

(ii) The importers would have to ensure that all recyclable materials are actually recycled by
them. There should be no disposal of materials other than by recycling.

(itiy  No “Municipal Solid Wastes” or “Post Consumer Domestic Wastes” or “Biomedical
Wastes” or any other type of Hazardous waste shall be imported along with the PET
Scrap/Plastic scrap. In case of any illegal imports, the consignment will have to be sent back
to the exporting country and the importer shall bear the cost for the same.

(iv) Record of residue generated while recycling the imported pet scrap/plastic scrap should be
maintained along with the quantity and characteristics of non-recyclable residue. These must
be treated/disposed as per the consent order issued from time to time by concerned State
Pollution Control Board in an environmentally sound manner.

RLA may take consequential action as per Policy / Procedures.

Case No. A-245 M/s Kuloday Technopack Pvt.|HQ F. No. Status:
||[Ltd., Mumbai B 01/87/162/00088/AM16/DES-VII  |Deferred
NC No.:22/AM16 ||Adv. Lic. No. 0310794719 RLA F. No.
| Dated: 22.03.2016 |[Dated 13.03.2015 03/94/040/01174/AM15

Subject: Enhancement in the wastage allowed by NC in its meeting No. 16/AM16 held on 28.08.2015.

Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 10.11.2015. Comments
awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the case.

(2

-
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[ Case No. A-246  ||M/s Caterpillar Signs Pvt. Ltd.|JHQ F. No, Status:
Ahmedabad | 01/87/162/00095/AM16/DES-VII  [[Deferred
NC No.:22/AM16 ||Adv. Lic. No. 0810132685 RLA F. No. %
Dated: 22.03.2016 |dated 14.07.2014 08/24/040/00144/AM1 5

Subject: Fixation of adhoc norms in respect of Advance Authorization No. 0810132685 dated %
14.07.2014.

Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 10.11.2015. Comments
awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the case.

Case No. A-247 M/s. International Conveyors |[HQ F. No. Status:
Ltd., Aurangabad 01/87/50/00616/AM09/DES-VII Deferred

NC No.:22/AM16 ||Adv. Lic. No. 0310485860 RLA F. No.

Dated: 22.03.2016 | dated 10.09.2008 30/24/040/00473/AMO09

Subject: Request for incorporate the inputs name as Plyester Filament Yarn. (1000/1500
Denier)/super High Tenacity Polyester Yarn 1100 DTEX.

Decision: A D/L dated 30.12.2015 was issued by D/o C&PC to firm. This was followed by Reminder
from DGFT on 22.03.2016 giving 15 days time for submission of information. Reply still awaited from the
firm. Last & final reminder to be issued to the firm giving 15 days time for furnishing the requisite
information.




Case No. A-248 M/s Tinna Rubber and ) HQF. No. Status:
Infrastructure Ltd., New delhi 01/87/171/00086/AM16/DES-VII  ||Approved
NC No.:22/AM16 r[ﬁot issued yet JRLA F. No. ‘
Dated: 22.03.2016 05/24/040/00252/AM16
L ol i -
Subject: Fixation of adhoc norms for the export product “Ultra fine Compounded Rubber/
Reclaim Rubber” under Para 4.07 of HBP Vol. I %‘/

Decision: Based on the written comments furnished by DIPP vide their letter No. 7/308/2015-TSW
dt.16.03.2016, the Committee decided to approve following adhoc norms:

[EXPORT ITEM QTY IMPORT ITEM QTY
Crumb Rubber Powder |1,000 MT Radial Bus/Truck Tyre Scrap 1050 MT
Rubber Activator 15 MT
Rubber Processing Oil 150 MT
RLA may take consequential action as per Policy / Procedures.

Case No. A-249 M/s Tinna Rubber and HQ F. No. Status:
Infrastructure Ltd., New delhi 01/87/171/00085/AM16/DES-VII  ||Approved

NC No.:22/AM16 ||Not issued yet RLA F. No.

Dated: 22.03.2016 05/24/040/00251/AM16

Gele

Subject: Fixation of adhoc norms for the export product “Crump Rubber Powder” under Para 4.07

of HBP Vol. I
Decision: Based on the written comments furnished by DIPP vide their letter No. 7/308/2015-TSW
dt.16.03.2016, the Committee decided to approve the following adhoc norms:

EXPORT ITEM QTY IMPORT ITEM - JQTY
CrumbRubberPowder— {1,000 MT ‘Radial Bus/Truck Tyre Scrap o ‘ 1050 MT

RLA may take conscquential action as per Policy / Procedures.

[ Case No. A-250

M/s. Kohinoor India Pvt. Ltd. |[HQ F. No. Status:
\91/87/050/00059/AM14/DES-VII Deferred

NC No.:22/AM16
Dated: 22.03.2016

Adv. Lic. No. and Date RLA F. No.
3010093524 dated 30.04.2013 | 30/24/040/00004/AM 14

Request: Fixation of adhoc norms in respect of Advance Authorization No. 3010093524 dated
30.04.2013
Decision: A copy of representation of firm has been forwarded to DIPP on 30.11.2015. Comments

awaited from DIPP. Reminder to be issued to expedite the case.

G0~
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Case No. A-251

_'M/s. Kohinoor India Pvt. Ltd. ]’HQ F. No.

01/87/050/00228/AM13/DES-VII

[ NC No.:22/AM16
Dated: 22.03.2016

Adv. Lic. No. and Date
3010089129 dated 19.09.2012

RLA F. No.
30/24/040/00032/AM13

Status: r
Deferred

Request:
19.09.2012

Decision:

awaited from DIPP. Reminder to be issued to expedite the case.

Fixation of adhoc norms in respect of Advance Authorization No. 3010089129 dated

A copy of representation of firm has been forwarded to DIPP on 30.11.2015. Comments

Case No. A-252 M/s. Kohinoor India Pvt. Ltd. ||[HQ F. No. Status:
01/87/050/00333/AM14/DES-VIl |[Deferred

NC No.:22/AM16 ||Adv. Lic. No. and Date RLA F. No.

Dated: 22.03.2016 |3010098428 dated 21.11.2013 30/24/040/00026/AM14

Request:
21.11.2013

Decision:

awaited from DIPP. Reminder to be issued to expedite the case.

Fixation of adhoc norms in respect of Advance Authorization No. 3010098428 dated

A copy of representation of firm has been forwarded to DIPP on 30.11.2015. Comments

| Case No. A-253 MUs. Eastman Reclamations HQ F. No. Status:
01/87/050/00131/AM14/DES-VII |(Deferred
NC No.:22/AM16 | Adv. Lic. No. and Date RLA F. No.
Dated: 22.03.2016 3010094324 dated 03.06.2013 30/24/040/00008/AM 14
Request: Fixation of adhoc norms in respect of Advance Authorization No. 3010094324 dated
03.06.2013
Decision: A copy of r_elgresentation of firm has been forwarded to DIPP on 28.12.2015. Comments

awaited from DIPP. Reminder to be issued to expedite the case.

Case No. A-254 M. Rio Care (India) Pvt Ltd. |[HQF. No. Status:
01/87/050/00353/AM12/DES-VII ||Deferred

NC No.:22/AM16 ||Adv. Lic. No. and Date RLA F. No.

Dated: 22.03.2016 ||0310678496 dated 24.01.2012 30/95/040/00878/AM12

Request:

dated 24.01.2012

Decision:

awaited from D/o C&PC. Reminder to be issued to expedite the case.

(L& v

Fixation of adhoc norms in respect of Advance Authorization No. 0310678496

A copy of representation of firm has been forwarded to DIPP on 29.12.2015. Comments

Cb_bp
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Case No. A-255 M/s Balkrishna Industries Ltd. HQ F. No. Status:
01/87/50/171/94/AM16/DES-VII (|Approved

NC No.:22/AM16 ||Adv. Lic. No. and Date RLA F. No.
Dated: 22.03.2016 [[0310798871 dated 14.09.2015  [03/94/040/00460/AM16

Request:  Fixation of adhoc norms in respect of Advance Authorization No. 0310798871 dated
14.09.2015
&

Decision: Based on the written comments furnished by DIPP vide their letter No. 7/33/2016-TSW
dt.29.02.2016, the Committee decided to approve the following adhoc norms:

Export Item Qty Description Qty

1. New Pneumatic 100 | 1. NATURAL RUBBER-SMOKED SHEETS ( RSS) 15.928 Kgs

Tyres of Rubber, of kgs

a kind used on 2. NATURAL RUBBER-TECHNICALLY SPECIFIED NATURAL | o oo

buses or lorries: RUBBER ( TSNR) ’ g

Other Nylon. (Total

Quantity to be 3. SYNTHETIC RUBBER:BUTADIENE RUBBER (BR) 6.797 Kgs

exported 55,000.00 4. SYNTHETIC RUBBER:STYRENE BUTADIENE RUBBER S

kgs) SBR-1500/1502 - &
5. CARBON BLACK 23.988 Kgs
6. NYLON TYRE CORD FABRIC (DIPPED) 11.181 Kgs
7. RUBBERISED TEXTILE FABRIC NYLON CHAFER FABRIC T
(DIPPED) 0288
8. POLYESTER TYRE CORD FABRIC (DIPPED) 0.061 Kgs

9. WIRE OF IRON OR NON-ALLOY STEEL OF A THICKNESS
ABOVE 18 SWG BUT UP TO 26 SWG (BRONZE COATED TYRE | 3.899 Kgs

BEADWIRE)

10. RUBBER CHEMICAL :ANTIOXIDANTS 1.454 Kgs
11. RUBBER CHEMICAL :ACCELERATOR 0.414 Kgs
12. RUBBER CHEMICAL :RETARDERS 0.131 Kgs

- 13.ZINCOXIDE | 2081Kes )

14. STEARIC ACID 1.111 Kgs
15. MICROCRYSTALLINE PETROLEUM WAX 0.667 Kgs
16. MOULD RELEASE PREPARATION (INSIDE RELEASE) 0.192 Kgs
17. MOULD RELEASE PREPARATION (OUTSIDE RELEASE) 0.162 Kgs
18. PRECIPITATED SILICA 0.323 Kgs
19. RAE (Residual Aromatic Extract) OIL OR SIMILAR

PRODUCTS IN WHICH THE WEIGHT OF THE AROMATIC 4262 Kgs

CONSTITUENTS EXCEEDS THAT OF THE NON AROMATIC
CONSTITUENT. USE AS PLASTICISERS.

20. PETROLEUM TACKIFIER RESIN 0.162 Kgs

21. PHENOLIC TACKIFIER RESIN 0.051 Kgs

22. INSOLUBLE SULPHUR 0.091 Kgs
0.020

23. BLADDERS Numbers
24. PROCESSING ADDITIVES 0.515 Kgs
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2. New Pneumatic Tyres of | 100 kgs | 1. NATURAL RUBBER-SMOKED SHEETS ( RSS) 3.000 Kgs
Rubber, of a kind used on 2. NATURAL RUBBER-TECHNICALLY SPECIFIED T
motor cycles: Other NATURAL RUBBER ( TSNR) ‘ £
Nylon. (Total Quantity to 3. SYNTHETIC RUBBER:BUTADIENE RUBBER (BR) 5.393 Kgs
be-exported 75,000.00 kgs) 4. SYNTHETIC RUBBER:STYRENE BUTADIENE e
RUBBER SBR-1500/1502 ' £
5. SYNTHETIC RUBBER:OIL EXTENDED STYRENE 11.837 Kas
BUTADIENE RUBBER SBR- 1712 /1723 /1783 '
6. CARBON BLACK 24.442 Kgs
7.NYLON TYRE CORD FABRIC (DIPPED) 4.727 Kgs
8. RUBBERISED TEXTILE FABRIC NYLON CHAFER 0.121 Kgs
FABRIC (DIPPED) '
9. WIRE OF IRON OR NON-ALLOY STEEL OF A
THICKNESS ABOVE 18 SWG BUT UP TO 26 SWG 1.778 Kgs
(BRONZE COATED TYRE BEADWIRE)
10 RUBBER CHEMICAL :ANTIOXIDANTS 1.545 Kgs
11. RUBBER CHEMICAL :ACCELERATOR 0.414 Kgs
12. RUBBER CHEMICAL :RETARDERS 0.101 Kgs
13. ZINC OXIDE 1.919 Kgs
14. STEARIC ACID 1.141 Kgs
15. MICROCRYSTALLINE PETROLEUM WAX 0.838 Kgs
16. MOULD RELEASE PREPARATION (INSIDE 0.192 Kgs
RELEASE) :
17.MOULD RELEASE PREPARATION (OUTSIDE -
RELEASE) ' N
18. PRECIPITATED SILICA 2.242 Kgs
19. RAE (Residual Aromatic Extract) OIL OR SIMILAR
PRODUCTS IN WHICH THE WEIGHT OF THE
AROMATIC CONSTITUENTS EXCEEDS THAT OF THE | 5.383 Kgs
NON AROMATIC CONSTITUENT, USE AS
PLASTICISERS.
20. PETROLEUM TACKIFIER RESIN 0.141 Kgs
- 21. PHENOLIC TACKIFIER RESIN 0.030 Kgs
- 22, INSOLUBLE SULPHUR 0.020 Kgs
. 0.020
23, BLLADDERS R
24, PROCESSING ADDITIVES 0.707 Kgs
3. New Pneumatic Tyres of | 100 kgs | 1. NATURAL RUBBER-SMOKED SHEETS ( RSS) 5.464 Kgs
Rubber, Other having a 2. NATURAL RUBBER-TECHNICALLY SPECIFIED e
"herring-bone" or similar NATURAL RUBBER ( TSNR) - gs
freR 9A feind et /on 3. SYNTHETIC RUBBER:BUTADIENE RUBBER (BR) 2.414 Kgs
agricultural or forestry : =
vehicles and machines, A. & .S\ LI SO }%UBBER:STYRENE EEIVEDIERE 4.353 Kgs
Nylon / Polyester. (Total I_{L‘B,BER SBR-1500/1502
Quantity to be exported 5. SYNTHETIC RUBBER:OIL EXTENDED ST}(RENE 8.292 Kgs
28.75,000.00 kes) BUTADIENE RUBBER SBR- 1712/1723 /1783
6. CARBON BLACK 27.603 Kgs
7. NYLON TYRE CORD FABRIC (DIPPED) 6.141 Kgs
8. RUBBERISED TEXTILE FABRIC NYLON CHAFER S
FABRIC (DIPPED) ' S
9. POLYESTER TYRE CORD FABRIC (DIPPED) 0.01 Kgs
10. WIRE OF IRON OR NON-ALLOY STEEL OF A 3.070 Kgs

e L
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THICKNESS ABOVE 18 SWG BUT UP TO 26 SWG
(BRONZE COATED TYRE BEADWIRE)

11. RUBBER CHEMICAL ‘ANTIOXIDANTS 1.454 Kgs
12. RUBBER CHEMICAL ‘ACCELERATOR 0.455 Kgs
13. RUBBER CHEMICAL ‘RETARDERS 0.101 Kgs
14. ZINC OXIDE 1.818 I<gs
15. STEARIC ACID 1.061 Kgs
16. MICROCRYSTALLINE PETROLEUM WAX 0.879 Kgs
17. MOULD RELEASE PREPARATION (INSIDE 0.192 Kgs
RELEASE)
18. MOULD RELEASE PREPARATION (OUTSIDE 0.162 Kas
RELEASE) ) .
19. RAE (Residual Aromatic Extract) OIL OR SIMILAR
PRODUCTS IN WHICH THE WEIGHT OF THE
AROMATIC CONSTITUENTS EXCEEDS THAT OF THE 4.474 Kgs
NON AROMATIC CONSTITUENT, USE AS
PLASTICISERS.
20. PETROLEUM TACKIFIER RESIN 0.232 Kgs
71, PHENOLIC TACKIFIER RESIN 0.010 Kgs
22. INSOLUBLE SULPHUR 0.040 Kgs
23. BLADDERS Ay
| Numbers
24. PROCESSING ADDITIVES 0.657 Kgs
4. New Pneumatic Tyres of | 100 kgs | 1. NATURAL RUBBER-SMOKED SHEETS ( RSS) 10.05 Kgs
Rubber, Other having a > NATURAL RUBBER-TECHNICALLY SPECIFIED
"hel'rmg—bone" or similar NATURAL RUBBER ( TSNR) 16.817 Kgs
tread: Of a kind used on = -
agricultural or forestry 3. SYNTHETIC RUBBER:BUTADIENE RUBBER (BR) 12.13 Kgs
vehicles and machines, B. 4 SYNTHETIC RUBBER:STYRENE BUTADIENE e
Polyester/Polyester Belt. RUBBER SBR-1500/1502 . N
(Total Quantity to be 5 SYNTHETIC RUBBER:OIL EXTENDED STYRENE | 485 Kes
exported 45,25,000.00 kgs) BUTADIENE RUBBER SBR- 1712/1723 / 1783 ‘ =
6. CARBON BLACK 29.270 Kgs
7 NYLON TYRE CORD FABRIC (DIPPED) 2.131 Kgs
B 8. RUBBERISED TEXTILE FABRIC NYLON CHAFER 0.051 Kgs-
L FABRIG(DIPPED) '
9. POLYESTER TYRE CORD FABRIC (DIPPED) 2.828 Kas
0 STRANDED WIRE.ROPES AND CABLES (BRASS T I(gs—
COATED STEEL TYRE CORD) e
|1. WIRE OF IRON OR NON-ALLOY STEEL OF A
THICKNESS ABOVE 18 SWG BUT UP TO 26 SWG 2.818 Kgs
(BRONZE COATED TYRE BEADWIRE)
12. RUBBER CHEMICAL :ANTIOXIDANTS 1.828 Kgs
13 RUBBER CHEMICAL :ACCELERATOR 0.687 Kgs
_ 14. RUBBER CHEMICAL ‘RETARDERS 0.141 Kgs
15, ZINC OXIDE 1.818 Kgs
16. STEARIC ACID 0.889 Kgs
17. MICROCRYSTALLINE PETROLEUM WAX 0.879 Kgs
18. MOULD RELEASE PREPARATION (INSIDE 0.192 Kos
RELEASE) e
19. MOULD RELEASE PREPARATION (OUTSIDE 0.162 Kas

| RELEASE)
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20. RAE (Residual Aromatic Extract) OIL OR SIMILAR
PRODUCTS IN WHICH THE WEIGHT OF THE

(PERKALINK-900 / HVA -2)

AROMATIC CONSTITUENTS EXCEEDS THAT OF THE 4.171 Kgs
NON AROMATIC CONSTITUENT, USE AS
PLASTICISERS.
21. PETROLEUM TACKIFIER RESIN 0.646 Kgs
22. PHENOLIC TACKIFIER RESIN 0.030 Kgs
23. INSOLUBLE SULPHUR 0.374 Kgs
24. BLADDERS ALY
Numbers
25. PROCESSING ADDITIVES 0.626 Kgs
26. HOMOGENIZING AGENT 0.455 Kgs
5. New Pneumatic Tyres of | 100 kgs | 1. NATURAL RUBBER-SMOKED SHEETS ( RSS) 12.383 Kgs
Rubber, Other having a 2. NATURAL RUBBER-TECHNICALLY SPECIFIED
"herring-bon'e" or similar NATURAL RUBBER ( TSNR) 14.554 Kgs
;:ggﬁﬁjrzlkg?ioﬁ:ﬂ;“ 3. SYNTHETIC RUBBER:BUTADIENE RUBBER (BR) 10.11 Kgs
vehicles and machines, C. 4. SYNTHETIC RUBBER:STYRENE BUTADIENE 8.131 Kgs
Steel Belt. (Total Quantity RUBBER SBR-1500/1502 '
to be exported 375,000.00 5. SYNTHETIC RUBBER:OIL EXTENDED STYRENE 1.182 Kes
kgs) BUTADIENE RUBBER SBR- 1712/1723 /1783 A
6. CARBON BLACK 26.008 Kgs
7.NYLON TYRE CORD FABRIC (DIPPED) 4.060 Kgs
8. RUBBERISED TEXTILE FABRIC NYLON CHAFER 0.040 Kos
FABRIC (DIPPED) &
9. STRANDED WIRE,ROPES AND CABLES (BRASS 7780 Kes
COATED STEEL TYRE CORD) ) =
10. WIRE OF IRON OR NON-ALLOY STEEL OF A
THICKNESS ABOVE 18 SWG BUT UP TO 26 SWG 3.03 Kgs
(BRONZE COATED TYRE BEADWIRE)
11. RUBBER CHEMICAL :ANTIOXIDANTS 1.667 Kgs
12. RUBBER CHEMICAL :ACCELERATOR 0.616 Kgs
13. RUBBER CHEMICAL :RETARDERS 0.111 Kgs
14 .ZINC OXIDE 1.828 Kgs
15 STEARIC ACID 0.768 Kgs
- — [T MICROCRYSTALLINE PETROLEUM WAX — | 0.768 Kgs——
17. MOULD RELEASE PREPARATION (INSIDE 0.192 Kos
RELEASE) ‘ g
18. MOULD RELEASE PREPARATION (OUTSIDE 0.162 Kos
RELEASE) s
19. PRECIPITATED SILICA 0.525 Kgs
20. RAE (Residual Aromatic Extract) OIL OR SIMILAR
PRODUCTS IN WHICH THE WEIGHT OF THE
AROMATIC CONSTITUENTS EXCEEDS THAT OF THE 3.656 Kgs
NON AROMATIC CONSTITUENT, USE AS
PLASTICISERS.
21. PETROLEUM TACKIFIER RESIN 0.576 Kgs
| 23. PHENOLIC TACKIFIER RESIN 0.152 Kgs
23. INSOLUBLE SULPHUR 0.465 Kgs
0.020
24, BLADDERS Numbers
25. SILANE COUPLING AGENT 0.081 Kgs
26. ANTI REVERSION AGENT CHEMICAL 0.131 Kes

CL Ly
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27. ANTI REVERSION AGENT CHEMICAL (HTS) 0.121 Kgs
28. PROCESSING ADDITIVES 0.667 Kgs
29. HOMOGENIZING AGENT 0.626 Kgs
6. New Pneumatic Tyres of | 100 kgs | 1. NATURAL RUBBER-SMOKED SHEETS ( RSS) 12.494 Kgs
Rubber, Other having a 2. NATURAL RUBBER-TECHNICALLY SPECIFIED i
"herrmg-bong" or similar NATURAL RUBBER ( TSNR) 21.968 Kgs
preed Offaudiusedion 3. SYNTHETIC RUBBER:BUTADIENE RUBBER (BR) 2.909 Kgs
construction ol l]]dUSt] 1al
e 4. SYNTHETIC RUBBER:STYRENE BUTADIENE 8.514 Kes
machines and having a rim RUBBER SBR-1500/1502
size not exceeding 61cm 5. SYNTHETIC RUBBER:OIL EXTENDED STYRENE —
(24") Nylon. (Total BUTADIENE RUBBER SBR- 1712 /1723 /1783 &
Quantity to be 6. CARBON BLACK 27.038 Kgs
exported 7.NYLON TYRE CORD FABRIC (DIPPED) 7.565 Kgs
775,000.00 kgs) 8. RUBBERISED TEXTILE FABRIC NYLON CHAFER
FABRIC (DIPPED) OIS
9. POLYESTER TYRE CORD FABRIC (DIPPED) 0.040 Kgs
10. STRANDED WIRE,ROPES AND CABLES (BRASS 0.020 Kgs
COATED STEEL TYRE CORD)
11. WIRE OF IRON OR NON-ALLOY STEEL OF A
THICKNESS ABOVE 18 SWG BUT UP TO 26 SWG 3.020 Kgs
(BRONZE COATED TYRE BEADWIRE)
12. RUBBER CHEMICAL :ANTIOXIDANTS 1.454 Kgs
13. RUBBER CHEMICAL :ACCELERATOR 0.424 Kgs
14. RUBBER CHEMICAL :RETARDERS 0.111 Kgs
15. ZINC OXIDE 1.959 Kgs
16. STEARIC ACID 1.050 Kgs
17. MICROCRYSTALLINE PETROLEUM WAX 0.838 Kgs
18. MOULD RELEASE PREPARATION (INSIDE
RELEASE) 0.192 Kgs
19. MOULD RELEASE PREPARATION (OUTSIDE -
RELEASE) 2
20. RAE (Residual Aromatic Extract) OIL OR SIMILAR
PRODUCTS IN-WHICH THE WEIGHT OF THE -
— AROMATIC CONSTITUENTS EXCEEDS THAT OF THE | 4.111 Kgs.
NON AROMATIC CONSTITUENT, USE AS
PLASTICISERS.
21. PETROLEUM TACKIFIER RESIN 0.424 Kgs
22, PHENOLIC TACKIFIER RESIN 0.03 Kgs
23. INSOLUBLE SULPHUR 0.061 Kgs
0.020
24. BLADDERS e il
25, PROCESSING ADDITIVES 0.586 Kgs
7. New Pneumatic Tyres of | 100 kgs | 1. NATURAL RUBBER-SMOKED SHEETS ( RSS) 14.605 Kgs
Rubber, Other having a 2. NATURAL RUBBER-TECHNICALLY SPECIFIED
"herring-bon_e" or similar NATURAL RUBBER ( TSNR) 19.069 Kgs
el OREkingSCain 3. SYNTHETIC RUBBER:BUTADIENE RUBBER (BR) 01.879 Kgs

construction or industrial
handling vehicles and
machines and having a rim
size exceeding 61 cm.
(24" Nylon. (Total
Quantity to be exported

4. SYNTHETIC RUBBER:STYRENE BUTADIENE
RUBBER SBR-1500/1502

13.292 Kgs

5. CARBON BLACK 27.896 Kgs
6. NYLON TYRE CORD FABRIC (DIPPED) 07.282 Kgs
7. RUBBERISED TEXTILE FABRIC NYLON CHAFER

0.081 Kgs
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350,000.00 kgs)

FABRIC (DIPPED)

8. POLYESTER TYRE CORD FABRIC (DIPPED) 0.010 Kgs
9. WIRE OF IRON OR NON-ALLOY STEEL OF A
THICKNESS ABOVE 18 SWG BUT UP TO 26 SWG 2.515 Kgs
(BRONZE COATED TYRE BEADWIRE) )
10. RUBBER CHEMICAL :ANTIOXIDANTS 1.495 Kgs
11. RUBBER CHEMICAL :ACCELERATOR 0.465 Kgs
12. RUBBER CHEMICAL :RETARDERS 0.111 Kgs
13. ZINC OXIDE 1.838 Kgs
14. STEARIC ACID 1.010 Kgs
15. MICROCRYSTALLINE PETROLEUM WAX 0.879 Kgs
16. MOULD RELEASE PREPARATION (INSIDE o
RELEASE) : 5
17. MOULD RELEASE PREPARATION (OUTSIDE 0.162 Kgs
RELEASE)
18. RAE (Residual Aromatic Extract) OIL OR SIMILAR
PRODUCTS IN WHICH THE WEIGHT OF THE
AROMATIC CONSTITUENTS EXCEEDS THAT OF THE | 4.091 Kgs
NON AROMATIC CONSTITUENT, USE AS
PLASTICISERS.
19. PETROLEUM TACKIFIER RESIN 0.687 Kgs
20. PHENOLIC TACKIFIER RESIN 0.020 Kgs
21. INSOLUBLE SULPHUR 0.040 Kgs
22. BLADDERS U2y
Numbers
23. PROCESSING ADDITIVES 0.485 Kgs
8. New Pneumatic Tyres of | 100 kgs | 1. NATURAL RUBBER-SMOKED SHEETS ( RSS) 4.282 Kgs
Rubber, Other: Of a kind 2. NATURAL RUBBER-TECHNICALLY SPECIFIED
used on agri'cultural or NATURAL RUBBER ( TSNR) 21.543 Kgs
ﬁf;iiﬁrge:ﬂ‘yclﬁf ?}‘Zta] 3. SYNTHETIC RUBBER:BUTADIENE RUBBER (BR) 03.858 Kgs
Quantity to be exported 4. SYNTHETIC RUBBER:STYRENE BUTADIENE 05.969 Kgs
1350,000.00 kgs) RUBBER SBR-1500/1502 -
5. SYNTHETIC RUBBER:OIL EXTENDED STYRENE T
BUTADIENE RUBBER-SBR- 1712 /1723 /-1783 - =
—_—t 6-CARBON-BLACK — — 25311 -Kgs—/
7.NYLON TYRE CORD FABRIC (DIPPED) 08.292 Kgs
8. RUBBERISED TEXTILE FABRIC NYLON CHAFER ofe e
FABRIC (DIPPED) : N
9. POLYESTER TYRE CORD FABRIC (DIPPED) 0.010 Kgs
"10. STRANDED WIRE.ROPES AND CABLES (BRASS 0.010 Kgs
COATED STEEL TYRE CORD) :
"11. WIRE OF IRON OR NON-ALLOY STEEL OF A
THICKNESS ABOVE 18 SWG BUT UP TO 26 SWG 3.949 Kgs
(BRONZE COATED TYRE BEADWIRE)
12. RUBBER CHEMICAL :ANTIOXIDANTS 1.404 Kgs
13. RUBBER CHEMICAL :ACCELERATOR 0.384 Kgs
14. RUBBER CHEMICAL :RETARDERS 0.121 Kgs
15. ZINC OXIDE 1.818 Kgs
16. STEARIC ACID 0.939 Kgs
17. MICROCRYSTALLINE PETROLEUM WAX 0.798 Kgs
18. MOULD RELEASE PREPARATION (INSIDE 0.192 Kgs

RELEASE)
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| 19. MOULD RELEASE PREPARATION (OUTSIDE

RELEASE) 0.162 Kgs

20. RAE (Residual Aromatic Extract) OIL OR SIMILAR

PRODUCTS IN WHICH THE WEIGHT OF THE

AROMATIC CONSTITUENTS EXCEEDS THAT OF THE 3.878 Kgs

NON AROMATIC CONSTITUENT, USE AS

PLASTICISERS.

21. PETROLEUM TACKIFIER RESIN 0.141 Kgs

22. PHENOLIC TACKIFIER RESIN 0.03 Kgs

23. INSOLUBLE SULPHUR 0.051 Kgs

24. BLADDERS A

Numbers

25. PROCESSING ADDITIVES 0.545 Kgs

26. HOMOGENIZING AGENT 0.071 Kgs
9. New Pneumatic Tyres of | 100 kgs | 1. NATURAL RUBBER-SMOKED SHEETS ( RSS) 18.433 Kgs

Rubber, Other : Of a kind
used on construction or
industrial handling vehicles
and machines and having a
rim size not exceeding 61
cm. (24") A. Nylon (Total
Quantity to be exported
635000.00 kgs)

2. NATURAL RUBBER-TECHNICALLY SPECIFIED
NATURAL RUBBER ( TSNR)

20.836 Kgs

3. SYNTHETIC RUBBER:BUTADIENE RUBBER (BR) 02.949 Kgs
4. SYNTHETIC RUBBER:STYRENE BUTADIENE 07.320 Kgs
RUBBER SBR-1500/1502 '

5. SYNTHETIC RUBBER:OIL EXTENDED STYRENE 01.010 Kes
BUTADIENE RUBBER SBR- 1712/1723 /1783 ) =
6. HALO BUTYL RUBBER-CHLOROBUTYL RUBBER

. 0.030 Kgs
(CIIR)

7. CARBON BLACK 25.402 Kgs
§. NYLON TYRE CORD FABRIC (DIPPED) 08.989 Kgs

9. RUBBERISED TEXTILE FABRIC NYLON CHAFER
FABRIC (DIPPED)

00.121 Kgs

10. POLYESTER TYRE CORD FABRIC (DIPPED)

00.192 Kgs

11. STRANDED WIRE,ROPES AND CABLES (BRASS
COATED STEEL TYRE CORD)

00.071 Kgs

12. WIRE OF IRON OR NON-ALLOY STEEL OF A
THICKNESS ABOVE 18 SWG BUT UP TO 26 SWG
(BRONZE COATED TYRE BEADWIRE)

03.535 Kgs

|3- RUBBER CHEMICAL :ANTIOXIDANTS— - —-— |- 01.505 Kgs-
14. RUBBER CHEMICAL :ACCELERATOR 00.505 Kgs
15. RUBBER CHEMICAL :RETARDERS 00.111 Kgs

| 16. ZINC OXIDE 02.000 Kgs

| 17. STEARIC ACID 01.111 Kgs
18. MICROCRYSTALLINE PETROLEUM WAX 00.788 Kgs
19. MOULD RELEASE PREPARATION (INSIDE 00,192 Kgs
RELEASE)
0. MOULD RELEASE PREPARATION (OUTSIDE .
RELEASE) 00.162 Kgs

21. PRECIPITATED SILICA

00.283 Kgs

22 RAE (Residual Aromatic Extract) OIL. OR SIMILAR
PRODUCTS IN WHICH THE WEIGHT OF THE
AROMATIC CONSTITUENTS EXCEEDS THAT OF THE
NON AROMATIC CONSTITUENT, USE AS
PLASTICISERS,

03.626 Kgs

23, PETROLEUM TACKIFIER RESIN

00.414 Kgs

24, PHENOLIC TACKIFIER RESIN

00.061 Kgs

Al

~
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| 25. INSOLUBLE SULPHUR 00.101 Kes
26. BLADDERS Pl
Numbers
27. PROCESSING ADDITIVES 00.556 Kgs
28, HOMOGENIZING AGENT 00.071 Kgs

10. New Pneumatic Tyres
of Rubber, Other :Of a kind
used on construction or
industrial handling vehicles
and machines and having a
rim size not exceeding
61cm (24" B. All Steel
(Total Quantity to be
exported 500.00 kgs)

100 kas

I. NATURAL RUBBER-SMOKED SHEETS ( RSS)

33.330 Kgs

2. NATURAL RUBBER-TECHNICALLY SPECIFIED

(CIIR)

NATURAL RUBBER ( TSNR) OfES69EES
3 SYNTHETIC RUBBER:BUTADIENE RUBBER (BR) 02.565 Kgs
4 SYNTHETIC RUBBER:STYRENE BUTADIENE e
RUBBER SBR-1500/1502

S HALO BUTYL RUBBER-CHLOROBUTYL RUBBER | 1 conpeoc

6. CARBON BLACK

20.614 Kgs

7. POLYESTER TYRE CORD FABRIC (DIPPED) 00.212 Kgs
8. STRANDED WIRE,ROPES AND CABLES (BRASS 14.342 Kgs
COATED STEEL TYRE CORD) i
9. WIRE OF IRON OR NON-ALLOY STEEL OF A
THICKNESS ABOVE 18 SWG BUT UP TO 26 SWG 02.555 Kgs
(BRONZE COATED TYRE BEADWIRE)
10. RUBBER CHEMICAL :ANTIOXIDANTS 01.667 Kgs
11. RUBBER CHEMICAL :ACCELERATOR 00.778 IKgs
12. RUBBER CHEMICAL :RETARDERS 00.030 KKgs
13. ZINC OXIDE 02.464 Kgs
14. STEARIC ACID 00.212 Kgs
15. MICROCRYSTALLINE PETROLEUM WAX 00.596 Kgs
16. MOULD RELEASE PREPARATION (INSIDE
RELEASE) 00.192 Kgs
17. MOULD RELEASE PREPARATION (OUTSIDE 00.162 Kgs
RELEASE) i
18. PRECIPITATED SILICA 03.283 Kgs
19. RAE (Residual Aromatic Extract) OIL OR SIMILAR
PRODUCTS IN WHICH THE WEIGHT OF THE
AROMATIC CONSTITUENTS EXCEEDS THAT OF THE | 01.293 Kgs
~“NON-AROMATIC CONSTITUENT, USE AS. B
PLASTICISERS. i |
20. PETROLEUM TACKIFIER RESIN 00.131 Kgs
21. PHENOLIC TACKIFIER RESIN 00.778 Kgs
22, INSOLUBLE SULPHUR 00.869 Kas
23. BLADDERS U
Numbers
24, SILANE COUPLING AGENT 00.495 Kgs
25. ANTI REVERSION AGENT CHEMICAL 00.970 Kgs
(PERKALINK-900/HVA -2) ‘
76. ANTI REVERSION AGENT CHEMICAL (HTS) 00.384 Keas
27. PROCESSING ADDITIVES 00.636 Kgs
28. HOMOGENIZING AGENT 01.555 Kgs
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11. New Pneumatic Tyres of | 100
Rubber, Other: Of a kind kgs
used on construction or
industrial handling vehicles
and machines and having a
rim size exceeding 61cm
(24"), A. Nylon (Total
Quantity to be exported
500000.00 kgs)

. NATURAL RUBBER-SMOKED SHEETS ( [{SS}_

17.544 Kas |

2. NATURAL RUBBER-TECHNICALLY SPECIFIED
NATURAL RUBBER ( TSNR)

21.937 Kgs

3. SYNTHETIC RUBBER:BUTADIENE RUBBER (BR)

03.676 Kgs

4. SYNTHETIC RUBBER:STYRENE BUTADIENE

RUBBER SBR-1500/1502 06.898 Kgs
T SYNTHETIC RUBBER:OIL EXTENDED STYRENE
BUTADIENE RUBBER SBR- 1712 /1723 /1783 00.020 Kgs
¢ HALO BUTYL RUBBER-CHLOROBUTYL RUBBER
(CIIR) 00.667 Kgs
7. CARBON BLACK 25.563 Kgs
s NYLON TYRE CORD FABRIC (DIPPED) 07.959 Kgs
9. RUBBERISED TEXTILE FABRIC NYLON CHAFER

FABRIC (DIPPED) 00.061 Kgs
10. POLYESTER TYRE CORD FABRIC (DIPPED) 00.111 Kgs
1. WIRE OF IRON OR NON-ALLOY STEEL OF A
THICKNESS ABOVE 18 SWG BUT UP TO 26 SWG
(BRONZE COATED TYRE BEADWIRE) 02.525 Kgs
12. RUBBER CHEMICAL :ANTIOXIDANTS 01.737 Kgs |
3. RUBBER CHEMICAL :ACCELERATOR 00.576 Kgs
|4 RUBBER CHEMICAL :RETARDERS 00.121 Kgs
15. ZINC OXIDE 02.010 Kgs
16. STEARIC ACID 01.141 Kgs
7. MICROCRY STALLINE PETROLEUM WAX 00.768 Kgs
T8 MOULD RELEASE PREPARATION (INSIDE
RELEASE) 00.192 Kgs
19 MOULD RELEASE PREPARATION (OUTSIDE
RELEASE) 00.162 Kgs

20. PRECIPITATED SILICA

00.414 Kgs

21. RAE (Residual Aromatic Extract) OIL OR SIMILAR
PRODUCTS IN WHICH THE WEIGHT OF THE
AROMATIC CONSTITUENTS EXCEEDS THAT OF THE
NON AROMATIC CONSTITUENT, USE A
PLASTICISERS: i

03.262 Kgs |

-29--PETROLEUM-TACKIFIER RESIN

00.384 Kgs

12. New Pneumatic Tyres of | 100
Rubber, Other: Of a kind kegs
used on construction or
industrial handling vehicles
and machines and having a
rim size exceeding 61 cm
(24"). B. All Steel (Total
Quantity to be exported
300000.00 kgs)

23, PHENOLIC TACKIFIER RESIN - 00.091 Kgs
24. INSOLUBLE SULPHUR 00.12]1 Kgs
25. BLADDERS G020
Numbers
26. SILANE COUPLING AGENT 00.020 Kgs
27. PROCESSING ADDITIVES 00.535 Kgs
23, HOMOGENIZING AGENT 00.121 Kas
|. NATURAL RUBBER-SMOKED SHEETS ( RSS) 15.665 lKgs
2. NATURAL RUBBER-TECHNICALLY SPECIFIED
NATURAL RUBBER ( TSNR) 11.615 Kas
3. SYNTHETIC RUBBER:BUTADIENE RUBBER {BR) 02.687 Kgs |
4 SYNTHETIC RUBBER:STYRENE BUTADIENE
RUBBER SBR-1500/1502 15.867 Kgs
5. HALO BUTYL RUBBER-CHLOROBUTYL RUBBER
(CIR) 01.545 Kus
6. HALOBUTYL RUBBER-BROMOBUTYL RUBBER
(BIIR) 00.354 Kgs |

Gl
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7. CARBON BLACK 24.503 Kgs
8. STRANDED WIRE,ROPES AND CABLES (BRASS
COATED STEEL TYRE CORD) 10.716 Kgs

9. WIRE OF IRON OR NON-ALLOY STEEL OF A
THICKNESS ABOVE 18 SWG BUT UP TO 26 SWG
(BRONZE COATED TYRE BEADWIRE)

03.171 Kgs

10. RUBBER CHEMICAL :ANTIOXIDANTS 01.899 Kgs
11. RUBBER CHEMICAL :ACCELERATOR 00.919 Kgs
12. RUBBER CHEMICAL :RETARDERS 00.010 Kgs
13. ZINC OXIDE 02.404 Kags
14. STEARIC ACID 00.374 Kgs
15. MICROCRYSTALLINE PETROLEUM WAX 00.657 Kgs
16. MOULD RELEASE PREPARATION (INSIDE
RELEASE) 00.192 Kags
17. MOULD RELEASE PREPARATION (OUTSIDE
RELEASE) 00.162 Kgs
18. PRECIPITATED SILICA 01.131 Kgs
19. RAE (Residual Aromatic Extract) OIL OR SIMILAR
PRODUCTS IN WHICH THE WEIGHT OF THE
AROMATIC CONSTITUENTS EXCEEDS THAT OF THE
NON AROMATIC CONSTITUENT, USE AS
PLASTICISERS. 01.505 Kgs
20. PETROLEUM TACKIFIER RESIN 00.535 Kgs
21. PHENOLIC TACKIFIER RESIN 00.747 Kgs
22. INSOLUBLE SULPHUR 00.737 Kgs
23. BLADDERS v
Numbers
24. SILANE COUPLING AGENT 00.182 Kgs
25. ANTI REVERSION AGENT CHEMICAL
(PERKALINK-900 / HVA -2) 01.061 Kgs
26. ANTI REVERSION AGENT CHEMICAL (HTS) 00.303 Kgs
27. PROCESSING ADDITIVES 00.343 Kgs
) - 28. HOMOGENIZING AGENT 01.353 Kgs
13. Solid tyre of Rubber, 100 | NATURAL RUBBER-TECHNICALLY SPECIFIED™ ™~ —
Other; for Motor vehicles kgs NATURAL RUBBER ( TSNR) 50.238 Kgs
Solid. (Total Quantity to be 5 B
2. SYNTHETI BER:BUTADIENE RUBBER (BR 4
exported 134,000.00 kgs) ' HETIC RUBBER i (BR) 06.080 Kgs
3. SYNTHETIC RUBBER:OIL EXTENDED STYRENE
BUTADIENE RUBBER SBR- 1712/ 1723/ 1783 00.930 KKgs

4. CARBON BLACK

33.523 Kgs

5 WIRE OF IRON OR NON-ALLOY STEEL OF A
THICKNESS ABOVE 18 SWG BUT UP TO 26 SWG

(BRONZE COATED TYRE BEADWIRE) 01.321 kkgs
6. RUBBER CHEMICAL :ANTIOXIDANTS 01.469 Kgs
7 RUBBER CHEMICAL :ACCELERATOR 00.536 Kas
8. RUBBER CHEMICAL :RETARDERS 00.209 Kgs
9. ZINC OXIDE 02.883 Kas
10. STEARIC ACID 01.116 Kgs
| |1. RAE (Residual Aromatic Extract) OIL OR SIMILAR 01.288 Kgs

| PRODUCTS IN WHICH THE WEIGHT OF THE

@8z
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AROMATIC CONSTITUENTS EXCEEDS THAT OF THE

NON AROMATIC CONSTITUENT, USE AS

PLASTICISERS.
12. PHENOLIC TACKIFIER RESIN 00.406 Kgs
14. Inner Tubes, of Rubber, | 100 1. HALO BUTYL RUBBER-CHLOROBUTYL RUBBER
For Lorries and buses (Total | kgs (CIIR) 06.181 Kgs
Quantity to be exported 2. ISOBUTYLENE-ISOPRENE (BUTYL) RUBBER (lIR) 40.168 Kgs
10500.00 kgs) 3. ETHYLENE-PROPYLENE NON-CONJUGATED
DIENE RUBBER (EPDM RUBBER) 05.151 Kgs
4. CARBON BLACK 32.187 Kgs
5. RUBBER CHEMICAL :ACCELERATOR 01.285 Kgs
6. ZINC OXIDE 02.163 Kgs
7. STEARIC ACID 00.463 Kgs
8. PETROLEUM TACKIFIER RESIN 00.515 Kgs
15. Inner Tubes, of Rubber, | 100 1. ISOBUTYLENE-ISOPRENE (BUTYL) RUBBER (IIR) 40.458 Kgs |
For off the road vehicles, | kgs 2. ETHYLENE-PROPYLENE NON-CONJUGATED
not elsewhere specified or DIENE RUBBER (EPDM RUBBER) 07.401 Kgs
included (Total Quantity to
4. RUBBER CHEMICAL :ACCELERATOR 01.234 Kgs
5. ZINC OXIDE 02.072 Kgs
6. STEARIC ACID 00.444 Kgs
7. MICROCRYSTALLINE PETROLEUM WAX 00.493 Kgs

8. PETROLEUM TACKIFIER RESIN

00.493 Kgs

RLA may take consequential action as per Policy / Procedures.
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Case No. A-256 M/s Balkrishna Industries Ltd. HQ F. No. Status:
01/87/171/95/AM16/DES-VII Approved
NC No.:22/AM16 |/Adv. Lic. No. and Date RLA F. No.
Dated: 22.03.2016 ||0310798842 dated 11.09.2015 03/94/040/00461/AM16 o
Request: Fixation of adhoc norms in respect of Advance Authorization No. 0310798842 dated
11.09.2015

Decision: Based on the written comments furnished by the DIPP vide their letter No. 7/33/2016-TSW
dt.14.03.2016, the Committee decided to approve the following adhoc norms:

Export Item Qty. Description QTY
1. New Pneumatic 100 kgs | 1. NATURAL RUBBER-SMOKED SHEETS (RSS) 15.928 Kgs
Tyres of Rubber, of a
kind used on buses or 2. NATURAL RUBBER-TECHNICALLY 21.018 Kas
lorries: Other SPECIFIED NATURAL RUBBER ( TSNR) . &

Nylon. (Total Quantity

to be exported 55,000 3. SYNTHETIC RUBBER:BUTADIENE RUBBER (BR) | 6.797 Kgs

kgs) 4. SYNTHETIC RUBBER:STYRENE ST
BUTADIENE RUBBER SBR-1500/1502 ' &8
5. CARBON BLACK 23.988 Kes
6. NYLON TYRE CORD FABRIC (DIPPED) 11.181 Kgs
7. RUBBERISED TEXTILE FABRIC NYLON — ‘
CHAFER FABRIC (DIPPED) 02 R8s
8. POLYESTER TYRE CORD FABRIC (DIPPED) 0.061 Kgs
9. WIRE OF IRON OR NON-ALLOY STEEL OF A
THICKNESS ABOVE 18 SWG BUT UP TO 26 3.899 Kgs
SWG (BRONZE COATED TYRE BEADWIRE)
10. RUBBER CHEMICAL :ANTIOXIDANTS 1.454 Kes
11. RUBBER CHEMICAL :ACCELERATOR 0.414 Kgs
12. RUBBER CHEMICAL :RETARDERS 0.131 Kgs
== =P NCOXIDE — s -5 2,081 Kgs
14. STEARIC ACID 1111 Kgs
15. MICROCRYSTALLINE PETROLEUM WAX 0.667 Kgs
16. MOULD RELEASE PREPARATION D15 Ko
(INSIDE RELEASE) 7o 88
17. MOULD RELEASE PREPARATION 0167 Kas
(OUTSIDE RELEASE) 0L RE
18. PRECIPITATED SILICA 0.323 Kgs

19. RAE (Residual Aromatic Extract) OIL OR
SIMILAR PRODUCTS IN WHICH THE
WEIGHT OF THE AROMATIC 4962 Kos
CONSTITUENTS EXCEEDS THAT OF THE T

NON AROMATIC CONSTITUENT, USE AS
PLASTICISERS.
20. PETROLEUM TACKIFIER RESIN 0.162 Kgs
21. PHENOLIC TACKIFIER RESIN 0.051 Kgs

22, INSOLUBLE SULPHUR 0.091 Kgs
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23. BLADDERS N&gigrs
24. PROCESSING ADDITIVES 0.515 Kgs
2. New Pneumatic 100 kgs | 1. NATURAL RUBBER-SMOKED SHEETS (RSS) 3.000 Kgs
Tyres of Rubber, of a 2. NATURAL RUBBER-TECHNICALLY 26.997 Kg
kind used on motor SPECIFIED NATURAL RUBBER ( TSNR) = &
cycles: Other . 3 SYNTHETIC RUBBER:BUTADIENE RUBBER (BR) 5.393 Kgs
Nylon. (Total Quantity
to be exported 4. SYNTHETIC RUBBER:STYRENE R
75.000.00 kes) BUTADIENE RUBBER SBR-1500/1502 5
3 SYNTHETIC RUBBER:OIL EXTENDED STYRENE 11.837 Kgs
BUTADIENE RUBBER SBR- 1712 /1723 /1783
6. CARBON BLACK 24.442 Kgs
7. NYLON TYRE CORD FABRIC (DIPPED) 4,727 Kgs
8. RUBBERISED TEXTILE FABRIC NYLON 0.121 Kgs
CHAFER FABRIC (DIPPED)
9. WIRE OF IRON OR NON-ALLOY STEEL OF A
THICKNESS ABOVE 18 SWG BUT UP TO 26 1.778 Kgs
SWG (BRONZE COATED TYRE BEADWIRE)
10 RUBBER CHEMICAL :ANTIOXIDANTS 1.545 Kgs
11. RUBBER CHEMICAL :ACCELERATOR 0.414 Kgs
12. RUBBER CHEMICAL :RETARDERS 0.101 Kgs
13. ZINC OXIDE 1.919 Kgs
14. STEARIC ACID 1.141 Kgs
15. MICROCRYSTALLINE PETROLEUM WAX 0.838 Kgs
16. MOULD RELEASE PREPARATION (INSIDE ,
RELEASE) Qe
17. MOULD RELEASE PREPARATION 0.162 Kes
(OUTSIDE RELEASE)
18. PRECIPITATED SILICA 2.242 Kgs
19. RAE (Residual Aromatic Extract) OIL OR
SIMILAR PRODUCTS IN WHICH THE
WEIGHT OF THE AROMATIC T
CONSTITUENTS EXCEEDS THAT OF THE S
~ NON AROMATIC CONSTITUENT, USE AS
PLASTICISERS.
20. PETROLEUM TACKIFIER RESIN 0.141 Kgs
21. PHENOLIC TACKIFIER RESIN 0.030 Kgs
22, INSOLUBLE SULPHUR 0.020 Kgs
. 0.020
23. BLADDERS N
24. PROCESSING ADDITIVES 0.707 Kgs
3. New Pneumatic 100 kgs | 1. NATURAL RUBBER-SMOKED SHEETS (RSS) 5.464 Kgs

Tyres of Rubber, Other
having a "herring-bone"
or similar tread: Of a
kind used on
agricultural or forestry
vehicles and machines,
A.Nvlon / Polyester.
(Total Quantity to be
exported 28,75,000.00
kgs)

2.

NATURAL RUBBER-TECHNICALLY SPECIFIED

NATURAL RUBBER ( TSNR)

26311 Kgs

N
Dy

SYNTHETIC RUBBER:BUTADIENE RUBBER (BR)

2.414 Kgs

4.

SYNTHETIC RUBBER:STYRENE
BUTADIENE RUBBER SBR-1500/1502

4.353 Kgs

N

_SYNTHETIC RUBBER:OIL EXTENDED

STYRENE BUTADIENE RUBBER SBR- 1712/
1723 /1783

—

8.292 Kgs

6. CARBON BLACK

27.603 Kgs

7. NYLON TYRE CORD FABRIC (DIPPED)

6.141 Kgs

Chdy
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8. RUBBERISED TEXTILE FABRIC NYLON

CHAFER FABRIC (DIPPED) 0.091 Kgs
9. POLYESTER TYRE CORD FABRIC (DIPPED) 0.01 Kgs
10, WIRE OF IRON OR NON-ALLOY STEEL OF
A THICKNESS ABOVE 18 SWG BUT UP TO 3.070 Kgs
26 SWG (BRONZE COATED TYRE BEADWIRE)
11. RUBBER CHEMICAL :ANTIOXIDANTS 1.454 Kgs
12. RUBBER CHEMICAL :ACCELERATOR 0.455 Kgs
13. RUBBER CHEMICAL :RETARDERS 0.101 Kgs
14. ZINC OXIDE 1.818 Kgs
15. STEARIC ACID 1.061 Kgs
16. MICROCRYSTALLINE PETROLEUM WAX 0.879 Kgs
17. MOULD RELEASE PREPARATION (INSIDE 0.192 Kgs
RELEASE)
18. MOULD RELEASE PREPARATION 0.162 Kgs
(OUTSIDE RELEASE)
19. RAE (Residual Aromatic Extract) OIL OR
SIMILAR PRODUCTS IN WHICH THE
WEIGHT OF THE AROMATIC 4474 Kos
CONSTITUENTS EXCEEDS THAT OF THE =
NON AROMATIC CONSTITUENT, USE AS
PLASTICISERS.
20. PETROLEUM TACKIFIER RESIN 0.232 Kgs
21. PHENOLIC TACKIFIER RESIN 0.010 Kes
22. INSOLUBLE SULPHUR 0.040 Kgs
23. BLADDERS A
Numbers
24. PROCESSING ADDITIVES 0.657 Kgs
4. New Pneumatic 100 kgs 1. NATURAL RUBBER-SMOKED SHEETS (RSS) 10.05 Kgs
Tyres of Rubber, Other 2 NATURAL RUBBER-TECHNICALLY
having a "herring-bone” SPECIFIED NATURAL RUBBER ( TSNR) JEEBIvE
or similar tread: Of a
kind used on 3. SYNTHETIC RUBBER:BUTADIENE RUBBER (BR) 12.13 Kgs
agricultural or forestry 4-SYNTHETIC RUBBER:STYRENE . 10.029 Kes-
~vehicles and machines, | _ BUTADIENE RUBBER SBR-1500/1 502 =
B. Polyester/Pol)/eF.tel' 5 SYNTHETIC RUBBER:OIL EXTENDED STYRENE 1_485_K;s
Belt. (Total Quantity to BUTADIENE RUBBER SBR- 1712/1723 / 1783 ‘ =
be exported 6. CARBON BLACK 29.270 Kgs
45.25,000.00 kgs) 7 NYLON TYRE CORD FABRIC (DIPPED) 2.131 Kgs
8. RUBBERISED TEXTILE FABRIC NYLON CHAFER 0.051 Kgs
FABRIC (DIPPED)
9. POLYESTER TYRE CORD FABRIC (DIPPED) 2.828 Kgs
10. STRANDED WIRE,ROPES AND CABLES 0.020 Kes
(BRASS COATED STEEL TYRE CORD) =
11. WIRE OF IRON OR NON-ALLOY STEEL OF
A THICKNESS ABOVE 18 SWG BUT UP TO 2.818 Kgs
26 SWG (BRONZE COATED TYRE BEADWIRE)
12, RUBBER CHEMICAL :ANTIOXIDANTS 1.828 Kas
13. RUBBER CHEMICAL :ACCELERATOR 0.687 Kgs
14 RUBBER CHEMICAL :RETARDERS 0.141 Kgs
15. ZINC OXIDE 1.818 Kgs
16. STEARIC ACID 0.889 Kgs
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1 7. MICROCRYSTALLINE PETROLEUM WAX 0.879 Kgs
18. MOULD RELEASE PREPARATION (INSIDE
0.192 Kgs
RELEASE)
19. MOULD RELEASE PREPARATION
it 0.162 Kgs
(OUTSIDE RELEASE)
20. RAE (Residual Aromatic Extract) OIL OR
SIMILAR PRODUCTS IN WHICH THE
WEIGHT OF THE AROMATIC 4171 Kes
CONSTITUENTS EXCEEDS THAT OF THE ’ &
NON AROMATIC CONSTITUENT, USE AS
PLASTICISERS.
21. PETROLEUM TACKIFIER RESIN 0.646 Kgs
22. PHENOLIC TACKIFIER RESIN 0.030 Kgs
23. INSOLUBLE SULPHUR 0.374 Kgs
24. BLADDERS P
Numbers
25. PROCESSING ADDITIVES 0.626 Kgs
26. HOMOGENIZING AGENT 0.455 Kgs
5. New Pneumatic 100 kgs 1. NATURAL RUBBER-SMOKED SHEETS (RSS) 12.383 Kgs
Tyres of Rubber, Other 2. NATURAL RUBBER-TECHNICALLY e
having a "herring-bone SPECIFIED NATURAL RUBBER ( TSNR) ' 8
or similar tread: Of a -
kind used on 3 SYNTHETIC RUBBER:BUTADIENE RUBBER (BR) 10.11 Kgs
agricu]tural or forestry 4. SYNTHETIC RUBBER:STYRENE 8.131 Kes
vehicles and machines, BUTADIENE RUBBER SBR-1500/1502 ' &
C. Steel Belt. (Total 5 SYNTHETIC RUBBER:OIL EXTENDED STYRENE 1182 Kes
N (=]

Quantity to be exported
375,000.00 kgs)

BUTADIENE RUBBER SBR- 1712/1723 /1783

6. CARBON BLACK

26.008 Kgs

7.NYLON TYRE CORD FABRIC (DIPPED) 4.060 Kgs
8. RUBBERISED TEXTILE FABRIC NYLON 0.040 Kas
CHAFER FABRIC (DIPPED) =
9. STRANDED WIRE,ROPES AND CABLES 7.797 Kgs
(BRASS COATED STEEL TYRE CORD)
10. WIRE OF IRON OR NON-ALLOY STEEL OF
A THICKNESS ABOVE 18 SWGBUT UP TO 3.03 Kgs
26 SWG (BRONZE COATED TYRE BEADWIRE) —
11. RUBBER CHEMICAL :ANTIOXIDANTS 1.667 Kgs
12. RUBBER CHEMICAL :ACCELERATOR 0.616 Kgs
13. RUBBER CHEMICAL :RETARDERS 0.111 Kgs
14 .ZINC OXIDE 1.828 Kgs
15. STEARIC ACID 0.768 Kgs
16. MICROCRYSTALLINE PETROLEUM WAX 0.768 Kgs
17. MOULD RELEASE PREPARATION (INSIDE 0.192 Keos
RELEASE) i
18. MOULD RELEASE PREPARATION 0.162 Kas
(OUTSIDE RELEASE) .
19. PRECIPITATED SILICA 0.525 Kgs
20. RAE (Residual Aromatic Extract) OIL OR SIMILAR
PRODUCTS IN WHICH THE WEIGHT OF THE
AROMATIC CONSTITUENTS EXCEEDS THAT OF 3.656 Kgs
THE NON AROMATIC CONSTITUENT, USE AS
PLASTICISERS.
21. PETROLEUM TACKIFIER RESIN 0.576 Kgs

“la ot C
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2. PHENOLIC TACKIFIER RESIN 0.152 Kgs
23. INSOLUBLE SULPHUR 0.465 Kgs
0.020
24. BLADDERS Numbers
35 SILANE COUPLING AGENT 0.081 Kgs
26. ANT] REVERSION AGENT CHEMICAL 0.131 Kes
(PERKALINK-900 / HVA -2) e
77 ANTI REVERSION AGENT CHEMICAL (HTS) 0.121 Kgs
78, PROCESSING ADDITIVES 0.667 Kgs
29. HOMOGENIZING AGENT 0.626 Kgs
6. New Pneumatic T00 kgs | 1. NATURAL RUBBER-SMOKED SHEETS (RSS) 12.494 Kgs
Tyres of Rubber, Other > NATURAL RUBBER-TECHNICALLY
having a "herring-bone” SPECIFIED NATURAL RUBBER ( TSNR) 21.968 Kgs
ﬁ.r similar tread: Of a 3 SYNTHETIC RUBBER:BUTADIENE RUBBER
ind usec! on (BR) 2.909 Kgs
construction or — :
- ustrial handling 7 SYNTHETIC RUBBER:STYRENE BUTADIENE Sl
vehicles and machines RUBBER SBR-1500/1502 N
and having a rim size 5 SYNTHETIC RUBBER:OIL EXTENDED STYRENE ms—-
v BUTADIENE RUBBER SBR-1712/1723/1783 : g
(24") Nylon. (Total 6. CARBON BLACK 27.038 Kgs
Quantity to be 7 NYLON TYRE CORD FABRIC (DIPPED) 7.565 Kgs
exported 8 RUBBERISED TEXTILE FABRIC NYLON
775.000.00 kgs) CHAFER FABRIC (DIPPED) 0.081 Kgs
9. POLYESTER TYRE CORD FABRIC (DIPPED) 0.040 Kgs
[0. STRANDED WIRE,ROPES AND CABLES .
(BRASS COATED STEEL TYRE CORD) s
T WIRE OF IRON OR NON-ALLOY STEEL OF A
THICKNESS ABOVE 18 SWG BUT UP TO 26 SWG 3,020 Kgs
(BRONZE COATED TYRE BEADWIRE)
2. RUBBER CHEMICAL :ANTIOXIDANTS 1.454 Kgs
13. RUBBER CHEMICAL :ACCELERATOR 0.424 Kgs
14 RUBBER CHEMICAL :RETARDERS 0.111 Kgs
§ 15. ZINC OXIDE : 1.959 Kgs
16. STEARIC ACID _~ —1.050.Kes__|.
17. MICROCRYSTALLINE PETROLEUM WAX 0.838 Kgs
18 MOULD RELEASE PREPARATION (INSIDE .
RELEASE) 5
19 MOULD RELEASE PREPARATION (OUTSIDE 0 162 (s
RELEASE) £
20. RAE (Residual Aromatic Extract) OIL OR
SIMILAR PRODUCTS IN WHICH THE
WEIGHT OF THE AROMATIC o 11 Ras
CONSTITUENTS EXCEEDS THAT OF THE s
NON AROMATIC CONSTITUENT, USE AS
PLASTICISERS.
51 PETROLEUM TACKIFIER RESIN 0.424 Kgs
37, PHENOLIC TACKIFIER RESIN 0.03 Kgs
3. INSOLUBLE SULPHUR 0.061 Kgs
0.020
24. BLADDERS Numbers
75 PROCESSING ADDITIVES 0.586 Kgs
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7. New Pneumatic 100 kgs | 1. NATURAL RUBBER-SMOKED SHEETS (RSS) 14.605 Kgs
Tyres of Rubber, Other 2. NATURAL RUBBER-TECHNICALLY
having a "herring-bone" SPECIFIED NATURAL RUBBER ( TSNR) gL
or similar tread: Of a
e 3. SYNTHETIC RUBBER:BUTADIENE RUBBER p—
: (BR) 58
T 4. SYNTHETIC RUBBER:STYRENE
'ﬂfj:saggj'ﬂ;ines BUTADIENE RUBBER SBR-1500/1502 i
antile i ole) rimisiee 5. CARBON BLACK 27.896 Kgs
exceeding 61 cm. (24") 6. NYLON TYRE CORD FABRIC (DIPPED) 07.282 Kgs
Nylon. (Total Quantity 7. RUBBERISED TEXTILE FABRIC NYLON S
0 be exported CHAFER FABRIC (DIPPED) U6 RES
350,000.00 kgs) 8. POLYESTER TYRE CORD FABRIC (DIPPED) 0.010 Kgs
9. WIRE OF IRON OR NON-ALLOY STEEL OF A
THICKNESS ABOVE 18 SWG BUT UP TO 26 2.515 Kes
SWG (BRONZE COATED TYRE BEADWIRE)
10. RUBBER CHEMICAL :ANTIOXIDANTS 1.495 Kgs
11. RUBBER CHEMICAL :ACCELERATOR 0,465 Kgs
12. RUBBER CHEMICAL :RETARDERS 0.111 Kgs
13. ZINC OXIDE 1.838 Kgs
14. STEARIC ACID 1.010 Kgs
15. MICROCRYSTALLINE PETROLEUM WAX 0.879 Kgs
16. MOULD RELEASE PREPARATION (INSIDE R
RELEASE) 5
17. MOULD RELEASE PREPARATION (OUTSIDE e
RELEASE) .
18. RAE (Residual Aromatic Extract) OIL OR
SIMILAR PRODUCTS IN WHICH THE
WEIGHT OF THE AROMATIC 4.091 Kes
CONSTITUENTS EXCEEDS THAT OF THE
NON AROMATIC CONSTITUENT, USE AS
PLASTICISERS.
19. PETROLEUM TACKIFIER RESIN 0.687 Kgs
-20- PHENOLIG FACKIFIER RESIN - 0.020 Kgs -
—{———{21-INSOLUBLE SULPHUR- — |- 0.040 Kgs |-
22. BLADDERS i
Numbers
23. PROCESSING ADDITIVES 0.485 Kgs
§. New Pneumatic 100 kgs | 1. NATURAL RUBBER-SMOKED SHEETS (RSS) 4.282 Kgs
Tyres of Rubber, Other: 2. NATURAL RUBBER-TECHNICALLY SPECIFIED o i
Of a kind used on NATURAL RUBBER ( TSNR) e
agricultural or forestry
vehicles and machines 3. SYNTHETIC RUBBER:BUTADIENE RUBBER (BR) | 03.858 Kas
Nylon. (Total Quantity 4. SYNTHETIC RUBBER:STYRENE BUTADIENE iyl
to be exported RUBBER SBR-1500/1502 8
1350,000.00 kgs) 5. SYNTHETIC RUBBER:OIL EXTENDED STYRENE e
BUTADIENE RUBBER SBR- 1712/ 1723 / 1783 :
6. CARBON BLACK 25311 Kgs
7. NYLON TYRE CORD FABRIC (DIPPED) 08.292 Kgs
8. RUBBERISED TEXTILE FABRIC NYLON CHAFER .
FABRIC (DIPPED) i
9. POLYESTER TYRE CORD FABRIC (DIPPED) 0.010 Kgs
SEIKHOMANG KIPGEN
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10. STRANDED WIRE,ROPES AND CABLES (BRASS

COATED STEEL TYRE CORD) 0.010 Kgs

11. WIRE OF IRON OR NON-ALLOY STEEL OF A

THICKNESS ABOVE 18 SWG BUT UP TO 26 SWG 3.949 Kgs

(BRONZE COATED TYRE BEADWIRE)

12. RUBBER CHEMICAL :ANTIOXIDANTS 1.404 Kgs

13. RUBBER CHEMICAL :ACCELERATOR 0.384 Kgs

14, RUBBER CHEMICAL :RETARDERS 0.121 Kgs

15. ZINC OXIDE 1.818 Kgs

16. STEARIC ACID 0.939 Kgs

17. MICROCRYSTALLINE PETROLEUM WAX 0.798 Kgs

18. MOULD RELEASE PREPARATION (INSIDE 0.192 Kgs

RELEASE)

19. MOULD RELEASE PREPARATION (OUTSIDE 0.162 Kas

RELEASE) i

20. RAE (Residual Aromatic Extract) OIL OR SIMILAR

PRODUCTS IN WHICH THE WEIGHT OF THE

AROMATIC CONSTITUENTS EXCEEDS THAT OF 3.878 Kgs

THE NON AROMATIC CONSTITUENT, USE AS

PLASTICISERS.

21. PETROLEUM TACKIFIER RESIN 0.141 Kgs

22. PHENOLIC TACKIFIER RESIN 0.03 Kgs

23. INSOLUBLE SULPHUR 0.051 Kgs
0.020

24. BLADDERS Numbers

25. PROCESSING ADDITIVES 0.545 Kgs

26. HOMOGENIZING AGENT 0.071 Kgs

9. New Pneumatic
Tyres of Rubber, Other
: Of a kind used on
construction or
industrial handling
vehicles and machines
and having a rim size
“notexceeding 61 cm.
(24"} A. Nylon (Total
Quantity to be exported
635000.00 kgs)

100 kgs

1. NATURAL RUBBER-SMOKED SHEETS (RSS)

18.433 Kgs

2. NATURAL RUBBER-TECHNICALLY SPECIFIED

BUTADIENLE RUBBER SBR- 1712/ 1723, 1782

NATURAL RUBBER ( TSNR) 20.836 Kgs
3. SYNTHETIC RUBBER:BUTADIENE RUBBER (BR) | 02.949 Kgs
4. SYNTHETIC RUBBER:STYRENE BUTADIENE S ygee

RUBBER SBR-1500/1502 ' £
5. SYNTHETIC RUBBER:OIL EXTENDED STYRENE e —

6. HALO BUTYL RUBBER-CHLOROBUTYL RUBBER
(CIIR)

0.030 Kgs

7. CARBON BLACK

25.402 Kgs

& NYLON TYRE CORD FABRIC (DIPPED) 08.989 Kgs
9. RUBBERISED TEXTILE FABRIC NYLON CHAFER 00.121 Kas
FABRIC (DIPPED) =
10. POLYESTER TYRE CORD FABRIC (DIPPED) 00.192 Kes
11. STRANDED WIRE.ROPES AND CABLES (BRASS 00.071 Kas
COATED STEEL TYRE CORD) .
12. WIRE OF IRON OR NON-ALLOY STEEL OF A

THICKNESS ABOVE 18 SWG BUT UP TO 26 SWG 03.535 Kgs
(BRONZE COATED TYRE BEADWIRE)

13. RUBBER CHEMICAL :ANTIOXIDANTS 01.505 Kgs
14. RUBBER CHEMICAL :ACCELERATOR 00.505 Kgs
15. RUBBER CHEMICAL :RETARDERS 00.111 Kgs

Government of Inc
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16. ZINC OXIDE 02.000 Kgs
17. STEARIC ACID 01.111 Kgs
18. MICROCRYSTALLINE PETROLEUM WAX 00.788 Kgs
19. MOULD RELEASE PREPARATION (INSIDE

RELEASE) I nE
2

20. MOULD RELEASE PREPARATION (OUTSIDE e

RELEASE)

21. PRECIPITATED SILICA

00.283 Kgs

22. RAE (Residual Aromatic Extract) OIL OR SIMILAR
PRODUCTS IN WHICH THE WEIGHT OF THE

AROMATIC CONSTITUENTS EXCEEDS THAT OF 03.626 Kgs
THE NON AROMATIC CONSTITUENT, USE AS
PLASTICISERS.
23. PETROLEUM TACKIFIER RESIN 00.414 Kgs
24. PHENOLIC TACKIFIER RESIN 00.061 Kgs
25. INSOLUBLE SULPHUR 00.101 Kgs
26. BLADDERS e
Numbers
27. PROCESSING ADDITIVES 00.556 Kgs
28. HOMOGENIZING AGENT 00.071 Kgs
10. New Pneumatic 100 kgs 1. NATURAL RUBBER-SMOKED SHEETS (RSS) 33.330 Kgs
Tyres of Rubber, Other 2 NATURAL RUBBER-TECHNICALLY SPECIFIED
:0f a kind used on NATURAL RUBBER ( TSNR) DGl
construction or
indusirial handling 3 SYNTHETIC RUBBER:BUTADIENE RUBBER (BR) | 02.565 Kgs
e 4 SYNTHETIC RUBBER:STYRENE BUTADIENE 00,556 Kgs
and having a rim size RUBBER SBR-1500/1502
not exceeding 61cm 5 HALO BUTYL RUBBER-CHLOROBUTYL RUBBER
(24") B. All Steel (Total (CIIR) 01.697 Kgs
Quantity to be exported 6. CARBON BLACK 20.614 Kgs
2000013 7 POLYESTER TYRE CORD FABRIC (DIPPED) 00212 Kgs
8 STRANDED WIRE,ROPES AND CABLES (BRASS p—
COATED STEEL TYRE CORD)
9 WIRE OF IRON OR NON-ALLOY STEEL OF A
- | LPHICKNESS ABOVE-18- SWG BUT UP-TO-26 SWG- | 02.555 Kgs
(BRONZE COATED TYRE BEADWIRE)
10. RUBBER CHEMICAL :ANTIOXIDANTS 01.667 Kgs
17 RUBBER CHEMICAL :ACCELERATOR 00.778 Kgs

12. RUBBER CHEMICAL :RETARDERS

00.030 Kgs

13. ZINC OXIDE

02.464 Kgs

14. STEARIC ACID 00.212 Kgs
15. MICROCRYSTALLINE PETROLEUM WAX 00.596 Kgs
16. MOULD RELEASE PREPARATION (INSIDE .
RELEASE) iy
17. MOULD RELEASE PREPARATION (OUTSIDE 00.162 Kgs

RELEASE)

18. PRECIPITATED SILICA

03.283 Kgs

19. RAE (Residual Aromatic Extract) OIL OR SIMILAR
PRODUCTS IN WHICH THE WEIGHT OF THE
AROMATIC CONSTITUENTS EXCEEDS THAT OF
THE NON AROMATIC CONSTITUENT. USE AS
PLASTICISERS.

01.293 Kgs




20. PETROLEUM TACKIFIER RESIN 00.131 Kgs
51. PHENOLIC TACKIFIER RESIN 00.778 Kgs
72, INSOLUBLE SULPHUR 00.869 Kgs
23. BLADDERS oL
Numbers
24. SILANE COUPLING AGENT 00.495 Kgs
55. ANTI REVERSION AGENT CHEMICAL 00.970 Kgs
(PERKALINK-900 / HVA -2)
76. ANTI REVERSION AGENT CHEMICAL (HTS) 00.384 Kgs
27. PROCESSING ADDITIVES 00.636 Kgs
78. HOMOGENIZING AGENT 01.555 Kgs
11. New Pneumatic 100 kas 1. NATURAL RUBBER-SMOKED SHEETS (RSS) 17.544 Kgs

Tyres of Rubber, Other:

Of a kind used on
construction or

7 NATURAL RUBBER-TECHNICALLY SPECIFIED
NATURAL RUBBER ( TSNR)

21.937 Kgs

industrial handling 3. SYNTHETIC RUBBER:BUTADIENE RUBBER (BR) 03.676 Kes
vehicles and machines 4, SYNTHETIC RUBBER:STYRENE BUTADIENE
and having a rim size RUBBER SBR-1500/1502 06.898 Kgs
exceeding 61cm (24"), 5 SYNTHETIC RUBBER:OIL EXTENDED STYRENE
A. Nylon (Total BUTADIENE RUBBER SBR- 1712 /1723 / 1783 00.020 Kgs
Quantity to be exported 6. HALO BUTYL RUBBER-CHLOROBUTYL RUBBER
500000.00 kgs) (CIIR) 00.667 Kgs
7. CARBON BLACK 25.563 Kgs
3 NYLON TYRE CORD FABRIC (DIPPED) 07.959 Kgs
5 RUBBERISED TEXTILE FABRIC NYLON CHAFER
FABRIC (DIPPED) 00.061 Kgs
10. POLYESTER TYRE CORD FABRIC (DIPPED) 00.111 Kgs
1T WIRE OF IRON OR NON-ALLOY STEEL OF A
THICKNESS ABOVE 18 SWG BUT UP TO 26 SWG
(BRONZE COATED TYRE BEADWIRE) 02.525 Kgs
12. RUBBER CHEMICAL :ANTIOXIDANTS 01.737 Kgs
[3. RUBBER CHEMICAL :ACCELERATOR 00.576 Kgs
14. RUBBER CHEMICAL :RETARDERS 00.121 Kgs
I - 15, ZINC OXIDE 02.010 Kes
16. STEARIC ACID - — | 01141 Kes
17. MICROCRY STALLINE PETROLEUM WAX 00.768 Kgs
T8, MOULD RELEASE PREPARATION (INSIDE
RELEASE) 00.192 Kgs
0 MOULD RELEASE PREPARATION (OUTSIDE
RELEASE) 00.162 Kgs |
20. PRECIPITATED SILICA 00.414 Kgs
71. RAE (Residual Aromatic Extract) OIL OR SIMILAR —
PRODUCTS IN WHICH THE WEIGHT OF THE
AROMATIC CONSTITUENTS EXCEEDS THAT OF
THE NON AROMATIC CONSTITUENT, USE AS
PLASTICISERS. 03.262 Kgs
22 PETROLEUM TACKIFIER RESIN 00.384 Kgs
23. PHENOLIC TACKIFIER RESIN 00.091 Kgs
54, INSOLUBLE SULPHUR 00.121 Kes
i 00.020
25. BLADDERS N Bars
76. SILANE COUPLING AGENT 00.020 Kas

@2 Loy
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27. PROCESSING ADDITIVES

00.535 Kgs

28. HOMOGENIZING AGENT

00.121 Kgs

12. New Pneumatic 100 kgs | 1. NATURAL RUBBER-SMOKED SHEETS (RSS) 15.665 Kgs
Tyres of Rubber, Other: 3 NATURAL RUBBER-TECHNICALLY SPECIFIED
Of a kind used
G C sl NATURAL RUBBER ( TSNR) 11.615 Kgs
construction or
industrial handling 3. SYNTHETIC RUBBER:BUTADIENE RUBBER (BR) 02.687 Kgs
vehictes and machines 4. SYNTHETIC RUBBER:STYRENE BUTADIENE
and having a rim size RUBBER SBR-1500/1502 15.867 Kgs
exceeding 61 cm (24"), 5 HALO BUTYL RUBBER-CHLOROBUTYL RUBBER
B. AH‘Steel (Total (CHIR) 01.545 Kgs
Quantity to be exported 6. HALO BUTYL RUBBER-BROMOBUTYL RUBBER
300000.00 kgs) (BIIR) 00.354 Kgs
7. CARBON BLACK 24.503 Kgs
8. STRANDED WIRE,ROPES AND CABLES (BRASS
COATED STEEL TYRE CORD) 10716 Kgs
9. WIRE OF IRON OR NON-ALLOY STEEL OF A
THICKNESS ABOVE 18 SWG BUT UP TO 26 SWG
(BRONZE COATED TYRE BEADWIRE) 03.171 Kgs |
10. RUBBER CHEMICAL :ANTIOXIDANTS 01.899 Kgs
11. RUBBER CHEMICAL :ACCELERATOR 00.919 Kgs
12. RUBBER CHEMICAL :RETARDERS 00.010 Kgs
13. ZINC OXIDE 02.404 Kgs
14. STEARIC ACID 00.374 Kas
15. MICROCRYSTALLINE PETROLEUM WAX 00.657 Kgs
16. MOULD RELEASE PREPARATION (INSIDE
RELEASE) 00.192 Kgs
17. MOULD RELEASE PREPARATION (OUTSIDE
RELEASE) 00.162 Kags
18. PRECIPITATED SILICA 01.131 Kgs
19. RAE (Residual Aromatic Extract) OIL OR SIMILAR
PRODUCTS IN WHICH THE WEIGHT OF THE
AROMATIC CONSTITUENTS EXCEEDS THAT OF
— - | THE NON AROMATIC CONSTITUENT, USE AS
PLASTICISERS. ~01.505 Kgs
20. PETROLEUM TACKIFIER RESIN 00.535 Kgs
21. PHENOLIC TACKIFIER RESIN 00.747 Kgs
22, INSOLUBLE SULPHUR 00.737 Kas
00.020
.
23. BLADDERS M
24 SILANE COUPLING AGENT 00.182 Kgs
75, ANTI REVERSION AGENT CHEMICAL
(PERKALINK-900 / HVA -2) 01.061 Kas
26. ANTI REVERSION AGENT CHEMICAL (HTS) 00.303 Kgs
27. PROCESSING ADDITIVES 00.343 Kgs
28. HOMOGENIZING AGENT 01.353 Kgs
13. Solid tyre of 100 kgs | 1. NATURAL RUBBER-TECHNICALLY SPECIFIED
Rubber, Other: for NATURAL RUBBER ( TSNR) 50.238 Kgs

Motor vehicles Solid.

5 SYNTHETIC RUBBER:BUTADIENE RUBBER (BR)

06.080 Kgs |

(b L




(Total Quantity to be

I
o

3. SYNTHETIC RUBBER:OIL EXTENDED STYRENE

specified or included
(Total Quantity to be-

~exported-40000.00-kgs)--

exported 134,000.00 BUTADIENE RUBBER SBR- 1712/1723 /1783 00.930 Kgs
kgs) 4. CARBON BLACK 33.523 Kgs
5. WIRE OF IRON OR NON-ALLOY STEEL OF A
THICKNESS ABOVE 18 SWG BUT UP TO 26 SWG
(BRONZE COATED TYRE BEADWIRE) 01.321 Kgs
6. RUBBER CHEMICAL :ANTIOXIDANTS 01.469 Kgs
7. RUBBER CHEMICAL :ACCELERATOR 00.536 Kgs
8. RUBBER CHEMICAL :RETARDERS 00.209 Kgs
9. ZINC OXIDE 02.883 Kgs
10. STEARIC ACID 01.116 Kgs
11. RAE (Residual Aromatic Extract) OIL OR SIMILAR
PRODUCTS IN WHICH THE WEIGHT OF THE
AROMATIC CONSTITUENTS EXCEEDS THAT OF
THE NON AROMATIC CONSTITUENT, USE AS
PLASTICISERS. 01.288 Kgs
12. PHENOLIC TACKIFIER RESIN 00.406 Kgs
14. Inner Tubes, of 100 kes | 1. HALO BUTYL RUBBER-CHLOROBUTYL RUBBER
Rubber, For Lorries and (CIIR) 06.181 Kgs
buses (Total Quantity to 2. ISOBUTYLENE-ISOPRENE (BUTYL) RUBBER (IIR) 40.168 Kgs
be exported 10500.00 3 ETHY LENE-PROPYLENE NON-CONJUGATED
kes) DIENE RUBBER (EPDM RUBBER) 05.151 Kgs
4. CARBON BLACK 32.187 Kgs
5. RUBBER CHEMICAL :ACCELERATOR 01.285 Kgs
6. ZINC OXIDE 02.163 Kgs
7. STEARIC ACID 00.463 Kgs
8. PETROLEUM TACKIFIER RESIN 00.515 Kgs
15. Inner Tubes, of 100 kes | 1. ISOBUTYLENE-ISOPRENE (BUTYL) RUBBER (IIR) 40.458 Kgs
Rubber, For off the road > ETHYLENE.PROPYLENE NON-CONJUGATED
vehicles, not elsewhere DIENE RUBBER (EPDM RUBBER) 07.401 Kgs

3. CARBON BLACK 32.070 Kgs

4. RUBBER CHEMICAL :ACCELERATOR 01234 Kgs

5. ZINC OXIDE 02072 Kgs |
"STEARIC ACID 00.444 Kgs

_MICROCRYSTALLINE PETROLEUM WAX

00.493 Kgs

ool 1| &

. PETROLEUM TACKIFIER RESIN

00.493 Kgs

RLA may take consequential action as per Policy / Procedures.




. Case No. A-257 M/s Balkrishna Industries Ltd. |[HQ F. No. Status:

_ 01/87/50/171/96/AM16/DES-VII  ||Approved
NC No.:22/AM16 ||Adv. Lic. No. and Date RLA F. No.
Dated: 22.03.2016 |[0310798912 dated 15.09.2015 03/94/040/00478/AM16

Request: Fixation of adhoc norms in respect of Advance Authorization No. 0310798912

dated 15.09.2015

Decision: Based on the written comments furnished by the DIPP vide their letter No. 7/33/2016-TSW
dt.14.03.2016, the Committee decided to approve the following adhoc norms:

EXPORT ITEM Qty. Description Qty
1. New Pneumatic 100 | |.NATURAL RUBBER-SMOKED SHEETS ( RSS) 15.928 Kgs
Tyres of Rubber, of a kgs
kind used on buses or 2. NATURAL RUBBER-TECHNICALLY SPECIFIED 21.018 Kgs
lorries: Other NATURAL RUBBER ( TSNR)
Nylon. (Total Quantity 3. SYNTHETIC RUBBER:BUTADIENE RUBBER (BR) 6.797 Kgs
Z%%eog"gg‘;eg) 4. SYNTHETIC RUBBER:STYRENE BUTADIENE BT
St RUBBER SBR-1500/1502 ' £
5. CARBON BLACK 23.988 Kgs
6. NYLON TYRE CORD FABRIC (DIPPED) 11.181 Kgs
7. RUBBERISED TEXTILE FABRIC NYLON CHAFER NEPRE
FABRIC (DIPPED) ' ©
8. POLYESTER TYRE CORD FABRIC (DIPPED) 0.061 Kgs
9. WIRE OF IRON OR NON-ALLOY STEEL OF A
THICKNESS ABOVE 18 SWG BUT UP TO 26 SWG 3.899 Kgs
(BRONZE COATED TYRE BEADWIRE)
10. RUBBER CHEMICAL :ANTIOXIDANTS 1.454 Kgs
11. RUBBER CHEMICAL :ACCELERATOR 0.414 Kgs
12. RUBBER CHEMICAL :RETARDERS 0.131 Kgs
13. ZINC OXIDE 2.081 Kgs
- 14. STEARICACID 1.111 Kgs
15. MICROCRYSTALLINE PETROLEUM WAX 0.667 Kgs
16. MOULD RELEASE PREPARATION (INSIDE T
RELEASE) ' °
17. MOULD RELEASE PREPARATION (OUTSIDE .
RELEASE) w02 RES
18. PRECIPITATED SILICA 0.323 Kgs
19. RAE (Residual Aromatic Extract) OIL OR SIMILAR
PRODUCTS IN WHICH THE WEIGHT OF THE
AROMATIC CONSTITUENTS EXCEEDS THAT OF 4.262 Kgs
THE NON AROMATIC CONSTITUENT, USE AS
PLASTICISERS.
20. PETROLEUM TACKIFIER RESIN 0.162 Kgs
21. PHENOLIC TACKIFIER RESIN 0.051 Kgs
22. INSOLUBLE SULPHUR 0.091 Kgs
0.020
f)’\
23. BLADDERS T
24, PROCESSING ADDITIVES 0.515 Kgs




2. New Pneumatic 100 1. NATURAL RUBBER-SMOKED SHEETS ( RSS) 5.464 Kgs
Tyres of Rubber, Other | kgs 2. NATURAL RUBBER-TECHNICALLY SPECIFIED
having a "herring-bone" NATURAL RUBBER ( TSNR) 26.311 Kes
ﬁ:nsc;“t’]‘sfg g’lfad" R 3. SYNTHETIC RUBBER:BUTADIENE RUBBER (BR) 2.414 Kgs
agricultural or forestry 4 SYNTHETIC RUBBER:STYRENE BUTADIENE 4353 Kgs
vehicles and machines, RUBBER SBR-1500/1502
A. Nylon / Polyester. 5. SYNTHETIC RUBBER:OIL EXTENDED STYRENE 8.292 Kgs
(ioiall @uantityilojle BUTADIENE RUBBER SBR- 1712/1723 / 1783
exported 34,20,000.00 6. CARBON BLACK 27.603 Kgs
kgs) 7.NYLON TYRE CORD FABRIC (DIPPED) 6.141 Kgs
8. RUBBERISED TEXTILE FABRIC NYLON CHAFER 0.091 Kes
FABRIC (DIPPED) E
9, POLYESTER TYRE CORD FABRIC (DIPPED) 0.01 Kgs
10. WIRE OF IRON OR NON-ALLOY STEEL OF A
THICKNESS ABOVE 18 SWG BUT UP TO 26 SWG 3.070 Kgs
(BRONZE COATED TYRE BEADWIRE)
11. RUBBER CHEMICAL :ANTIOXIDANTS 1.454 Kgs
12. RUBBER CHEMICAL :ACCELERATOR 0.455 Kgs
13. RUBBER CHEMICAL :RETARDERS 0.101 Kgs
14. ZINC OXIDE 1.818 Kgs
15. STEARIC ACID 1.061 Kgs
16. MICROCRYSTALLINE PETROLEUM WAX 0.879 Kgs
17. MOULD RELEASE PREPARATION (INSIDE AErr
RELEASE) s
18. MOULD RELEASE PREPARATION (OUTSIDE B
RELEASE) s
19. RAE (Residual Aromatic Extract) OIL OR SIMILAR
PRODUCTS IN WHICH THE WEIGHT OF THE
AROMATIC CONSTITUENTS EXCEEDS THAT OF 4.474 Kgs
THE NON AROMATIC CONSTITUENT, USE AS
PLASTICISERS.
20. PETROLEUM TACKIFIER RESIN 0.232 Kgs
21. PHENOLIC TACKIFIER RESIN 0.010 Kgs
| 22. INSOLUBLE SULPHUR 0.040 Kgs
3. BLADDERS - 0.020
Numnibers
24. PROCESSING ADDITIVES 0.657 Kgs
3. New Pneumatic |.NATURAL RUBBER-SMOKED SHEETS ( RSS) 12.494 Kgs
Tyres of Rubber, Other 2. NATURAL RUBBER-TECHNICALLY SPECIFIED
hav!ng: a "herring-bone" NATURAL RUBBER ( TSNR) 21.968 Kgs
or similar tread: Of a
Kind used on 3. SYNTHETIC RUBBER:BUTADIENE RUBBER (BR) 2.909 Kgs
construction or 4. SYNTHETIC RUBBER:STYRENE BUTADIENE e
industrial handling RUBBER SBR-1500/1502 =
vehicles. and mach%nes 5. SYNTHETIC RUBBER:OIL EXTENDED STYRENE 1 656 Kas
and having a rim size BUTADIENE RUBBER SBR-1712/1723 /1783 =
not exceeding 61cm 6. CARBON BLACK 27.038 Kgs
(24") Nylon. (Total 7. NYLON TYRE CORD FABRIC (DIPPED) 7.565 Kgs
Quantity to be 8. RUBBERISED TEXTILE FABRIC NYLON CHAFER
ex;zoned FABRIC (DIPPED) 0.081 Kgs
1450.000.00 kgs)
9. POLYESTER TYRE CORD FABRIC (DIPPED) 0.040 Kgs
10. STRANDED WIRE.ROPES AND CABLES (BRASS 0.020 Kgs




COATED STEEL TYRE CORD)

11. WIRE OF IRON OR NON-ALLOY STEEL OF A

THICKNESS ABOVE 18 SWG BUT UP TO 26 SWG 3.020 Kgs

(BRONZE COATED TYRE BEADWIRE)

12. RUBBER CHEMICAL :ANTIOXIDANTS 1454 Kgs

[3. RUBBER CHEMICAL ;:ACCELERATOR 0.424 Kgs

14. RUBBER CHEMICAL :RETARDERS 0.111 Kgs

5. ZINC OXIDE 1.959 Kgs

16. STEARIC ACID 1.050 Kgs

17. MICROCRYSTALLINE PETROLEUM WAX 0.838 Kgs

18. MOULD RELEASE PREPARATION (INSIDE

0.192 Kgs

RELEASE)

19. MOULD RELEASE PREPARATION (OUTSIDE o

RELEASE) 0258

20. RAE (Residual Aromatic Extract) OIL OR SIMILAR

PRODUCTS IN WHICH THE WEIGHT OF THE

AROMATIC CONSTITUENTS EXCEEDS THAT OF 4111 Kgs

THE NON AROMATIC CONSTITUENT, USE AS

PLASTICISERS.

21. PETROLEUM TACKIFIER RESIN 0.424 Kgs

22. PHENOLIC TACKIFIER RESIN 0.03 Kgs

23. INSOLUBLE SULPHUR 0.061 Kgs

24. BLADDERS e

Numbers

25. PROCESSING ADDITIVES 0.586 Kgs
4. New Pneumatic 100 | 1. NATURAL RUBBER-SMOKED SHEETS ( RSS) 14.605 Kgs
Tyres of Rubber, Other | kgs |5 NATURAL RUBBER-TECHNICALLY SPECIFIED .
haV‘,“g,la i‘e”(‘j“%?one NATURAL RUBBER ( TSNR) HO7 e
ettt e S 3. SYNTHETIC RUBBER:BUTADIENE RUBBER (BR) | 01.879 Kgs

kind used on
construction or
industrial handling
vehicles and machines

and having a rim size - -

exceeding 61 cm. (24")
Nylon. (Total Quantity
to be exported
150,000.00 kgs)

4. SYNTHETIC RUBBER:STYRENE BUTADIENE
RUBBER SBR-1500/1502

13.292 Kgs

5. CARBON BLACK 27.896 Kgs
6.NYLON-TYRE CORD FABRIC (DIPPED) 07.282 Kas—
7. RUBBERISED TEXTILE FABRIC NYLON CHAFER | 0
FABRIC (DIPPED) g
8. POLYESTER TYRE CORD FABRIC (DIPPED) 0.010 Kas
9. WIRE OF IRON OR NON-ALLOY STEEL OF A
THICKNESS ABOVE 18 SWG BUT UP TO 26 SWG 2515 Kes
(BRONZE COATED TYRE BEADWIRE)
10. RUBBER CHEMICAL :ANTIOXIDANTS 1.495 Kgs
I1. RUBBER CHEMICAL :ACCELERATOR 0.465 Kgs
12. RUBBER CHEMICAL :RETARDERS 0.111 Kas
13, ZINC OXIDE 1838 Kas
14. STEARIC ACID 1.010 Kgs
I5. MICROCRYSTALLINE PETROLEUM WAX 0.879 Kas
16. MOULD RELEASE PREPARATION (INSIDE ;
RELEASE) 0.192 Kegs
17. MOULD RELEASE PREPARATION (OUTSIDE }
0.162 Kas

RELEASE)




18. RAE (Residual Aromatic Extract) OIL OR SIMILAR
PRODUCTS IN WHICH THE WEIGHT OF THE

AROMATIC CONSTITUENTS EXCEEDS THAT OF 4.091 Kgs
THE NON AROMATIC CONSTITUENT, USE AS
PLASTICISERS.
19. PETROLEUM TACKIFIER RESIN 0.687 Kgs
20. PHENOLIC TACKIFIER RESIN 0.020 Kgs
21. INSOLUBLE SULPHUR 0.040 Kgs
22. BLADDERS oz
Numbers
23. PROCESSING ADDITIVES 0.485 Kgs
. New Pneumatic Tyres | 100 1. NATURAL RUBBER-SMOKED SHEETS ( RSS) 4.282 Kgs
of Rubber, Other: Ofa | kgs 2. NATURAL RUBBER-TECHNICALLY SPECIFIED
kind used on NATURAL RUBBER ( TSNR) 21.543 Kgs
agricultural or forestry
vehicles and machincs 3. SYNTHETIC RUBBER:BUTADIENE RUBBER (BR) | 03.858 Kgs
Nylon. (Total Quantity 4, SYNTHETIC RUBBER:STYRENE BUTADIENE 05.969 Kgs
to be exported RUBBER SBR-1500/1502
1550,000.00 kgs) 5. SYNTHETIC RUBBER:OIL EXTENDED STYRENE 08.242 Kes
BUTADIENE RUBBER SBR- 1712/ 1723 /1783 =
6. CARBON BLACK 25311 Kgs
7. NYLON TYRE CORD FABRIC (DIPPED) 08.292 Kgs
8. RUBBERISED TEXTILE FABRIC NYLON CHAFER 0.111 Kgs
FABRIC (DIPPED)
9. POLYESTER TYRE CORD FABRIC (DIPPED) 0.010 Kgs
10. STRANDED WIRE,ROPES AND CABLES (BRASS 0.010 Kes
COATED STEEL TYRE CORD) =
11. WIRE OF IRON OR NON-ALLOY STEEL OF A
THICKNESS ABOVE 18 SWG BUT UP TO 26 SWG 3.949 Kgs
(BRONZE COATED TYRE BEADWIRE)
12. RUBBER CHEMICAL :ANTIOXIDANTS 1.404 Kgs
13. RUBBER CHEMICAL :ACCELERATOR 0.384 Kgs
14. RUBBER CHEMICAL :RETARDERS 0.121 Kgs
5T ZING GNP E===r——=r==- - = ~1.818 Kgs -
— ~16-STEARIC ACID-———— ——4—0.939-Kgs—
17. MICROCRYSTALLINE PETROLEUM WAX 0.798 Kgs
18. MOULD RELEASE PREPARATION (INSIDE 0.192 Kes
RELEASE) ] =
19. MOULD RELEASE PREPARATION (OUTSIDE 0.167 Kos
RELEASE) 3
20. RAE (Residual Aromatic Extract) OIL OR SIMILAR
PRODUCTS IN WHICH THE WEIGHT OF THE
AROMATIC CONSTITUENTS EXCEEDS THAT OF 3.878 Kgs
THE NON AROMATIC CONSTITUENT, USE AS
PLASTICISERS.
21. PETROLEUM TACKIFIER RESIN 0.141 Kgs
22, PHENOLIC TACKIFIER RESIN 0.03 Kgs
23. INSOLUBLE SULPHUR 0.051 Kgs
24, BLADDERS iy
Numbers
25. PROCESSING ADDITIVES 0.545 Kgs




26. HOMOGENIZING AGENT 0.071 Kgs
6. New Pneumatic 100 | 1. NATURAL RUBBER-SMOKED SHEETS ( RSS) 18.433 Kgs
Tyres of Rubber, Other | kgs  [5 NATURAL RUBBER-TECHNICALLY SPECIFIED
: Of a kind used on NATURAL RUBBER ( TSNR) ZUEONSCs
construction or
R 3 SYNTHETIC RUBBER:BUTADIENE RUBBER (BR) 02.949 Kgs
vehicles and machines 4. SYNTHETIC RUBBER:STYRENE BUTADIENE 07.320 Kgs
and having a rim size RUBBER SBR-1500/1502 ’
not exceeding 61 cm. 5. SYNTHETIC RUBBER:OIL EXTENDED STYRENE 01.010 Kgs
(24" A. Nylon (Total BUTADIENE RUBBER SBR- 1712 /1723 /1783 '
Quantity to be exported 6 HALO BUTYL RUBBER-CHLOROBUTYL RUBBER e
1400000.00 kgs) (CIIR) ) °
7. CARBON BLACK 25.402 Kgs
3. NYLON TYRE CORD FABRIC (DIPPED) 08.989 Kgs
9 RUBBERISED TEXTILE FABRIC NYLON CHAFER 00121 Kgs
FABRIC (DIPPED) '
10. POLYESTER TYRE CORD FABRIC (DIPPED) 00.192 Kgs
11. STRANDED WIRE,ROPES AND CABLES (BRASS 00071 Kgs

COATED STEEL TYRE CORD)

12. WIRE OF IRON OR NON-ALLOY STEEL OF A
THICKNESS ABOVE 18 SWG BUT UP TO 26 SWG
(BRONZE COATED TYRE BEADWIRE)

03.535 Kgs

13. RUBBER CHEMICAL :ANTIOXIDANTS 01.505 Kgs
14. RUBBER CHEMICAL :ACCELERATOR 00.505 Kgs
15. RUBBER CHEMICAL :RETARDERS 00.111 Kgs
16. ZINC OXIDE 02.000 Kgs
17. STEARIC ACID 01.111 Kes
18. MICROCRYSTALLINE PETROLEUM WAX 00.788 Kgs
19 MOULD RELEASE PREPARATION (INSIDE

RELEASE) ( 00.192 Kgs
20. MOULD RELEASE PREPARATION (OUTSIDE 00.162 Kes
RELEASE) =

21. PRECIPITATED SILICA 00.283 Kgs

27, RAE (Residual Aromatic Extract) OIL OR-SIMILAR
PRODUCTS IN-WHICH THE WEIGHT OF THE
AROMATIC CONSTITUENTS EXCEEDS THAT OF
THE NON AROMATIC CONSTITUENT, USE AS
PLASTICISERS.

03.626 Kgs

23, PETROLEUM TACKIFIER RESIN 00.414 Kgs
24. PHENOLIC TACKIFIER RESIN 00.061 Kgs
25, INSOLUBLE SULPHUR 00.101 Kgs
26. BLADDERS Aoz
Numbers

57, PROCESSING ADDITIVES 00.556 Kgs
28. HOMOGENIZING AGENT 00.071 Kgs

7. New Pneumatic 100 |_NATURAL RUBBER-SMOKED SHEETS ( RSS) 17.544 Kgs

Tyres of Rubber, Other: | kes |2 NATURAL RUBBER-TECHNICALLY SPECIFIED

Of a kind used on NATURAL RUBBER ( TSNR) 21.937 Kgs

construction or »

L T 3 SYNTHETIC RUBBER:BUTADIENE RUBBER (BR) 03.676 Kes |

vehicles and machines 4. SYNTHETIC RUBBER:STYRENE BUTADIENE

and having a rim size RUBBER SBR-1500/1502 06.898 Kgs

exceeding 61cm (24"), 5 SYNTHETIC RUBBER:OIL EXTENDED STYRENE 00.020 Kgs




A. Nylon (Total BUTADIENE RUBBER SBR- 1712 /1723 /1783

Quantity to be exported ¢ HALO BUTYL RUBBER-CHLOROBUTYL RUBBER

1950000.00 kgs) (CHR) 00.667 Kgs |
7. CARBON BLACK 25.563 Kes |
8 NYLON TYRE CORD FABRIC (DIPPED) 07.959 Kgs
9 RUBBERISED TEXTILE FABRIC NYLON CHAFER
FABRIC (DIPPED) 00.061 Kgs
10. POLYESTER TYRE CORD FABRIC (DIPPED) 00.111 Kgs

11. WIRE OF IRON OR NON-ALLOY STEEL OF A
THICKNESS ABOVE 18 SWG BUT UP TO 26 SWG

(BRONZE COATED TYRE BEADWIRE) 02.525 Kgs
12. RUBBER CHEMICAL :ANTIOXIDANTS 01.737 Kgs
13. RUBBER CHEMICAL :ACCELERATOR 00.576 Kgs
14. RUBBER CHEMICAL :RETARDERS 00.121 Kgs
15. ZINC OXIDE 02.010 Kgs
16. STEARIC ACID 01.141 Kgs
17. MICROCRYSTALLINE PETROLEUM WAX 00.768 Kgs |
18. MOULD RELEASE PREPARATION (INSIDE

RELEASE) 00.192 Kgs
19. MOULD RELEASE PREPARATION (OUTSIDE

RELEASE) 00.162 Kgs
20. PRECIPITATED SILICA 00.414 Kgs

21. RAE (Residual Aromatic Extract) OIL OR SIMILAR
PRODUCTS IN WHICH THE WEIGHT OF THE
AROMATIC CONSTITUENTS EXCEEDS ''HAT OF
THE NON AROMATIC CONSTITUENT, USE AS

PLASTICISERS. 03.262 Kgs

22, PETROLEUM TACKIFIER RESIN 00.384 Kgs

3. PHENOLIC TACKIFIER RESIN 00.091 Kgs

24. INSOLUBLE SULPHUR 00.121 Kgs

25. BLADDERS N 00.020

umbers

26. SILANE COUPLING AGENT 00.020 Kgs

- _ [27.PROCESSING ADDITIVES ~00.535 Kgs

28, IIOMOGENIZING AGENT  00.12T Kgs

8. Inner Tubes, of 100 |. ISOBUTYLENE-ISOPRENE (BUTYL) RUBBER (IIR) 40.458 Kgs

Rubber, For off the road | kes [ "ETHYLENE-PROPYLENE NON-CONJUGATED

vehl(':]es, not.elsewhere SIENE RUBBER (EPDM RUBBER) 07.401 Kes
specified or included 2
(Total Quantity to be 3. CARBON BLACK 32.070 Kgs
exported 40000.00 kgs) 4 RUBBER CHEMICAL :ACCELERATOR 01.234 Kgs
5. ZINC OXIDE 02.072 Kgs

6. STEARIC ACID 00.444 Kgs

7. MICROCRYSTALLINE PETROLEUM WAX 00.493 Kgs

8. PETROLEUM TACKIFIER RESIN 00.493 Kgs

IRLA may take consequential action as per Policy / Procedures.

‘r
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Case No. A-258 MJs. Eastman Reclamations  |HQ F. No. Status:
01/87/050/00184/AM13/DES-VII _|[Deferred

'NC No22/AM16 ||Adv. Lic. No. and Date RLAF No.
| Dated: 22.03.2016 _|[3010087078 dated 26.06.2012 30/24/040/00013/AM13 |

Request: Request of M/s Eastman Reclamations, Jalandhar for fixation of adhoc norms in
respect of Advance Authorization No. 3010087078 dated 26.06.2012 for the export

product — “Reclaim Ru bber”.

Decision: A copy of representation of firm has been forwarded to DIPP on 02.02.2015. Comments

awaited from DIPP. Reminder to be issued to expedite the case.

Case No. A-259 M/s Powerband Industries Pvt. [ﬁQ F. No. Status:
Ltd., 01/87/162/00088/AM14/DES-VII | Deferred

NC No.:22/AM16 ||Adv. Lic. No. 0310734629 RLA F. No.
Dated: 22.03.2016 ||dt. 16.05.2013 03/95/040/00049/AM14

Subject: Change in the description of import item in the adhoc norms fixed for Advance
Authorization No. 0310734629 dt. 16.05.2013.

Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 11 .01.2015. Comments
awaited from D/o C&PC. Reminder to be issued to expedite the case.

Case No. A-260 Ms Yash Enterprises HQ F. No. Status:
01/87/50/00433/AM15/DES-VII Deferred
NC No.:22/AM16 ||Adv. Lic. No. 0310791655 dated |[RLA F. No.
| Dated: 22.03.2016 [03.12.2014 \23/95/040/00595/AM15

Subjéct:  Enhancement in the wastage allowed by NC in its Meeting No. 08/AM16 held on 29.05.2015.

Decision: A D/L No. 46011/16/2015-PC 11 dated 07.03.2016 was issued by D/o C&PC to firm. Reply still”
awaited. Thus, the Committee decided to issue reminder to the firm giving 135 days time for submission of
the requisite information.

Case No.A261 | MUs Sundaram Industries Ltd. |[HQ F. No. Status:
01/87/50/385/AM11/DES-VII Deferred

NC No.:22/AM16 Adv. Lic. No. and Date RLA F. No.
Dated: 22.03.2016 0;410120257 dated 31.12.2010 04/24/040/00271/AM11

Subject: Fixation of adhoc norms for the export product “Industrial Solid Tyres” against Advance
Authorization No. 0410120257 dated 31.12.2010.

Decision: A copy of Representation of firm has been forwarded to DIPP on 12.01.2016. Comments
awaited from DIPP. Reminder to be issued to expedite the case.

&'PJ;”-O———“ SEHC %{\(
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" Case No. A-262 [Mfs Veekay Polycoats Ltd. HQ F. No. _'—_l

Status:
- 01/87/50/146/AM13/DES-VII Deferred
NC No.:22/AM16 —\Adv. Lic. No. and Date RLA F. No.
Dated: 22.03.2016 (0510329142 dated 09.07.2012 05/24/040/00107/AM13 £

Subject:  Request of M/s Veekay Polycoats Ltd., New Delhi for amendment in the description of
Export Product against Advance Authorization No. 0510329142 dated 09.07.2012.

Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 22.02.2016. Comments
awaited from D/o C&PC.

Case No. A-263 M/s India Glycols Ltd. HQ F. No. Status:
) 01/87/162/182/AM16/DES-VII Approved
NC No.:22/AM16 ||Adv. Lic. No. and Date RLA F. No.
Dated: 22.03.2016 0510387204 dated 23.05.2014 05/23/040/00043/AM15
Subject: Request for fixation of adhoc norms in respect of Advance Authorization No.

0510387204 Dated 23.05.2014.

Decision: Based on the written comments furnished by the D/o C&PC vide their OM No. 46011/89/2007-
pC-11 dated 09.09.2015, the Committee approved following adhoc norms:

EXPORT ITEM QTY IMPORT ITEM QTY
Polyethylene  Glycol 200| 1kg | 1. Denatured Ethyl Alcohol 0.693 kg
(Polymeg — 200)

2. Diethylene Glycol 0.556 kg
3. Silver Catalyst 0.00029 kg
4. Alumina Catalyst 0.00026 kg
RLA may take conséquential action as per Policy-/ Procedures.
Case No. A-264 M/s Sun Plast Pvt. Ltd. HQ F. No. Status:
01/87/50/242/AM15/DES-VII Deferred
—— o e
NC No.:22/AM16 ||Adv. Lic. No. and Date RLA F. No.
Dated: 22.03.2016 (0310786925 dated 16.07.2014 03/95/040/00333/AM15 -
Subject: Request for Ratification in respect of Advance Authorization No. 0310786925 dated
16.07.2014.

Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 16.03.2016. Comments
awaited from D/o C&PC.

Cb e
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E————— L S S —— — — e
Case No. A-265 M/s SNF (India) Pvt. Ltd. HQ F. No. Status:
01/87/162/17 5/AM16/DES-VII Deferred

NC No.:22/AM16  ||Adv. Lic. No. and Date RLA F. No.
Dated: 22.03.2016 ||2610012727 dated 31.08.2015 26/24/040/00010/AM16

e e e
ance Authorization No. 2610012727 dated %

Subject: Request for fixation of norms against Adv
31.08.2015

Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 15.02.2016. Comments

awaited from D/o C&PC.

Case No. A-266 M/s SNF (India) Pvt. Ltd. HQ F. No. Status:
01/87/50/358/AM15/DES-VII Deferred
e -
NC No.:22/AM16  [Adv. Lic. No. and Date RLA F. No.
Dated: 22.03.2016 [[2610012697 Dated 11.11.2014. 26/24/040/00014/AM15

Subject: Request for fixation of norms against Advance Authorization No. 2610012697 Dated
11.11.2014. %

& by

e

Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 15.02.2016. Comments

awaited from D/o C&PC.

Case No. A-267 M/s SNF (India) Pvt. Ltd. HQ F. No, Status:
| a b ] 01/87/162/176/AM16/DES-VII Deferred

NC No.:22/AM16  ||Adv. Lic. No. and Date RLA F. No.
Dated: 22.03.2016 2610012653 dated 26.05.2014 26/24/040/00002/AM15

against Advance Authorization No. 2610012727 dated

@-Ly

Subject: Request for fixation of norms
31.08.2015

— (A
Decision: A copy of Representation of firm has been forwarded to D/g C&PC on 15.02.2016. Comments.. %

awaited from D/o C&PC.

Case No. A-268 M/s Jain Irrigation Sy_st;ns_Ltd. HQ F. No. o Status:
01/87/162/127/AM15/DES-VII Deferred
NC No.:22/AM16 |/Adv. Lic. No. and Date RLA F.No.
Dated: 22.03.2016 0310483881 dated 26.08.2008 03/83/040/00298/AM09 _

Subject: Fixation of adhoc norms against Advance Authorization No. 0310483881 dated 26.08.2008

Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 16.03.2016. Comments

awaited from D/o C&PC.




' Case No. A- No. A-269  |[MUs Jam Irngatlon Systems Ltd HQ F. No. Status
01/87,-’162/128/AM13/DES -VII Deferred
NC No.:22/AM16  ||Adv. Lic. No. and Date RILA F. No.
03/83/040/00563/AM09 @"L‘j/

031051 1433 dated 13 03.2( 2009

dhoc norms against Advance Authorization No. 0310511433 dated 13.03.2009 %

rwarded to D/o C&PC on 16.03.2016. Comments

HQ F. No.
01/87/162/129/AM15/DES-VII

Dated: 22.03.2016

Subject: Fixation of a

Decision: A copy of Representation of firm has been fo
awaited from D/o C&PC.

‘ Case No. A-270 ”Mjs Jain Irrigation Systems Ltd.~
NC No.:22/AM16  [Adv. Lic. No. and Date
Dated: 22.03.2016 ||0310614995 dated 08.02.2011
ance Authorization No. 0310614995 dated 08.02.2011 %(

6.03.2016. Comments

Status:
Deferred

RLA F. No.
03/83/040/00477/AM11

Subject: Fixation of adhoc norms against Adv

Representation of firm has been forwarded to D/o C&PCon '}

tion Systems Ltd.|[HQ F. No.
l01f87f162/130/AM13/DES VII

Case No. A-271 \Ws Jain Irriga

NC No.:22/AM16 | Adv. Lic. No. and Date RLA F. No.
Dated: 22.03.2016 0310649832 dated 23.08.2011 03/83/040/00205/AM12

ance Authorization No. 0310649832 dated 23.08.2011 %

varded to D/o C&PC on 16.03.2016. Comments

Decision: A copy of
awaited from D/o C&PC.

Status:
Deferred

Subject: Fixation of adhoc norms against Adv

Decision: A copy of Representation of firm has been fory
HQ F. No.
01/87/50/00005/AM16/DES-VII

awaited from D/o C&PC.
Case No. A-272 ‘Mﬁ; Gajjraj Agency Pvt. Ltd ~
RLA F. No.
3 02;‘24/040/0()226/AM16

B
Status:
Deferred

NC No.:22/AM16 Adv. Lic. No. and Date
Dated: 22.03.2016 0210205611 dated 03. 03.2015

Subjeet: Fixation of adhoc norms against Advance Authorization No. 0310614995 dated 08.01.2016

as been forwarded to D/o C&PC on 16.03.2016. Comments

@ L %V

Decision: A copy of Representation of firm h
awaited from D/o C&PC.
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ONLINE CASES
-y e
{Case No.:5/21/87-ALC1/2015 Party Name:LEBRACS RUBBER f‘lMeet No/Date:22/87- |Status: |
| | LININGS PRIVATE LIMITED  'ALC1/2015 Deferred | L~
| 22.03.2016 C ——
| HQ File :01/87/050/00287/AM16/ RLA File g F @Lic.No/Date:2510003923_ | |
| 125/24/040/00003/AM13/ 27.02.2013 |

Decision: A D/L No. 7/} 19/2016-TSW dated 23.03.2016 was issued by DIPP to firm. Reply still
awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time for submission

of the requisite information.

1

™ [Case No.22/21/87-ALC1/2015  Party Name:VISION PRODUCTS [Meet No/Date:22/87- Status:

| (P)LTD |ALC1/2015 Deferred

‘ { 22.03.2016 | |
2 [HQFile 01/87/050/00304/AM16/ |RLA File = Lic.No/Date:3410036905 i -
[ :34/24/040/00033/AM14/ 116.05.2013 |

e A e |
Decision: A copy of application has been forwarded to D/o C&PC on 04.03.2016. Comments awaited
ifrom D/o C&PC.

|

_'_—'_'_-_'_—____ = ____'__—:___—-—-_'_'_'_._'_I

| [Case No.:18/18/87-ALC1/2015  Party Name:SYNTHETIC Meet No/Date:22/87- |Status: |

i PACKERS P LTD %ALC]/ZO]S ‘Deferred

| 22.03.2016 | @R Leg
T I sttt =l

|, HQFile :01/87/050/001 88/AM16/ RLA File ELiC.NO/Date:0710098407

° 07/24/040/00145/AM14/ 19.09.2013 %{7/

, _____..______________________________

‘ Decision: A D/L No. 46011/14/2015-PC.11 dated 04.10.2015 was issued by D/o C&PC to firm. This was

| followed by Reminder from DGET on 09.02.2016 giving 15 days time for submission of information. Reply still

| |awaited from the firm. _

rI,(Esto.:19/Ws_7-ALc1/zo1_s_ ‘Party Name:SYNTHETIC Meet No/Date:22/87- Istatus: f\

| JO PACKERSPLTD- - - ALC1/2015 Deferred

T | 22.03.2016 | A4
'HQ File :01/87/050/001 89/AM16/ RLA File = LicNoDaw0710008411 | ‘

:07/24/040/00146/AMI4/ 19.09.2013 %V/

Decision: A DL No. 46011/ 14/2015-PC.11 dated 04.10.2015 was issued by D/o C&PC to firm. This was |

Tfollowed by Reminder from DGFT on 09.02.2016 giving 15 days time for submission of information. Reply still '|

‘awaited from the firm. .
" Case No-1/2/87-ALCI/2014 Party Name:UNITEC FIBRES Meet No/Date:22/87- Status:
PVT.LTD. {ALC1/2015 Deferred
22.03.2016
HO File -01/87/050/00001/AM15/ RLA File " LicNo/Date:0310770188 == —
.03/95/040/00224/AM12/ 11.02.2014

Decision:  In res_p(;1s?10_ D/L dated 28.01.201 5 issued by D/o C&PC, the firm had?ﬂgwﬁed its reply,:
a copy of which was forwarded to D/o C&PC on 18.05.2015. Comments awaited from D/o C&PC.i
‘Reminder to be issued to D/o C&PC to expedite the case.
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|
1

i6 'HQ File 01/87/050/00451/AM14/

PVT.LLTIL

RLA File
:03/95/040/00143/AM12/

In response to D/L date
rded to D/o C
C&PC to expedite the case.

I

. Decision:
a copy of which was forwa
Reminder to be issued to D/o

F:Case No.:3/1/87-ALC1/2014

ihQ File :01/87/050/005
|

Decision:  In response to D/L dated 28.01.2015
‘a copy of which was forwarded to D/o C&PC on
IReminder to be issued to D/o C&PC to expedite the case

PVT.LTD.

22/AM14/ iRLA File
1103/95/040/00130/AM14/

Party Name:SHAKTI PLAS

[ iCase No.:9/7/87-ALC1/2014
| INDUSTRY

RLA File
-05/24/040/00492/AM 14/

HQ File :01/87/050/00028/AM15/

Decision: In response to D/L dated 23.
'.copy of which was forwarded to D/o
'Reminder to be issued to D/o C&PC to expedite the

case.

" [Case No.:1/14/87-ALC1/2014

N

| [HQ File :01/87/050/001 11/AM15/

FILMS LTD.

RLA File

' f:OSk’ESRM[)fU(M(i1»".—‘-\Ml4r’- ===

In 1?5450115@ to D/L dated 23.12.2014 issued by DIU?&?C‘TE@T:!% had submitted its reply, a:
22015, Comments still awaited. Reminder to be |

Decision:
copy of which has been forwarded to D/o C&PC on 23.0
| lissued to D/o C&PC to expedite the case.

" ‘Case No.:5/3/87-ALC1/2015 Parly Name: WACKER

METROARK CHEMICALS PVT ALC1/2015

LTD.
RLA File
-02/24/040/00013/AM15/

10 :_HQ File :01/87/050/00495/AM15/

Decision: In 1'espon?3 FDEisgued_by
‘was forwarded to D/o C&PC on 27.01.201

(Case No.2/48/87-ALC1/2013  |Party Name:UNITEC FIBRES

_[’E:t}’ T‘*l_ume:ﬁN[m, POLY

Lic.No/Date:0210203243

Dlo C&PC. the firm
6. Comments awaited from D/o C&PC

Meet No/Dat_e:2m7- Status:
|ALC1/2015 Deferred
22.03.2016

 Lic.No/Date:0310770496
18.02.2014

428.01.2015 issued by D/o C&PC, the firm had submitted its reply,
&PC on 18.05.2015. Comments awaited from D/o C&PC.

IMeet No/Date:22/87- N iStatus:
|ALC1/2015 ‘Deferred
22.03.2016 |
LicNo/Date:0310771913 |
25.02.2014

@rdy

issued by D/o C&PC, the firm had submitted its reply,
18.05.2015. Comments awaited from D/o C&PC.

|

Meet No/Date:22/87- %Status:
IALC1/2015 [Deferred
22.03.2016

“LicNo/Date:0510382815
126.03.2014 |

07.2014 issued by D/o C&PC, the firm had submitted its reply, a
C&PC on 28.07.2015. Comments awaited from D/o C&PC.

'Meet No/Date:22/87- ‘Status:

ALC1/201 5 Deferred

122.03.2016 |
~Lic.No/Dale:0510384222 |
~16.04.2014 |

Deferred
22.03.2016

16.05.2014

had submitted its reply, a copy of which




[ [Case No.:10/14/87-ALC1/2014

SYSTEMS PRIVATE LIMITED

|I ] |HQ File :01/87/050/00]20/AM15_/ RLA File

45

:09/24/040/00068/AM15/
Decision: In response o D/L dated 31.07.2014 issued by D/o C&PC, the firm had submitted its reply, a|

' leopy of which has been forwarded to D/o C&PC on 26.11.2014. Comments still awaited. Reminder to be

| lissued to D/o C&PC to expedite the case.

" Case No.:1/18/87-ALC1/2014 |Party Name:SPECIALITY
. POLYMERS PVT. LTD., NO.1,

, NAVARANG
12 [HQ File :01/87/050/00144/AM15/ RLA File

[ ot
Decision:

Party Name:MRC ICLEAN  |Meet No/Date:22/87- o .iStatus:
ALC1/2015 Deferred
122.03.2016
- “[LicNo/Date:0910060144 | '
[19.05.2014

-03/95/040/00156/AM15/

f

:%K/[eet No/Date:22/87- Status:
ALC1/2015 Deferred
122.03.2016
Lic.No/Date:0310786846 |
115.07.2014 .

‘ A copy of applicationTasEen forwarded to D/o C&PC on 23.09.2014. Comments still
lawaited. Reminder to be issued to D/o C&PC to expedite the case.

[ iCase No.:1/32/87-ALC1/2014

i RLA File

113

'HQ File :01/87/050/00277/AM15/
|

Decision:

In response to D/L dated 11.

issued to D/o C&PC to expedite the case.

~'Party Name:INTERNATIONAL
CONVEYORS LIMITED

:03/94/040/00320/AM15/

. 11.2014 issued by D/o C&PC. the firm had submitted its reply, a
ccopy of which has been forwarded to D/o C&PC on 11.03.2015. Comments still awaited. Reminder to be

. %I\/I—eetm/Date:22/87- ~ IStatus:
IALC1/2015 |Deferred
122.03.2016 ’

~ [Lic.No/Date:0310787375 N
128.07.2014 |

" [Case No.:6/32/87-ALC1/2014
; PVT. LTD.
i

'HQ File :01/87/050/00282/AM15/

RLA File

}14

" Party Name:ANG PLASTICS

:03/94/040/00388/AM15/
~ Decision: In response to D/ [ dated 02.12:2014 issued by D/o C&PC; the-firm had-submitted-its reply, a

‘Meet No/Date:22/87- Status:
IALC1/2015 Deferred
22.03.2016 |

y Lic.No/Date:0310787600 |
104.08.2014 |

‘copy of which has been forwarded to D/o C&PC on 06.07.2015. Comments still awaited. Reminder to heI

issued to D/o C&PC to expedite the case.

" ‘Case No.:6/30/87-ALC1/2014

LTD.
HQ File :01/87/050/00228/AM15/ RLA File

:02/24/040/00093/AM 15/
Based on the written technical comments furnished by D/o C&PC vide OM No. |

5 =
Decision:

P_arty Name: WACKER
METROARK CHEMICALS PVT

metN—o/DateﬁZ/S% gtus:
ALC1/2015 Approved
22.03.2016

— — e — -—n — S e — e —|
Lic.No/Date:0210204763
12.08.2014

46011/71/2004-PC.11 dated 09.03.2016, the Committee decided to approve the adhoc norms as applied |

for in their Advance Authorization.

RLA may take conseq

aeig
%

R
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Status:

I Case Nos1/3S/8T-ALCI2014  Party Name:SHREE TIRUPATI | Meet No/Date:22/87- .
BALAJEE AGRO TRADING ~ [ALC1/2015 Deferred 7
COP.LTD.. 122,03.2016 , [ @‘L‘%

| 7O File :01/87/050/00308/AM 15/ RLA File - ii?l\@/ba&a:56lboo4374_ |
16 ! -36/24/040700024/AM 1S/ .14.08.2014 i '
Decision:  In response 1o D/L. dated 19.01.2015 issued by D/o C&PC, the firm had submitted its reply, | %(
a copy of which was forwarded to D/o C&PC on 18.04.2015. Comments still awaited. Reminder to bei

lissued to D/o C&PC to expedite the case.

|
n
i) Hssueiio I

o an?e No.:26/30/87-ALC1/2014  Party NameVIKAS Meet No/Date:22/87- N _is&us:
. 'GLOBALONE LIMITED ALC1/2015 Deferred
' 122.03.2016 '- @by
. e e e S —
IHQ File 01/87/050/00248/AM15/ RLA File LicNo/Date:0510390643 |
7| 1:05/24/040/00222/AM15/ 21.08.2014 ! %%/
a copy of which was

[Decision: In response to_D_/L_daEd_] 7.02.-20_1-§t11e firm had submitted its reply,
der to be issued to D/o C&PC to

forwarded to D/o C&PC on 16.06.2015. Comments still awaited. Remin
expedite the case.

I

[y -~ =T e
|'— Case No.:4/21/87-ALC1/2015 !Party'Namc:ALUDECOR IMeet No/Date:22/87- ][Status:
: LAMINATION PVT.LTD., ALC1/2015 Deferred CP N~
[22.03.2016 —
'HQ File 01/87/050/00286/AM16/ RLA File - " [Lic.No/Date:0210204878 i
18 02/24/040/00096/AM1S/ 28.08.2014 (gfg
iDccision: The Committee noted that the copy of application placed under para 4.7 of HBP is still
:awaited from RLA. Hence, the Committee decided to issue a reminder to RLA and firm to furnish the
\application within 15 working days.
‘— gbase No.:22/32/87-ALC1/2014_ iPal.T-y Name:PARAI—)EF:__ Ei\?ect Né)lDate:22?8_7— igStatus: \ &u&c
[ ‘ :P’OLYMERS LTD., ALC1/2015 Deferred -
Lo ) i 122.03.2016 | l
__‘[ IHQ File :01/87/050/00298/AMI1/ RUAFile Lic.No/Date:0310788816 r R
19 = 103/95/040/0048 TIAM1S/ 105.09.2014_ S \ '
| [Decision:  In response to D/L dated 02.12.2014 issued by D/o C&PC, the firm had submirted its reply,-;
a copy of which was forwarded to D/o C&PC on 20.08.2015. Comments still awaited. Reminder to be!
‘ ssued to D/o C&PC to expedite the case. N
T Case Noi27/42/8T-ALCI/2014 i)amyNaque:lNTERNA_TiBEAf_'I\IaeT NoDae22/§1-  Statust
CONVEYORS LIMITED ALCI1/2015 Deferred
! 22.03.2016
20 HQ File 01/87/050/00368/AM15/ RLA File - “oNo/Dme0310789415 |
. -03/94:040/00558/AM 1 S/ 18.09.2014
! - — _________.____—__..____.____|
Decision: A copy of application has been forwarded to D/o C&PC on 13.01.2015. Comments still |
‘awaited. Reminder to be issued to D/o C&PC to expedite the case.
S — = [ - = |

Gt “g&/
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Party Name:GRASI M

T [Case No.123/36/87-ALC1/2014
INDUSTRIES LTD..

IS_tatus:
Deferred

=;'\-4eet T\'_o/]_)ate:_22/87—"
ALC1/2015

e

22.03.2016
110 File :01/87/050/00332/AM15/ RLA File - I[ENE/D—at_ezim_odzlbs?\ o

21 34,24/040/001 SHAM1S/ 23.09.2014 | | %E)/
Decision: A D/L No. 4601 [780/2014-PC.1} dated 26.11.2015 was issued by D/o C&PC to firm. This |

1was followed by Reminder
information. Reply still awaited from the firm.

=
i
|
|
§
|
|

from DGFT on 10.03.2016 giving

15 days time for submission of'1

|

-!i\fgct_f\laﬁa;e:lyﬂ?v_

Status:

[ (Case No.32/42/87-ALCI2014 Party Name:POLYGENTA ?
E 'TECHNOLOGIES LTD IALC1/2015 Deferred | W
| 122.03.2016 | |
|, HQFile GTRT0S0003T3/AMIS] RLAFile " [Lic.No/Date:0310789866 ‘ '_'l
22 | .:03/95/040/00213/AMIS/ |30‘(]'),2(}|4
il)ecision: A D/L No. 46011/64/2015-PC.11 dated 17.07.2015 was issued by D/o C&, the firm had
|submitted its reply, a copy of the same was forwarded to D/o C&PC on 13.10.2015. Comments still
lawaited. Reminder to be issued to D/o C&PC to expedite the case. ]

o, e
r_iCase No.:24/36/87-ALC1/2014 'Party Name:GRASIM Meet No/Date:22/87- |Status: & !
i | !IINDUSTRIES LTD., |ALCUZOI 5 {Deferred
- _ 122.03,2016 |
r e . __._—_._—___—-—
. |HQ File :01/87/050/00333/AM15/ ’;RLA File iLic.No/Date:3410040622 i '
‘” | .34/24/040/001 76/ AM15/ 117.10,2014 | gjy,
: S i — ____#_._____.__________.———____—___
| Decision: A D/L No. 46011/80/2014-PC.11 dated 26.11.2015 was issued by D/o C&PC to firm. This
for submission of

\was followed by Reminder from DGFT on 09.02.2016 giving 15 days time

}information. Reply still awaited from the firm.

|

T
| [Case No.:5/38/87-ALC1/2014 - Party Name:SHAKUN

RLA File

| --;HQ..Fue.:ous.wo_swou,sdnmm 15/

| :___Dccision:
: 4601 1/23/2012-PC-11 dated 19.09.2015. the Committee approved fullowing adhoc norms: [
' EXPORT ITEM IMPORT ITEM QTY B 'i
THERMOPLASTIC I kg | CARBON RIACK (Raw Material) 0.290 kg 'I
SEMICONDUCTING T T AT
ETHYLENE VINYL ACETATE (EVA) 0.335 kg
COMPOUND CO-POLYMER (Raw Material) |

LOW

RLA may take consequential action as
R A e e

POLYM ERS LIMITED,

' 34/241040/00195/AM 15/ — 105.11.2014

I - . M
Based on the written comments furnished by the D/o

| DENSITY POLYETHYLENE
| (LDPLE) GRANNULES (Raw Material)

per Policy / Procedures.

e
‘Meet No/Date:22/87- Status:
|ALC1/2015 {Approved

l
22,03.2016 % ‘
—

R e e P
iLic.No/Date: 341 0040654 1

C&PC vide their OM No.

ciko G-
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3Cas£ No.:24742/87-ALCI/2014 Parl).' Name: \\\Cl\gl{ - Meel No/Date:22/87- Status:
METROARK CHEMICALS PVT EALCI/'_)(HS Approved
LTD. 322.03.20]6
190 File 01/87/050/00365/AM15/ RLAFile T [Lic.No/Date:0210205142 - @J,{
: -02/24/040/00137/AM15/ 11.11.2014 | | —
7':_.,—_——_._ = e <
“2 ‘Pecision: Based on the written technical comments of D/o C&PC furnished vide OM No. |
46011/71/2004-PC.1T dated 09.03.2016. the Committee approved the adhoc norms as appliedi

| ;for in their Advance Authorization.

" ICase No.:18/16/87-ALC1/2015 Party Name:ESTEEM
INDUSTRIES PVT. LTD,

RLA may take consequential action as per Policy / Procedure

S.

‘Meet No/Date:22/87-
IALC1/2015
122.03.2016

EStatus:
iDeferred
: b dee

96 (HQ File :01/87/050/00141/AM16/ iRLA File
:17/24/040/00114/AM15/

lll_)ecision:
from D/o C&PC. Reminder to be issued to expedite the case.

A copy of application has been forwarded to D/o C&PC on 2

Lic.No/Date:1710005969
[12.11.2014

4.11.2015. Commenis awaited gj;/

27 [HQ File :01/87/050/00417/AM15/
| -34/24/040/00174/AM 15/

" [Lic.No/Date:3410040678

113.11.2014

| [Case No:17/45/87-ALC1/2014 Party Name:POLYFILL Meet No/Date:22/87- Status:
"TECHNOLOGIES PVTLTD  |ALC1/2015 Deferred | (b Lo
! i 22.03.2016 ! -

B

i?T)ecision: A copy of app]ica‘tic}h_ was forw
‘Reminder to be issued to D/o C&PC to expedite the case.

z;r_aecm D/o C&PC on 03.02.2015. Comments

still awaited,

[ [Case No.:46/42/87-ALC1/2014 " Party Name:VIKAS
1 \GLOBALONE LIMITED

| [HQ File :01/87/050/00387/AM15/. RLA File

?ME%N%ate:ZZ/S%
{ALC1/2015
i22.03.2016

5'Status:
Deferred

~ilic.No/Date:0510391992 | @j./
S (S

28 :05/24/040/00358/AM15/ TAT2014

: iDecision: In response. to D/L dated 17.02.2015 issued by D/o C&PC, the firm had submitted its reply,

| lacopy of which was forwarded to D/o C&PC on 16.06.2015. Comments still awaited. Reminder to be

| lissued to D/o C&PC to expedite the case.

T . [ — "

{ Case No.:9/42/87-ALC1/2014 Party Name:MRC ICLEAN ‘Meet No/Date:22/87- Status; '

! SYSTEMS PRIVATE LIMITED ‘ALCI1/2015 Deferred |
22.03.2016

. HQFile 101/87/050/00350/AM15/ RLA File T LicNoDaw:0910061249 ||

27 :09/24/040/00439/AM15/ 17.11.2014 |

|
| Decision:  In response to D/L dated 13.02.
a copy of which was forwarded to D/o C&PC
issued to D/o C&PC 1o expedite the case.

2015 issued by D/o C&PC, the firm had submitted its reply,
on 15.05.2015. Comments still awaited. Reminder to be
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T Case No.24/4TBT-ALCI/2014  Party Name:PATTU  Mee No/Date:22/87- Status: (R s
INDUSTRIES ALC1/2015 Deferred —
22.03.2016
30 [HQ File :01/87/050/00448/AM15/ RLA File T Lic.No/Date:2510004377 o
' :25/24/040/00002/AM15/ 28.11.2014 -

7.02_.201 5. Co_mmeﬁts sti_ll_ await&iﬁ

Decision: A copy of appﬂcatioh was forwarded to D/o C&PC on |
‘Reminder to be issued to D/o C&PC to expedite the case.

" [Case No.:13/47/87-ALC1/2014  Party Name:MULTIBASE INDIA IMeet No/Date:22/87- lStatus: |
Lo ILIMITED, |ALC1/2015 Deferred C_; .2
lt i , 22.03.2016 |

115 o ' Lic.No/Date:0310791993

'31 IHQ File :01/87/050/00437/AM15/ RLA File
| :03/95/040/00768/AM15/

;i)_ecision: A copy of app]icatioﬁ was forwarded to D/o C&PC on 15.07.2
‘Reminder to be issued to D/o C&PC to expedite the case.

%

15.12.2014 i
015. Comments still awaited.

" ICase No.:5/46/87-ALC1/2014  |Party Name:INDIAN OXIDES & Meet No/Date:22/87- 'Status: o Lo
(CHEMICALS LIMITED /ALC1/2015 peferred | (4
; 122.03.2016 | m—=
132 [HQFile 01/87/050/00424/AM15/ RLA File Lic.No/Date:3110065149 | ~
| :31/83/040/00207/AM15/ 118.12.2014 !

22.12.2015 issued by D/o C&PC, the firm had submitted its reply,
02.2016. Comments awaited from D/o C&PC. I

_'Becision: In response to D/L dated
a copy of which was forwarded to D/o C&PC on 25.

[ [Case No.:10/45/87-ALC1/2014 Party Name:VIKAS " Meet No/Date:22/87- Status: @.JH
_ GLOBALONE LIMITED |ALC1/2015 Deferred =7
| 122.03.2016

RLA File " [Lic.No/Date:0510392618 |
:05/24/040/00419/AM15/ 130 12.2014 |

In response to D/L issued by D/o C&PC, the firm had submitted its reply, a copy of which
02.2016. Comnients still awaited.

313 HQ File :01/87/050/00410/AM15/

_iI_)_ecision__:
was forwarded to D/o C&PC on 04.

i

" Case No:13/51/87 ALC1/2014  Party Name:REX 'Meet No/Date:22/87- Status:
POLYEXTRUSION LIMITED,  ALC1/2015 'Deferred
22.03.2016 '-
34 HQ File :01/87/050/00478/AM15/ RLA File - " LicNo/Date:3110065166 1l
31.12.2014

-31/83/040/00°06/AM15/
| Decision: In response to D/L issued by D/o C&PC, the firm had submitted its reply, a copy of which
| :was forwarded to D/o C&PC on 03.02.2016. Comments still awaited.

CSZa %\/ .

Pl
e




" [Case Nou21/47/87-ALC1/2014

__IHO File -01/87/050/00445/AM15/
33
If)ecision:
:a copy of which was forwarded
issued to D/o C&PC to expedite

[ [case No.:22/47/87-ALC1/2014

I

[
‘i"'6 'HQ File :01/87/050/00446/AM15/
0
! {Decisiun: In response to D/L

a

T

e
|Case No.:6/45/87-ALC1/2014

|

[37 1
"Decision:

P

| —l— =
|38 [HQ File :01/87/050/00461/AM15/
| B

‘Case No.:1/46/87-ALC1/2014

i

139 HQ File 01/87/050/00420/AM15/

R
. Decision:
DIPP.

In r_esp_om_e to D/L dated 1 1.05.

copy of which was forwarded to
‘issued to D/o C&PC to expedite the case.

[ ——— R
'HOQ File :01/87/050/004 06/AM15/

In response to D/L d
la copy of which was forwarded to

-
iCase No.: 1/49/87-ALC1/2014

A copy of appl?aﬁoﬁ h
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i’ariy Name:MACRO
POLYMERS P. LTD

RLA File R
108/24/040/00376/AM15/

the case.

:];any Name:MACRO S

'POLYMERS P. LTD.

[RLA File N
:08/24/040/00379/AM15/

Jated 11.05.2015 issued by D/o C&
D/o C&PC on 28.07.2015. Comu

‘Party Name:PALMETTO
INDUSTRIES (INDIA) PVT.
LIMITED,

RLA File
1-04/24/040/00245/AM15/

ated 17.07.2015 issued by

PVT.LTD,

'RLA File

—E15/241040/0001 9/AM1 5/-—-
Decision: A copy of application has been forwarded to D/
| lawaited. Reminder to be issued

oo

-34/24/040/00284/AM15/

o No/Date:0810134245

2015 issued by D/o C&PC
to D/o C&PC on 28.07.2015. Comments su

D/o C&PC, the firm had submitted its reply,
D/o C&PC on 30.09.201
lissued to D/o C&PC to expedite the case.

e
Party Name:JJ.PLASTALLOY

Meet No/Date:22/87- ]StatuS:
A1.C1/2015 Deferred
122.03.2016 ll
e ————— I——_____——r—'_"___ -
[Lic.No/Date: 1510022040
|

as been fo_i‘\;argato DIPP on 25.02.201 6. Comments awaited from_i.

IMeet No/Date:22/87- 7 Status: )
|ALC1/2015 Deferred ; @:EJ(
22,03.2016

105.01.2015 I -

. the firm had submitted its reply,
ill awaited. Reminder to be|

B .-rf\flgcl_l\i&_l;%te_:’lgﬂz - |Status: '
ALC1/2015 ‘

_[L_ic.No/Date:0810134ﬁ)_
06.01.2015
PC, the firm had submitted its reply,
nents still awaited. Reminder to be

-

|_]\«Eét No/Date:22/87- Status:
[ALC1/2015 Deferred
22.03.2016 i
LLic.No/Date:0410159985 ] -
07.01.2015 |

5. Comments still awaited. Reminder to be

e

~123,01.2015.
o C&PC on 02.03.2015, Comments still

to D/o C&PC to expedite the case.
Pal'—t-y Name:R. K. ]&CLAI-M _i_I\Eel_]\io/Datc:ZZ/S% ?Status: o
AND RUBRER PRODUCTS PVT 'ALC1/2015 ’;Deferred
LTD 22.03.2016 |
"RLAFile " Lic.No/Date:3410040914 R

29.01.2015 .

Cileo g

B
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= Case No.1/51/87-ALC1/2014 Party Name: WACKER T Meet No/Date22/87- Status:

METROARK CHEMICALS PVT ALC1/2015 |Deferred C
| I L&Jﬁ/

LTD. 22.03.2016

HO File :01 J87/050/00466/AM15/ RLA File a _iﬁc'.ﬁo/bafe;_ozlozossof
- -02/24/040/0021 2/ AM15/ 103.02.2015

! :D(:Tcisi;n—: Tn response to D/L
[was forwarded to D/o C&PC on
to expedite the case.

is:sfma by_DE _C&_Pé,—tl;: ﬁr]]ﬁa_d submiaea_i_ts_ré;)lgf,_a &)p_y o_f;vhi_ch_
27.01.2016. Comments awaited from D/o C&PC. Reminder to be issued!1

Case Nn.:3114!8'?-ﬁ_\f(_7ialﬁ—_ Party Name:LLOYD —— Vieet No/Date:22/87- ~ iStatus: '
INSULATIONS (INDIA) ALC12015 Deferred ]
i LIMITED 122.03.2016 - i

—
|
|
e B = A o v S
‘141 {HQ File -01/87/050/00035/AM 16/ ;RLA File !Lic.No/Date:0310793752 |

Tk

}:'UB#")S![MO!OU?] 3IAM 1S/ 5:10.02.201 5 1
C&PC on 06.05.2015. Comments stil]

|
‘Decision: A copy of application has been forwarded to D/o

‘ ‘awaited. Reminder to be issued to D/o C&PC to expedite the case.
I et S etk g it

\

N {Paﬁy Na111e:BLS_P6LYMERS = m&ﬁoaﬁiﬁ- ~ |Status:
LTD. |ALC 1/2015 Deferred
' 22.03.2016 l

¢

\

[ [Case No.:5/18/87-ALC1/2015
o

| |

42 HQ File [01/87/050/00175/AM16/ RLA File Lic.No/Date:0510393186 F
| :05/23/040/00508/AM15/ 113.02.2015 |
Ve T e e e
‘Decision: A copy of application has been forwarded to D/o C&PC on 23.02.2016. Comments awaited
from D/o C&PC.

e 1T = —
"Case No.16/51/87-ALC1/2014  [Party Name:V KA. POLYMERS |Meet No/Date:22/87- Status: s v
: [PRIVATE LIMITED ‘ALC}KZOIS Deferred -

- 22.03.2016

i '____,—————'_-_'_'_'_._.__I’_ mp—— - !—'_-—-—'_'_-_._-_'_'_— I

43 [AQ File :01/87/050/0048 1/AM1/ RLA File Lic.No/Dale:3210077419 ‘r %

N :32/24/040/00025/AM15/ 127.02.2015 ‘

e L L = e - 1

| Decision: “A copy of application-was forwarded to D/o C&ﬂ:_p_n_13.03.2015. Comients still awaited.
.Reminder to be issued to /o C&PC to expedite the case. SEEEEESS —

e S SUTTECHNO Me [T ,

| Case No.:6/4/87—ALC1/20]5 Party Name:MARUTI TECHNO Meel No/Date:22/87- iStatus: Ill

Lo RUBBER PVT.LTD. ALC1/2015 ‘Deferred |

' 122.03.2016

44 HQFile 01/87/050/00010/AM16/ RLA File = Lic.No/Date:0510393483 |
; .05/24/040/00582/AM15/ 05.03.2015 . |
:IDecision: A copy of application was forwarded to D/o C&PC on 06.05.2015. Comments still awaited.!
‘Reminder to be issued to D/o C&PC to expedite the case. |

-

Gt —— %/
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Case No.21/22/87-ALC1/2015  Party Name:FLEXITUFF Mot NoDate22s7-  Satust | b3
INTERNATIONAL LTD,, \ALC1/2015 [Deferred —
22.03.2016 | .
45 THQ File 01/87/050/00354/AM16/ RLA File ~ Lic.No/Date:5610004559 | B
_ 156/24/040/00059/AM15/ 09.03.2015 | @%/
! éDecision . A copy of application received from the RLA and will be forwarded to D/o C&PC in due|

| jcourse.

[ Case No.:2/4/87-ALC1/2015
|

{Dccision: A copy of appl
iRemindcr to be issued to D/o

46 'HQ File 01/87/050/00006/AM16/

icati on was forwardéd to D/o c_&ﬁBn_oaT)?.zm

—— — P

a ;F;m'k}*Name:ALOY( - - 'R/‘Ice_l T:]JDHL_E'_’.?R?T_ a _St_at\E |
IMASTERBATCHES PRIVATE | ALC 172015 \Deferred
'LIMITED 22.03.2016 | CR Ay
RLAFile " [Lic.No/Date:0510393591
1:05/23/040/00548/ AM15/ |17.o3.2015 l (Zﬁ\/

5. Coﬁmems still awaitedj

-

C&PC to expedite the case.

oS I
| ICase No.:11/4/87-ALC1/2015 rPal‘[y Name:ARMOR PLAST Meet No/Date:22/87- Status:
| ILTD., |ALC1/2015 Deferred | GRdrv
: | 22.03.2016 —
47 HQ File -01/87/050/00015/AM16/ iRLA File ILic.No/Date:0710107856 |
| |:07/24/040/’00460/AMI 5/ [17.03.2015 | Cy‘
i %Decision: A copy of application was forwarded to D/o C&PC on 06.05.2015. Comments still awaited.
‘ \Reminder to be issued to D/o C&PC to expedite the case.
A e e — -
R - ey
{Case No.:19/16/87-ALC1/2015 '-;Pany Name: K ALPENA [Meet No/Date:22/87- Status: b {n s
E INDUSTRIES LIMITED, ALC1/2015 \Deferred —_
| 122.03.2016 |
48 IHQ File :01/87/050/00142/AM1 6/ RLAFile T Lic.No/Date:0310794838 \
| |:03/94/040/01190/AM15/ 124.03.2015 %/
Decision: A copy of application has-been forwarded to D/o C&PC on 24.1 1.2015. Comments awaited

+from Dfo C&PE:

—

Decisio

[————
%Case No.:40/9/87-ALC1/2015

S —
49 50 File :01/87/050/00092/AM1

n: A copy ofrepl—y has been forwarded to D/o C&PC on 1

————————————— —

‘Meet No/Date:22/87- ;s_téiﬁs":"
IALC1/2015 Deferred
122.03.2016 |
o No/Date:0310794937 | |
127.03 2015 ' !

N ?:Pal‘ty Némc:ngl 11 TECETEX—_
.LTD

RLA File
03/95/040/01044/ AM15/

6/

P e
5.01.2016. Comments still awaited.

G Ly




N
|9%)

03/95/040/00034 AM 16/
| [Decision: A D/L dated 03.1 1.2015 was issued by D/o C&PC to firm. This was followed by Reminder |
{from DGET on 09.02.2016 giving 15 days time for submission of information. Reply still awaited from|

|

|

| Casel No.:52/18/87-ALC1/2015 P'arty"i\%ame:r\1ACCAFE_RR1_' Meet No/Date:22/87- Status: il
' ENVIRONMENTAL ALC1/2015 Deferred | (P _
SOLUTIONS PVT LTD 22.03.2016 | o

110 File :01/87/050/00222/AM16/ RLA File —————oNoDae0310795683 | |

a 01.05.2013 | |

50

| lthe firm.

e e ——-—,————'————'_——'———'—I
|Case No.:7/9/87-ALC1/2015 ‘Party Name: VIKAS Meet No/Date:22/87- |Status: @JW
’ IALC1/2015 |Deferred —

\GLOBALONE LIMITED

\| _, 122.03.2016 |
5T IHQ File -01/87/050/00059/AM 16/ RLATFile ;Iic.No/Date:0510394o93 i
' .05/24/040/00047/AM16/ 105.05.2015

| .
N = ORQO00RITAN S

A copy of reply has been forwarded to D/o C&PC on 04.02.2016. Comments still awaited.
D e e e et e _._.__—._-—___—_J

Decision:
- e S
[Case No.:9/9/87-ALC1/2015 iParty Name:VIKAS Meet No/Date:22/87- Status: @U,(,
ALC1/2015 Deferred —

\GLOBALONE LIMITED

- 22,03.2016 |

D .-
Lic.No/Date:0510394109 | %w/«

]
|
|
|

EI 7 ,——-—-___,_.__,—-—v—'_._._ :_ - —
>2 ‘HQFile -01/87/050/00061/AM16/ RLA File

, ;:()53’24!040!000553!\&4 16/ 106.05.2015
Decision: A copy of reply has been forwarded to D/o C&PC on 04.02.2016. Comments still awaited.
_,__._._-—~____—__.____._____._———;_____ﬂ_———_:
Case No.:11/16/87-ALC1/2015 iParly Name:ENVITECH Meet No/Date:22/87- Status:
t (CHEMICAL SPECIALITIES /ALC1/2015 Deferred R L+
i PVT.LTD 122.03.2016 | -
,——-—-—'—_'—_'_——“_'—-——'_ B e ==y
53 HHQ File -01/87/050/00134/AM 16/ f_RL.A File Lic.No/Date:3110065414 '
! ]:31!83}’04010()(}16/AM16/ 07.05.2015 ‘ %P/
e
D/o C&PC on 10.09.2015. Reminder issued to

e R e
Decision: A copy of application has been forwarded to
D/o C&PCto farnish comiments within 15 days. Comments. still awaited. J

1

[ 'Case No.21/18/87-ALC1/2015  Party Name:MRC ICLEAN  Meet No/Date:22/87- ~ Status: !

P SYSTEMS PRIVATE LIMITED  ALC1/2015 Deferred
| 22.03.2016 - |
! _.__,_,_,_,——-—"___ — PR ———— _________—o—'—— e ——— ___.I
1O File :01/87/050/00191/AM16/ RLA File Lic.No/Date:0910062005 '|
12.05.2015 !l

24 .09/24/040/00049/AM 16/
A D/L No. 4601 [722/2012-PC-11 dated 10.12.2015 was issued by DJ/o C&PC to firm. Reply |
der to the firm giving 15 days time for|

Decision:
tee decided to issue remin

| stil] awaited. Thus, the Commit
. ‘submission of the requisite information.




>4

Case N0.71/13/87-ALCI/2015 Party Name: VEEKAY
POLYCOATS LTD
- Ho File :01/87/050/00107/AM16/ RLA File
2 05/24,040/00038, AMIG/

s issued by D/o C
| remin

p=r

“A DL dated 09.09.2015 wa
from DGFT on 13.11.2015 & 10.03.2016 (Fina
linformation. Reply still awaited from the firm.

Decision:

‘Meet No/Date:22/87- Status: C L
‘ALC1/2015 Deferred | —
122.03.2016 ,
Lic.No/Date:0510394256 ’ ,
114.05.2015 | %/

'

SPC to firm, This was followed by Remi nder |
der) giving 15 days time for submission ofi

T [Case No.32/16/87-ALC1/2015  Party! NameEXPANDED et No/Date22/87-  Status: l

' 'POLYMER SYSTEMS PVT.  |ALC1/2015 'Deferred L L,

| LTD 122.03.2016 : | e
_—__—,___,—'—'_'_— e ———— r_,_,—_.—_,_,—'—_— _—.I

56 [HQ File :01/87/050/001 S5/AM16/ 'RLA File Tic.No/Date:0310796199 |

. :03/94/040/00056/AM16/ 126.05.2015 |

L
Decision: A copy of application has b

‘Dm C&PC to furnish comments. Comments stil
| I eiintaiiint S —

[c?se No.:50/18/87-ALC1/2015

LIMITED

RLA File
£03/95/040/01032/AM15/

on has been forwarded to

'_____.———____——
57 [HQ File :01/87/050/00220/AM 16/
l
Decision: A copy of applicati
D/o C&PC to furnish comments. Commet
e

|

|
|

58

- SR
'Case No.:51/18/87-ALC1/2015  Party Name:SPECIALITY

NAVARANG
ELK ['_lle o
103/95/040/00014/AM 16/

A copy of application

Dio C&PC to furnish comments. Comments still

|
v
[HQ File :01/87/050/00221/AMI 6/

i .

_! “Decision:

Part

&

i :Case No.:2/13/87-ALC1/2015

LTD

RLA File
-05/24/040/00082/AM16/

A copy of application has been fo
still awaited.

Decision:
. DlC&PClo furnish comments. Comments

- —

een forwardai to D/o C&PC on 10.
| awaited. Reminder to be iss

" Party Name: VISEN INDUSTRIES
~ILic. No/Date:0310796244 |

ats still awaited. Remin

IPOLYMERS PVT, LTD., NO.1,

N
has been forwarded to D/o
awaited. Reminder 1o be

NameMETALIC
IMPRESSIONS (INDIA)PVT

09.2015. Reminder issued to|
ued to expedite the case. .
= |

&‘IE&I_NJDM:::ZZ!S?- Status: el
_ALCI;‘ZO] 5 Deferred Q‘___
122032016 |

!27.05.201 5 i

______'——-———
&PC on 16.10.2015. Reminder issued to
der to be issued to expedite the case.

D/o C

[Meet No/Date:22/87- Status:
IALC1/2015 'Deferred @,ﬁ@
22.03.2016 |

it
[Lic.No/Date:0310796232 "
|

127.05.2015 ,
D/o C&PC on 29.10.2015. Reminder issued toi

_

issued 1o expedite the case.

-

o K—’I;{T\]oﬁiteﬂ’l/ﬁ— Etatus: !
ALC1/2015 ‘Deferred \
22.03.2016 I

o _L{c.ilJDate-ns_m'.fC)IﬁnF? -
103.06.2015 |

|'\§!a1ﬁeatg D_/O_CEF%_on 28.0—7 2015. Remimf;s_saed_tg j
Reminder t

€ase,

-

o be issued to expedite the

-

A0
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~ Case Ko.:_36/_16/87-7§1:C1_/2015 Pérly Nalne:ACC T Meet NO/’ISaIe 22/87- ~ Status: .
PHARMAPACK PVT LTD ALC1/2015 Deferred M
22.03.2016 I
\c0 THO File :01/87/030/00159/AM 16/ RLA File - Lic No/Date:0310796440 -
-03,94,0-40,00132/AM16/ '04.06.2015 | I (V
1 iDecision: A copy of application has been forwarded to D/o C&PC on 18.03.2016. Comments awaited |
| from D/o C&PC. B
_r________‘___ s — —— '_-____-.____'___- e
Case No.:40/18/87-ALC1/2015 Party Name:SOLVAY Meet No/Date:22/87- \Status: ‘
|
| SPECIALITIES INDIA IALC1/2015 il}eferred | C@i‘lj._-—}o/,
| PVT.LTD. 122,03.2016 ;
IHQ File GTT0S0/00210/AMI6/ RLAFile — [LicNo/Date:0310796439 | i
61| 1.03/95/040/00855/AM15/ 104.06.2015 1 (@* /

= e e
‘Decision:  In response to D/L dated 23.11.2015 issued by D/o C&PC, the firm had submitted its reply,
a copy of which was forwarded to D/o C&PC on 10.02.2016. Comments from that Department still

lawaited.
O — R
‘\_'{Case Nodl/18/87-ALC1/2015 |Party Name:SOLVAY 7 [Meet No/Date:22/87- Status: e
SPECIALITIES INDIA ALC1/2015 'Deferred :‘Q"'ﬁ
i 'PVT.LTD. 122.03.2016 ‘;
- I o
 HQFile :01/87/050/0021 1/AM16/ RLA File TicNo/Date:0310796443 | \
62| :03/95/040/00856/AM15/ 04.06.2015 |

|
e
Decision:  In response 10 D/L date
ia copy of which was forwarded to Dfo C&PC on 10.02.201

d Eé.i_l.Z_OTS issued byB/o C&PC, the firm had submitted its reply,
6. Comments from that Department still

awaited.
L e e
—'_I_,_,_————__-_-_____-___ _“_—'_-_-———'_'_'_.__._——-—'_'___'_-_.___|
Case No.:20/16/87-ALC1/2015 [Party Name:KOHINOOR Meet No/Date:22/87- Status: @.ﬁ__ﬂ‘f,
iR.ECLAMAT]ONS :ALCUZOlS EDeferred —
, | 122.03.2016 |
"__,___————._____—- plip——— e — . e .
HQ File :01/87/050/00143/AM16/ RLA File %Lic.No/Date:3010103514 ﬁ \
63 — :30/24/040/0001 1/AM16/ 108.06.2015 I %?,-
=
This was-followed |——

P ——— ey S > =
: Decision: A D/L No. 7/33/2015-TSW dated 29.09.2015 was issued by DIPP to firm.
- by Reminder from DGFT on 16.12.2015 & 10.03.2016 (Final reminder) giving 15 days time for

'submission of information. Reply still awaited from the firm.
" Case NoTIT6/87-ALCI01S party Name:BLS POLYMERS Meet No/Date:22/87- Status: |
LTD. ALC1/2015 Deferred
‘ 22.03.2016 ! ‘
" icNoDae:0510394495 1

'HQ File 01/87/050/00130/AM16/ RLA File
41 £05/23/040/00062/AM 16/ 10.06.2015 ' |

en forwar_d_e_(‘jﬂto D/o C&PC _0n_160_9_2_01_5 Remﬁiﬁ? issued to ?,
d. Reminder to be issued toi

!

Decision: A copy of application has be
'D/o C&PC to furnish comments within 15 days. Comments still awaite

expedite the case.
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Case No.:0/16/87-ALC1/2015  Party Name:VIRAS ) Meet No/Date:22/87- Sas: | @b
GLOBALONE LIMITED ALC1/2015 Deferved |
22.03.2016 |
Lic.No/Date:0510394515 o %/

132/AM16/ RLA File

65 0 File :01/87/050/001
105,24,040/00108/AM16

10.06.2015

|
Pecision: A copy of reply has been forwarded to D/o C&PC on 04.02.2016. Comments still awaited. |

[ (Case No..6/18/87-ALC1/2015 Party Name:BLS ﬁcTL\TM_E}z_S__MeTﬁJDEeEESK_ T [Status:
| (LTD. ALC1/2015 Deferred Ry
il 22.03.2016 . | —
[HQ File :01/87/050/00176/AM] 6/ RLAFile Lic.No/Date:0510394496 ] _‘|

66 ; 1:05/23/040/00064/ AM16/ 10.06.2015 ;
Decision: A copy of application has been forwarded to D/o C&PC on 29.10.2015. Reminder issued to

ID/o C&PC to furnish comments within 15 days. Comments sti

expedite the case.

|
i

1l awaited. Reminder to be issued to

s R oy~ R
[Case No.:26/18/87-ALC1/2015  Party Name:SNF [INDIA] PVT.  [Meet No/Date:22/87- Status: A
LTD., ALC1/2015 "Dcfcrrcd
| 122.03.2016 |
o e I R ot =
67 THQ File :01/87/050/00196/AM16/ RLA File [Lic.No/Date:2610012716 | G
! :26/24/040/00004/AM16/ 110.06.2015 . |
'i i_Decision: A copy of reply received from the firm and will be forwarded to D/o C&PC in due course.
e ST RUTTENES | »
Case No.:44/18/87-ALC1/2015 ‘Party Name:GARGI HUTTENES '-,MeetNofDme:22187- |Status: | L S <
ALBERTUS PVT.LTD,, |AL.CI!2(}1 5 Deferred —_
'. |22.03.2016 \
L e e e
HQ File :01/87/050/00214/AM16/ ]R]..A Fil rEc.]\lo/Date:O_“al079654] "
b8 03/94/040/00080/AM16/ 10.06.2015 |
Ilecision: A D/L No. 46011/} 52/2015-PC.11 dated 01.01.2016 was issued by D/o C&PC to firm. This
lwas followed by Reminder - from DGET. on_10.03.2016 giving 15 days time for submission of
| linformation. Reply still awaited from the firm. ' B
e e T 17 Al i
i Case No.:12/16/87-ALC1/2015 Party Name:K.R.T. POLYMERS, Meet No/Date:22/87- Status:
_ALC]/ZO]S ‘Deferred
122.03.2016 |
. HQFile 51/87/050/00135/AM16/ RLA File B J?ﬁ.ﬁo/Date:351'oo7756_7_ [ ‘
169 -32/24/040/00006/ AM 16/ 17.06.2015 _
Decision: A copy of application has been forwarded to D/o C&PC on 10.09.2015. Reminder issued to|

|
Dfo C&PC to furnish comments within 15 days. Comments s

‘expedite the case.

w

G L

-_—

ti]l awaited. Reminder to be issued to‘
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= [Case No..39/16/87-ALC1/2015  Party Name:ENVITECH Meel No/Date22/87-  Status: |
CHEMICAL SPECIALITIES — ALC1/2015 Deferred | M/
PVT. LTD 22.03.2016
THO File :01/87/050/00162/AM16/ [RLA File - "~ Lic.No/Date:3110065488 Y
0 :31/83/040/0003T/AM 16/ 19.06.2015 ' -

Decision: A copy of application a5 been forwarded to Dfo C&PC on 10.09.201 5. Reminder issued o
D/o C&PC to furnish comments within 15 days. Comments still awaited. Reminder to be issued to|
|

eexpedite the case.

" [Case No.:69/18/87-ALC1/2015 ~ 'party Name: VISION POLYMER fT\FetN—cVDatezzz/zﬁ- T Status: | ad b
| ‘PVT LTD |[ALC1/2015 Deferred | i
! ! 22.03.2016 ; I
i’HQ File :01/87/050/00239/AM16/ RLA File ~ ILic.No/Date:3410041307 '

| 1:34/24/040/00085/AM16/ 119.06.2015

Decision: A copy of applicationl?s been forwarded to D/o C&PC on 29.10.2015. Reminder issued to
D/o C&PC to furnish comments within 15 days. Comments still awaited. Reminder to be issued to

expedite the case. ]

[ Case No.:13/16/87-ALC1/2015 'Party Name: METRO VALVES, “Mect No/Date:22/87-  |Status: o
' (PROP: C.T. BALAMURUGAN) 'ALC1/2015 Deferred —
- , 122.03.2016 i

HQ File :01/87/050/00136/AM16/ RLAFile LicNo/Date:3210077568 | o

2 :32/24/040/00009/ AM 16/ 22.06.2015 |

Decision: A copy of application has been forwarded to D/o C&PC on 10.09.2015. Reminder issued to

D/o C&PC to furnish comments within 15 days. Comments still awaited. Reminder to be issued to

expedite the case.
" [Case No.12/18/87-ALC1/2015 _ Party Name:SPERRY PLAST  Meet No/Date:22/87- Status: GB Yo
! LTD. IALC1/2015 Deferred —
‘ s_ 122.03.2016
-‘7—3—-;HQFile-:ouswosomo1.325AM161_§'R__LA"Fﬁé T [LicNo/Date:0510394666 i (&k/
| .05/24/040/00129/AM 16/ 123062015 i =R i

i)e_cisj)n: A copy of reply received from the firm and \_\’llTl;e_fOTWEU—déd to D/o C&PC in due course. |

" Case No.:63/18/87-ALC1/2015 Party Name:RAISHA "Meet No/Date:22/87- Status: |
CHEMICALS PVT.LTD. ALC1/2015 Deferred |
22.03.2016

HQ File 01/87/050/00233/AM16/ RLA File T Lic.No/Date:3410041313
4 . 34/24/040/00041/AM 16/ 23.06.2015 l

Decision: A D/L No. 46@77_2720685?(':.1’1_@_&173.12.2015 was issued by D/o C&PC to firm. This |
was followed by Reminder from DGFT on 10.03.2016 giving 15 days time for submission of
‘information. Reply still awaited from the firm.
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Party Name: LLOYD -

INSULATIONS (INDIA)

. LIMITED

HO File :01/87/050/00226/AM16/ RLA File -
103795040/00140/AM16/

Case No.:56/18/87-ALC1/2015

N

;

Decision:
| D/o C&PC to furnish comments v
| ‘expedite the case.

vithin 15 days. Comments

:03/95/040/00561/AM15/

[ [Case N 3/1787-ALC1/2015 _ Party Name:TYTAN ORGANICS Meet No/Date22/87-  Status:
! PVT. LTD,, {ALC1/2015 Deferred
| | 122.03.2016 | ,
= = e e i
76 ‘|HQ File :01/87/050/00170/AM16/ RLA File Lic.No/Date:0310796867 | %{V
| [25.06.2015 |

A copy of applicatia received from the fi

Decision:
lcnurse.

o iaﬁo.:ZZ/lWSﬁLa/Zﬁ 5 .-ﬁarty NameHALDI—A

| D/o C&PC to furnish comments within 15 days.
iexpedite the case.

Case No.:23/16/87-ALC1/2015 | |
i
|

RLAFile

}_’axﬂ. T\-l;ne-;ﬁAL_DIA
PETROCHEMICALS LTD.

_Azop;)f_app]i_cation has been forwarded to D/o C&

rm and will be forw_arcgi to D/o C&PC in due

iMeet T\'_o/D_ate:22/87.— ) S;atu“s: | g
ALC1/2015 Deferred @’M
22.03.2016 |
LicNoDae: 0310796833 | i %/
24.06.2015

PC on 16.10.2015. Reminder issued to|
still awaited. Reminder to be issued to|

QL

“[Meet No/Date22/87- Status:

PETROCHEMICALS LTD. IALC1/2015 Deferred
'_ 22.03.2016
HQFile O1/87/050/00145/AM16/ RLAFile Tic.No/Date:0210205926 | C;}/
77 :02/24/040/00046/AM16/ 26.06.2015 .
Decision: A copy of application has been forwarded to D/o C&PC on 10.09.2015. Reminder issued to
Comments still awaited. Reminder to be issued to

'Meet No/Date:22/87- Status: L b

\ALC1/2015 Deferred
122.03.2016 |

2
e — ==
Tic No/Date:0210205927 | %»‘/,

"126.06.2015 | X

HQ File :01/87/050/00146/AM16/ -
o "_'l?‘g‘[' — — - 5:02/24/040/00047/AM]'6‘/W
i)ecision: A cop_\*_bf applicalihn has been forwarded to D/o

. Dlo C&PC to furnish comment

. ‘expedite the case
A e st A

" Case No.:29/18/87-ALC1/2015
' PRIVATE LIMITED

i.

'HQ File 01/87/050/00199/AM 16/ RLA File
1 .31/83/040/00043/AM16/

Decision: A D/L No. 46011/148/2015-PC 11 dated
Istill awaited. Thus, the Committee decided to issue remin
submission of the requisite information,

CBEE

s within 15 days. Comments still awaited.

" Party Name:CIKAUTXO INDIA  Meet No/Date:22/87-

22.12.2015 was
der to the firm giving 15 days time for

C&P"C:ﬁ]"ﬂl?}—l'lﬁ 5. Reminder-issued to]-
Reminder to be issued 10|

E_Status: ‘

[ALC1/2015 Deferred |
22.03.2016 I ;
|

" Lic.No/Date:3110065522 |
01.07.2015 ! |

issued by D/o C&PC to firm. Reply |

S




B C_ase_:\‘o.:_45/18_/87—7‘LCTZOI_5 Parl_\fName:KON?\JAI_{K_ - ~ Meet No/Batc;22/87-_ igtat_us_: 1
POLYMER PVT. LTD ALC1/2015 IDeferl'ed i

122.03.2016 ;
— [LicNo/Date:0310797038 |

. [HQFile 01/87/050/00215/AM16/ RLA File
80 | -03/94/040/00130/AM16/ 02.07.2015 l '.

Decision: A D/L No. 46011/44/2014-PC.II dated 06.11.201 5 was issued by D/o C&PC to firm. Reply
still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time for

submission of the requisite information.
~ICase No.:64/18/87-ALC1/2015  Party Name:VISION PRODUCTS [Mect No/Date:22/87- Status:
(P) LTD {ALC1/2015 Deferred
| 122.03.2016

HiQ File :01/87/050/00234/AM16/ [RLA File Lic.No/Date:3410041344
81| 1:34/24/040/00076/AM16/ 02.07.2015

- M— ____.,_',——____,——————'—

D/o C&PC, the firm had submitted its reply, a copy of which

Decision:  In response to D/L i;aed_by
was forwarded to D/o C&PC on 27.01.2016. Comments from that Department still awaited. Reminder to

be issued to expedite the case.

T :E"a_w ]Wlﬁ 8/87-ALCI fﬁs_ - P’:l;ty 7Nan;e:\/' ISfO#N_I’I?)IﬁCT_S :W:EI_NOJ’_DEE 22/87- Status:
! (P)LTD IALC1/2015 Deferred
| 22.03.2016 1.
HQ File 01/87/050/00235/AM16/ RLA File Lic.No/Date: 3410041346
2 :34/24/040/00077/AM16/ 02.07.2015

D/o C&PC, the firm had submitted its reply, a copy of which

Decision:  In response to D/L issued 'b§
6. Comments from that Department still awaited. Reminder to

was forwarded to D/o C&PC on 27.01.201
be issued to expedite the case.

7 [Case No.:66/18/87-ALC1/201 5 Party Name:VISION PRODUCTS |Meet No/Date:22/87- ~ [satus:
(P} LTD ALC1/2015 Deferred
| 22.03.2016 ' |
l irQFile 01/87/050/00236/AM16/ RLA File - ‘Lic.No/Date:3410041345 '
+34/24/040/00078/AM16/ 02.07.2015 |

83

A
D/o C&PC, the firm had submitted its reply, a copy of which

. Decision: In response to D/L issued b_}_/
Comments from that Department still awaited. Reminder to |

'was forwarded to D/o C&PC on 27.01 2016.

be issued to expedite the case.
e Nos314/87-ALC1/2015  Party Name:PALMETTO " Meet No/Date:22/87- Statuz: |
INDUSTRIES (INDIA) PVT.  ALC1/2015 Deferred |
LIMITED, 122.03.2016 ;
- Tic No/Date:0410160761 | |

. HQFile 01/87/050/00123/AM16/ RLA File 1
84 .04/24/040/00014/AM 16/ 03.07.2015 | |
' Tn response to D/L issued b\_ D/o C&PC, the firm had submitted its reply, a copy of which |

Decision:
was forwarded to D/o C&PC on 22.12.2016. Comments from that Department still awaited. Reminder 10 |
|

be issued to expedite the case. ,




]
it

|
|
|
|
|

| [Case No.:68/18/87-ALC1/2015

e
g7 TQ File :01/87/050/00194/AM

B

60

Case No.:67/18/87-ALC1/2015

| {PYLTD

787/050/00237/AM 16/ RLA File
:34/24/040/00079/AM]6/

by D/o C&PC, the firn

016. Comments from t

o Fle 01
g5 12

Decision:  In respon?a to D/L issued
was forwarded to D/o C&PC on 27.01.2
be issued to expedite the case.

(P)LTD

IHQ File 01/87/050/00238/AM16/ [RLA File
6 1:34/24/040/00080/AM16/
| e
Decision:  In response to D/L issued

was forwarded to D/o C&PC on 27.01.2
be issued to expedite the case.

by D/o C
016. Comments from t

(Case No..24/18/87-ALC1/2015 ‘Party Name:JJ.PLASTALLOY
| PVT. LTD.,
|

16/ RLAFile
L 15/24/040/00010/AM16/

?;Decision:
ifrom DGFT on 09.02.2016 giv
ithe firm.

‘Party Name: WEILBURGER

[Case No.2/16/87-ALC1/2015
\COATINGS (INDIA) PRIVATE

Party Name:VISION PRODUCTS

1 had subm itaid_its_rep_ly,_a_ c_opﬁthiclT

" Party Name: VISION PRODUCTS

&PC, the firm had s

A DIL dated 30.11.2015 was issued by D/o C&PC t
ing 15 days time for submission 0

Meet No/Date:22/87- - |Status: I
ALC1/2015 Deferred ' @———0;‘2
22.03.2016 |
e No/Date:341004135]1 |
103.07.2015 | |

%

hat Department still awaited. Reminder to

l

%Meet E)/BaEZZ@_- Status: .- @:P {
{ALC1/2015 Deferred —
122.03.2016 |

Lic.No/Date: 3410041352 T N
103.07.2015 ! %\(

ubmitted its reply, a copTof which

hat Department still awaited. Reminder to

-

]\7166:1 No/Date:22/87- Status: @E,_o»g
IALC1/2015 Deferred -
122.03.2016 T
Lic No/Date: 1510022068 | o @?/
04.07.2015

H b
o firm. This was followed by Reminder
£ information. Reply still awaited from

- Meet T\]_cVDate:Zi/87- __-%Status: r @—M
iALC]/ZOlS Deferred
;22.03.2016 i

‘LIMITED

'HQ File 01/87/050/00125/AM16/ RLA File
: £02/24/040/00227/AM14/

S

‘Decision: A copy of application?as—be
D/o C&PC to furnish comments within 1
‘expedite the case.

P a-rty Name: W EI.L_BURGE—R o
COATINGS (INDIA) PRIVATE
LIMITED
6/AM16/ RLA File
.02/24/040/00112/AM15/

Case No.:3/16/87-ALC1/2015

, 'HO File :01/87/050/00126/A

warded to_l-)/o

Decision: A copy of application has been for
D/o C&PC to furnish comments within 15 days.
‘expedite the case.

en forwarded to D/o
5 days. Comments still awaite

Comments still awaited. Reminde

i, No/Date:0210205952—————
06.07.2015 !

C&PC on 27.08.2015. Remind—ef issued toi
d. Reminder to be issued to

meTNJDge:ZQ/87:___ Status:
ALC1/2015 Deferred |
22.03.2016 i

ieNo/Dae:0210205949 | —
06.07.2015

C&PC on 27.08.2015. Reminder issued to
r to be issued to|
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~ [Case No.:4/16/87-ALC1/2015 Party Name:WEILBURGER _gﬂﬁée{f\iéﬁﬂfﬁ/ﬂif Status: |
COATINGS (INDIA) PRIVATE ALCI1/2015 Deferred | @J»@’
LIMITED 22.03.2016 '| -
HO File :01/87/050/00127/AM 16/ RLA File " Lic.No/Date:0210205950 R T
' -02/24/040/0017H AN 14/ 106.07.2015

Decision:

A D/ dated 24.09.2015 was issued Ey
Reminder from DGFT on 09.0

2.2016 giving 15 days time

D/o CELI;E Eodﬁrn: This was%]i)\

ved @ Fﬁal_‘
ly still}

for submission of information. Rep

|
| [Rem :
| lawaited from the firm.

|Cﬂse No.:60/18/87-ALC1/2015

71 [HQ File 01/87/050/00230/AM16/
|

= | _Pm_ly Name: ESTEEM
[INDUSTRIES PVT. LTD,

RLA File
- 17124/040/00027/AM 16/

__ pliaditebaee e —— R
Decision: A copy of reply has been forwarded to D/o C&PC on 04.02.2016. Comments still awaited.
, has been forwarded 10 4.02.2016. Comments sl awalied. |
~ICase No.i31/18/87-ALC1/2015  Party Name:FPI INDUSTRIES " [Meet No/Date:22/87- Status:
t 'PRIVATE LIMITED |ALC1/2015 Deferred
-_ i 122.03.2016 ‘
HQ File :01/87/050/00201/AM16/ |RLA File - — ioNoDae3110065532 |

92 1/83/040/00046/AM16/

13

iDecision:

the firm.
I eSS o e———
== — = J—— .
Case No.:62/18/87-ALC1/2015 !Palty Name:ESTEEM %Meet No/Date:22/87- \Status:
INDUSTRIES PVT. LTD, ;ALC]/2015 iDeferred
122.03.2016 !

/ RLA File
17/34/0407/00031/AM 16/

93 HQ File :01/87/050/00232/AM16

A D/L dated 02.12.2015 was issued by D/o C&PC t0

Meet No/Date:22/87-
'ALC1/2015
22.03.2016

108.07.2015

109.07.2015

firm. This was followed

from DGFT on 09.02.2016 giving 15 days time for submission of information. Reply still awa

L ic.No/Date: 1710006141 |

Deferred

b_yReminder
ited from

BT e B

%

@8 L

%

ILic.No/Date:1710006148

- 10.07.2015

|

ts sti]l—a\Taited.

Ebecision: A copy—of reply has been forwarded E?D?D_C&Pczlm4ﬁﬁ20%t—€0;rrg1
" [Case N0.:22/22/87-ALC1/2015 ‘Party Name:MICROSPHERES " Meel No/Date:22/87- Status:
| {INDIA) ALC1/2015 Deferred
: 22.03.2016 |

i
.94 'HQ File :01/87/05
| |

0/00355/AM16/ RLA File
-03/95/040/00282/AM16/

~ Lic.No/Date:0310797189

:13.07.2015

b e e e e e i
Decision: A copy of application has been forwarded to D/o C&PC on 28.03.2016. Comments awaite

from D/o C&PC.

%




|
|
|
|
i

e
ICase No.:35/18/87-ALC1/2015

95

62

Party Namé: SU MILE)N_ R

Case No.:34/18/87-ALC1/2015
POLYLESTER LIMITED

1O File :01/87/050/00204/AM 16/ RLA File

1:32/24/040/00005/AM 16/
Decision: A D/L dated 04.12.2015 was issued by D/o
from DGFT on 09.02.2016 giving 15 days time for su
‘the firm.

- ;FalgNa_m_egUﬁIL_ON
INDUSTRIES LIMITED,

1O File :01/87/050/00205/AM16/ RLA File
& 1:52/24/040/00006/AM16/
R — A o}

0 C&PC to firm. This was followed by Reminder
days time for submission of information. Reply still awaited from

Decision: A D/L dated 04.12.2015 was issued by D/
‘from DGFT on 09.02.2016 giving 15
ithe firm.

E@’C_:[o__ﬂr;.ﬁlg was fo]lowg
bmission of information.

*‘party Name:MPD INDUSTRIES

Status:

Meel No/Date:22/87- |

ALC1/2015 ‘Deferred | &W
22.03.2016 |

— [ eNo/Dalc5210041578 | — |
114.07.2015 -

WRE}E@T
Reply still awaited from

__E]\Eet_NFoﬁ)a_te:Z_2787- iStatus: R
ALC1/2015 IDeferred (B2
122.03.2016 ',
‘[Lic.No/Date:5210041579 @/{,/

14.07.2015

Status: W

Meet No/Datc:22/87-

I [Case No.:39/18/87-ALC1/2015
‘; PVT.LTD,, ALC1/2015 Deferred
|| ! 122.03.2016 ; «
! 'HQ File :01/87/050/00209/AM16/ RLAFile Lic.No/Date:5610004644 | %(
7] :56/24/040/00012/AM 16/ 14.07.2015 |
: Decision: In response to D/L dated 04.11.2015 issued by D/o C&PC, the firm had submitted its reply,
| |a copy of which was forwarded to D/o C&PC on 15.01.2016. Comments from that Department still
| |awaited. Reminder to be issued to expedite the case.
Case No.:57/18/87-ALC1/2015  Party Name:LLOYD ~ iMeet No/Date:22/87- Status: ﬁ/ﬁ;(
|ALC1/2015

B

IINSULATIONS (INDIA)
LIMITED :

|
'HQ File 01/87/050/00227/AM16/ RLA File
8 .03/95/040/00208/AM16/

‘Decision: A_copy of appli&iaw has been forwarded to

'D/o C&PC to furnish comments wit
‘expedite the case.

— [ic.No/Date:0310797257 — -

hin 15 days. Comments still aw

‘ iDeferred
?2»2.03.2016,, . |

115.07.2015 |

/o C&PC on 29.10.2015. Reminder issued to
aited. Reminder to be issued to

T Case No20/18/87-ALC1/2015 Party Name:VIJAY " Meet No/Date:22/87- Status: !
ENTERPRISES PVT.LTD. ALC1/2015 Deferred

22.03.2016 i

1O File :01/87/050/00190/AM 16/ RLA File B T LicNo/Date:0810135688 | |

-08/24/040/00089/AM16/ '17.07.2015 | :

Decision: A D/L dated 10.12.2015 was issucd by D/o C&PC to firm. Reply still awaited. Thus, thei

‘Committee decided to issue reminder to the firm giving 15 days time for submission of the 1'equisitei

‘information. i




{Case No.:7/20/87-ALC1/2015  Party Name:K, ANODIA  Meet] ‘No/Date:22/87- Status:
TECHNOPLAST LIMITED {ALC1/2015 ]Deferred
122.03.2016

\100 [HQ File :01/87/0?0/00”51/AM]6/ RLA File
-05/23/040/00174/ AM16/

Decision: A ap;_el
from D/o C&P( Remmdu 10 hl. issue

a]}p]u.‘mun has been fo
dto e\pedlte the case.

lwalded to D/o C&PC on 18 01 2016 Co

Lic.No/Date: 0510395031 |
22 072 2015 |

mments awalted

| [Case No.Z3/18/87-ALC1/2015  Party Name:J] PLASTALLOY ool No/Dale22/87- Status:

| t PVT.LTD,, IALCI/’QOI“ Deferred

. 122.03.2016 |

‘ HQ File 01/87/050/00193/AM16/ RLA i ~ iLic. o No/Date:1510022070

101 115/24/040/00011/AM16/ 23072015
Decision: A D/L dated 30. .11.2015 was “was issued by "Dlo C&PC to firm. Firm. This was as followed by Reminder
from DGFT on 09.02. 2016 giving 15 days time for submission of information. Reply still awaited from
the firm.

~ Iparty Name:GEM POLYTECH
leDUSTRlES PVT.LTD.

-
Case No.:3/1 8/87-ALC1/2015

- ——

~ [Meet No/Date:22/87- o
ALC1/2015
122.03.2016

§atus:
Deferred

== B il PSS
102 110 File 01/87/050/00173/AM16/ ‘RLA File [Lic.No/Date:0210206010
07/74/040/00071/AM16/ [24.07. 2015
’;Decision: A copy ¢ ofxeply oly received from the firm and W111 be f01warded to D/o C&PC in due course.
"~ lCase No.:14/18/87—ALC72I0_15 Party Name: VIKAS N EENU!DME’-’?E’E'?_'—_ = Igtatus
|GLOBALONE LIMITED |ALC1/2015 'Deferred
| 22032016
e . S
103 iHQ File :0]/87/050/00184/AM16/ ’:RLA File |Llc No/Date: 05103951 13
; 05/24/040/00707/AMIG/ |78 07.2015

i
i
r

‘Decision: o C&PCo

A copy of leply has been fonwalded to D/

" (Case No.:15/18/87-'ALC1/201< " Party Name:VIK AS
i GLOBALONE LIMITED

RLA Flle

o

b
1104 [7Q File :01/87/050/00185/AM! 6/
. £05/24/040/00210/AM16/

‘Decision:

.Iié-x'l)f Name: 1) PL_AS_T:LLO_Y

“Case No.:22/18/87-ALC1/2015
' pPVT. LTD..

97/AM]6/ RLA File

HQ File : File :01/87/050/001
21 \/”4’040/00009/AMI6/

1054

Dec1510n T ADL “dated 30.11.2015 was issued by
from DGFT on 09.02. 2016 giving 15 davs time for submission 0
‘the firm.

@A

A_CC)pTyE"r_epTyF l‘eceived from the firm and d will be f01wa1 ded to D

~‘Meet No/Date:22/87-

v D/o C&PC to fir m. Thls was foll

n 04 02 2016 Comments still awalted

— —_— e —— —
Meet No/Date:22/87- iStatus:
{ALC1/2015 Deferred
122.03.2016 '

~ [Lic.No/Date: 0510395114

128.07.2015 !
/0 C&PC in due course

_EStatus:
'ALC1/2015 Deferred
122.03.2016 |
Lic.No/Date: 1510022071 i
28.07.2015

Tollowed by Remmder

f information. Reply still awaited from

|
|
1

(R

E

@Bt
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Case No.:25/18/87-ALC1/2015  Party Name:JJ PLASTALLOY  Meet No/Date:22/87 Status: |
PVT. LTD.. ALC1/2015 Deferred |
122.03,2016 : |
HO File :01/87/050/00195/AM16/ RLA File —————[oNoDme 1510022072 | a
“0 | 15/24/040/00012/AM16. 130.07.2015 - |
Decision: A D/L dated 30.11.2015 was issued by D/o C&PC to firm. This was followed by Reminder‘
‘ from DGFT on 09.02.2016 giving 15 days (ime for submission of information. Reply still awaited from
' the firm.
T case No..48/18/87-ALC1/2015  Parly Name:BAYER Meet No/Date:22/87-
[ | 'MATERIALSCIENCE PVT. |ALC1/2015
| LTD., 122.03.2016
. 0310707849
'iHQ File :01/87/050/00218/AM16/ [RLA File [Lic.No/Date:0310797849
107 1:03/94/040/00294/AM16/ 30.07.2015 l

i

was issued bys/o_C&PC to firm. Reply

Decision: A D/L No. 4601 1/39/2015-PC-11 dated 13.01.2016
r to the firm giving 15 days time for

still awaited. Thus, the Committee decided to issue reminde

submission of the requisite information.
LS I ———

J_—'___'_'___'________—'_'__'_r__'_____'_._'_ﬁ_
iCnsc No.:5/20/87-ALC1/2015 Party Name:OSTERN PRIVATE  Meet No/Date:22/87- iStatus:
: LTD. %ALC] /2015 iDeferred
i {22.03.2016 |
e, e My
Lic.No/Date:0210206033

e s TV Ty T i T
108 HQ File :01/87/050/00249/AM16/ RLA File
-02/24/040/00063/AM 16/ l31 .07.2015 j
;_________-—————._'___ e a—
iDecision: A copy of application has been forwarded to D/o C&PC on 15.01.2016. Comments awaited
\from D/o C&PC. Reminder to be issued to expedite the case.
[ [Case No.:8/18/87-ALC1/2015 ~ Party Name:BLS POLYMERS  [Meet No/Date:22/87- [status:
| LTD. IALC1/2015 iDeferred
g _ | 122.03.2016 |
| [HO File :01/87/050/00178/AM16/ RLA File a _"_'}L_ic;_No/Date;om03"95158,_[
T H05/23/040700 189/AMT6/ ---—-i03,08..20.15. |

31091
ation has been for&/a-r_ded to D/o @FCE} 29.1 0.2015. Remihd_ef issued to

e

B

Decision: Arcop;cﬂ};llc

i 'D/o C&PC to furnish comments within 15 days. Comments otill awaited. Reminder to be issued to

i !expedite the case. '

W __;_;f_;——#__J

~ Case No.:8/20/87—_Aiflm)]3'_ Pany Name:COLIOR_PLXS?. ﬁ(:.l_N(J/BdL—CZ_z/87 _-@tus: &P b
IALC1/2015 Deferred —

SYSTEMS PVT LTD

22.03.2016
110 HQFile 01/87/050/00252/AM16/ RLA File - “lic.No/Date:0510395159 | o
L 105/23/040/00191/AM 16/ 03.08.2015

‘Decision: A copy of application has been

%ﬁ'om D/o C&PC. Reminder to be issued Lo expeditc the case.

f-orwéf&a to D/o C&PC on 15.01 .2016. Comments-awaited._




65

Party Name:MULTITECH
PRODUCTS PRIVATE
LIMITED

RLA File
:31/83/040,00044'AM 16/

Case No.30/18/87-ALC1/2015

. 1O File :01/87/050/00200/AM I 6
| [Decision: “A DIL No. 46011/149/2015-PC.1T
was decided by the Committee to issue a remi
information.

nder to firm

ZFal“t_y I_\lz;w_ezl_(RTSHNA -

[
" [Case No.:22/20/87-ALC1/2015 -
 ANTIOXIDANTS PVT. LTD.

112 [AQ File :01/87/050/00266

/AM16/ RLA File
1:03/94/040/00324/AM16/

to be issued to ex e case.

ifrom D/o C&PC. Reminder pedite th

1:53/24/040/00020/AM15/

Decision:
| Reply still awaited. Thus, t
. submission of the requisite
e

he Commitlee decided to issue ret
information.

Falgy Name: FINaﬁX

[
" iCase No.:32/18/87-ALC1/2015
‘ FIBRECAST PVT.LTD.

RLA File
31/83/040/00041/AM16/

——

115 HQ File -01/87/050/00202/AM16/

Decision: A c?p-y_oaﬁalicatio_n h
from D/o C&PC.

dated 22.12.201

. 040/003 2 AN S e
[Decision: A copy of application has been forwarded to D/o C&PC on

~[Meet No/Date:22/87-

A DIL No. 46011/146/2015-PC-11 dated 22.12.2015 was issued by D/o C&PC to.firm..

~ ic.No/Date:3110063586 |

as_heeﬂ l*or\;arded to D/ C&

Meet T‘En.-'f):; e:22 87-_ ;glu_tus:
|ALC1/2015 Deferred .
22.03.2016 | |
TioNo/Date:3110065581 | — 1
'04.08.2015 | |

to firm. It|
|

15 was issued by D/o C&PC
giving 15 days time for submission of

IStatus:
Deferred

.iiflcci NE’EME2E/—87-
\ALCI (2015

22.03.2016
Sefte L oe===
1LicNo/Date:031 0797923
104.08.2015
18.01.2016. Comments awaited

—

'|Status:

" [Case No.:37/18/87-ALC1/2015 ‘Party Name:SUMILON
| INDUSTRIES LIMITED, ALC1/2015 Deferred
122.03.2016 1
('—_._-—'—'_'_'___—— | e — [
L HQ File -01/87/050/00207/AM16/ ‘RLA File lLi'c.No!Date:5210041596 l N
113 152/24/040/00024/AM16/ 06.08.2015 ,
Decision: A D/L dated 04.12.2015 was issued by D/o C&PC to firm. This was followed by Reminder
from DGFT on 09.02.2016 giving 15 days time for submission of information. Reply still awaited from
the firm.
e S ICALS
Case No.:38/18/87-ALC1/2015 DParty Name:TAG CHEMICALS Meet No/Date:22/87-
INDIA PVT LTD, ALC1/2015
| 5 22.03.2016
e e
'HQ File :01/87/050/00208/AM16/ RLA File [Lic.No/Date:5310018517 i A
1141 06.08.2015 ‘

to the firm giving 15 days time for |
i
R —

ninder

Meet No/Date:22/é7- Etatus:
ALCI/2015 Deferred | @P_‘ﬁj
22.03.2016 !

W—
|

07.08.2015 ,
ents awaited |

'_PCﬂ_onE'a-‘.02.2016. Comm
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" Case No.:36/18/87-ALCL/2015  Paity Name:SUMILON
POLYESTER LIMITED

:RLA File

" [Meet No/Da_te:2_2/8_7- . {Statu.s:
IALC1/2015 {Deferred w«
122.03.2016 !

" LicNo/Date:5210041597 ;

16 '152/24/040/00023/AM16/ 107.08.2015 i .

1| Decision: A D/L dated 04.12.2015 was issued by D/o C&PC 10 firm. This was followed by Reminder |
il’rom DGET on 09.02.2016 giving 15 days time for submission of information. Reply still awaited from|
ithe firm.

j fhemm. _____.________J

- [Case No.:41/16/87-ALC1/2015_ P_al“cy_N;ne:A\AT/YA o ilqeet_N%ate:ZZ/iﬁ-_ T status: B
; INDUSTRIES (P)LIMITED lALCI/ZOlS Deferred
! - 122.03.2016 w
o -  ——— — — I eV ===
HQ File :01/87/050/00164/AM 16/ RLA File Lic.No/Date:0910062480 |

17 1:00/24/040/00278/AM16/ 11.08.2015 | @q,/
Decision: A D/L No. 4601 1/14/2016-PC-11 dated 22.03.2016 was issued by D/o C&PC to firm. Reply
still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time for

submission of the requisite information.

S R e et i [ :
Case No.:42/16/87-ALC1/2015  Party Name:R. K. RECLAIM [Meet No/Date:22/87- Status:
| ‘AND RUBBER PRODUCTS [ALC1/201 5 Deferred
|| ‘PVT LTD 22.03.2016 @R—jy
1Q File 01/87/050/00165/AM16/ RLA File LicNo/Date:3410041441 | | o
: :34/24/040/00135/AM16/ [11.08.2015 \ (er/
Decision:  RLA and firm were requested vide letter dated 13.10.2015 & 16.12.2015 to furnish 4.7
| |application expeditiously. Application s awaited from RLA and firm. The Committee decided to issue
| ljast and final reminder to the firm iving 15 days time for submission of the requisite application.
| T I BV sion of the requisite aPP ;
[ [Case No.:2/19/87-ALC1/2015 " ‘Party Name:METALIC Meet No/Date:22/87-
IIMPRESSIONS (INDIA)PVT IALC1/20] 5
LTD 122.03.2016
YTy s o e e
___119[HQFile 101/87/050/00241/AM16/ RLA File [Lic.No/Date:0510395399-
P B 05/24/040/00245/ AM16/ 121.08.2015 .
________—.-——___' — —— e
Decision: A copy of application has been forwarded to D/o C&PC on 15.01.2016. Comments awaited
€ case.

from D/o C&PC. Reminder to be issued to expedite th




67

" |Case No.:31/20/87-ALC1/2015 ‘Party Name: ZENITH Meet No/Date-22/87- |Status:
INDUSTRIAL RUBBER ALC1/2015 ‘Approved
122.03.2016 . ‘

PRODUCTS PVT. LTD

RLA File .
.03/95/040/00396/AM16/

HQFile
:01/87/050/00275/AM16/ !25.08.2015
\Decision:

dated 28.01.2016, the Committee approved the following adhoc norms:

QTY IMPORT ITEM

- iljic.]:‘ o/]_)a¥e:0_3 ]679_843_4 i

EXPORT ITEM
of resultant product

High Abrasion Resistance 2,50,000.00 | 1. Natural Rubber 0.48000

5 Rubber Sheetings ke 2. Chloroprene Rubber 0.11500

3. Polybutadiene Rubber 0.18500

4, Zinc Oxide 0.04000

120 5. TFumed Silica Filler 0.11100

6. Retarder i 0.01200

7. Antioxidant 0.01400

| 8. Accelerators 0.01500

9. Titanium Dioxide 0.05600

[0 Bonding Agent SI-69 0.01500

i 1 Cross Linking Agent 0.01700
12. Packing Material 225 nos. for 2,50,000 Kg

(Plastic Pallets) of export

1. There should be a value cap upto
Accelerators as per general note

Note:

[ S 5 o=l —
7% of FOB value of export on Antioxidant/
8 of the Handbook of Procedures Vol. IL

-2 The firm should export back 225 Nos. of Packing Material (Plastic Pallet).

-

‘Based on the written comments furnished by thz-allﬁ);idé their letter No. 7/17/2016/TSW

Qty required for 1 Kg

| RLA may take consequential action as

per Policy / Procedures.

|

- e e NoDate2d)
,  |Case No.:32/20/87-ALC1/2015  Party Name:SILSOLUTIA Meet No/Date:22/87- {Status: I
| 'SPECCHEM PVT. LTD. ALC1/2015 Deferred |
= 22.03.2016 ! -
{ _____—,———___ e ———n —— ____,——,_,__—_.— =
121 HQ File :01/87/050/00276/AM16/ .RLA File Lic.No/Date:0310798432 | ‘

' .03/95/040/00397/AM16/ 125.08.2015 | .

Decision: E(E of appliatign h_as_be;foﬁlarded to D/o C&PC on 15.01 2016. Comments awaited
from D/o C&PC. Reminder to be issued to expedite the case.
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Crse No.:0/18/87-ALC1/2015  Party Name: KL SOLYMERS & [Meet No/Date:22/87- Status:
CHEMICALS LTD.. ALC1/2015 \Approved
22.03.2016 1
'HQ File :01/87/050/00179/AM16/ RLA File T ILicNo/Date:0510395437 | |
126.08.2015 | |

-05/23/040/00217/ AM 16/

! IDecision: The Committee considered the case and dec

igegt(_)_é-p_prove_o;la)e_at basis (_Ad]_woc Norms)
LC1/2015 held on 22.04.2015 and recommended

llhased on the decision of the NC Meeting No. 22/87-A

ias under:
122 | e
| EXPORT ITEM QTY IMPORT ITEM QTY
| IS
| |PVC Compound 1kg | 1. PVC Resins 0.525kg
! 2. Phthalate Plasticizers 0.384 kg
| - e
! 3. Calcium Carbonate 0.07 kg
’ 4. PVC Stabilizer 0.001 kg
RLA may take consequential action as per Policy / Procedures.

™ [Case No.:10/18/87-ALC1/2015

‘CHEMICALS LTD.,

123 HQ File -:01/87/050/00180/AM16/
3¢

RLA File

A DIL dated 27.11.2015 was issued by D/o C&P

" Party Name:KLJ POLYMERS &

Lic.No/Date:0510395438 i
:05/23/040/00219/AM16/

I ——
;Meet No/Date:22/87- Status:
EALC]/ZO] 5 Deferred
122.03.2016 ‘

26.08.2015
C to firm. This was followed by Reminder

Decision:
|
‘from DGFT on 09.02.2016 giving 15 days time for submission of information. Reply still awaited from
the firm.

[Case No11/18/87-ALC1/2015 _ Party Name:KLJ POLYMERS & [Meet No/Date:22/87- iﬁtus:

CHEMICALS LTD., ALC1/2015 Deferred

i :  [22.032016 |

~ [HQFile:01/87/050/001 SUAMIG RLAFile _ [LicNo/Date:0510395439 |

1243 105/23/040/00220/AM16/ 126.08.2015 S D

' Decision: AD/L dated 27.11 2015 was isstfédEfB/o_Cﬁato firm. This was followed By Reminder|

‘from DGFT on 09.02.2016 giving 15 days time for submission of information. Reply still awaited from
the firm.

™ Case No.:25/20/87-ALC1/2015 Party Name:SUPREME " Meet No/Date:22/87- ~Status:

' PETROCHEM LTD., IALC1/2015 'Deferred

; 122.03.2016 :

125 'HQ File :01/87/050/00269/AM16/ RLA File S TicNo/Date:0310798560 |

I. -03/95/040/00019/AM16/ 128.08.2015 '

| v ot - P = e — et
Decision: A copy of application has been forwarded to D/o C&PC on 15.01 2016, Comments awaited

' from D/o C&PC. R

eminder to be issued to expedite the case.

R~
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R C_aseT\lo.:9_/20/-8_7—AE1/2_0-15 Party Name:BLS PC_)Li’.’\/_IEliS. Meet No/Dae:25/87— : ;Sta_f-{ls:_--_ Mf"
LTD, ALCI1/2015 iDeferred I C
122.03.2016 :
'HQ File :01/87/050/00253/AM16/ RLA File T LicNo/Date:0510395524 | ‘
105/23/040/0023 1/AM16/ 04.09.2015 '

1126
!
!
I
!

127

128

129

1130

r\\f_ardeq to_D/o_ C8_¢PE orl gO ]_20_1 6. Eogme;ts a_wait_ea

|

;i)ecis_ian:_ A Eop?of:pplication has been fo
\from D/o C&PC. Reminder to be issued to expedite the case.

éEa;N(TZ/I%-A—LCI/?)lS "Pany. !\_]an;eEiUmAﬁAﬁ\JTg _i]\-’l&tﬁnﬁ'ﬂ;?y_m-_ iStatus: | M
' LIMITED IALC1/2015 :Deferred
122.03.2016 ';
'HQ File 01/87/050/00169/AM16/ [RLA File o _i:IINo/Date:ﬁ]a%%T g ]
; 108/24/040/00177/AM16/ 107.09.2015 [ @K\/
Decision: ~ RLA and firm were requested vide letter dated 16.12.2015 & 10.03.2016 to furnish 4.7
iapplication expeditiously. Application is awaited from RLA and firm. |
[Case No.:23/20/87-ALC1/2015 Party Name:ARGO BIOCHEM fMeet No/Date:22/87- Status: @L}Q/
{ |[PRIVATE LIMITED ALC1/2015 Deferred
| i 122.03.2016
'HQ File :01/87/050/00267/AM16/ 'RLA File ) " ILic.No/Date:0310798721 [
| :03/94/040/00390/AM 16/ 308.09.2015 | %
Decision: A copy of application has been forwarded to D/o C&PC on 15.01.201 6. Comments awaited
from D/o C&PC. Reminder to be issued to expedite the case.
Case No.:20/20/87-ALC1/2015  Party Mo GUIARATFLUORO [Meet No/Date:22/87- Status: @E,J"f
(CHEMICALS LTD ALC1/2015 Deferred —
122.03.2016 |
T1Q File :01/87/050/00264/AM16/ RLA File o " ILic.No/Date:3410041497 i
1:34/24/040/00158/AM16/ 509.09.2015

ﬁ)ccisiun: A copy.of application has been forwarded to D/o C&PC on 15.01.2016. Comments awaited

ifrom D/o C&PC. Reminder to be issued to expedite the case. - —
(Case No.:21/20/87-ALC1/2015  Party Name:GUJARAT FLUORO {Meet No/Date:22/87- Status: |
CHEMICALS LTD |ALC1/2015 Deferred
22.03.2016
T [LicNo/Date:3410041498 _|

1

}iQTneW/swoswoozésliJ RLA File |
: -34/24/040/00159/AM16/ 09.09.2015 ;

Decision: A D/L No. 46011/1/2008-PC-I1 dated 1§d02_20_16—\_1\as_|ssued by D/o C&PC to firm. Repl_y'
still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time for
submission of the requisite information. |

Ao i

[0
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~ Case No12/20/87-ALC1/2015  Party Name:VINYL TUBES
% PVT.LTD..

|31 [HO File :01/87/050/00256/AM16/ RLA File
-05/24'040°00238/AM 16/
Decision: A copy of application has been forwarded to D/o
{from D/o C&PC. Reminder to be issued to expedite the case.

Party Name:LAN_XES_S INDIA )

" [Case No.:27/20/87-ALC1/2015
| PVT.LTD.

|
.
132 HQ File :0

|

|| Decision: A copy of application
| |from D/o C&PC. Reminder to be issued to expedite the case.

1/87/050/00271/AM16/ RLA File
:03/95/040/00271/AM16/

~ " [Meet No/Date:22/87-

has been forwarded to D/o

- ![_Sta_tus:-
[ALCI 2015 Deferred
22.03.2016 |

%iic.No/Date:OSﬂ)395635 _
15.09.2015 !

C&PC on 18.0

e

] ,_EOE.Eommén_t—s a\x'aiteq

~Meet NolDate:22/87-  [Status:
{ALC1/2015 Deferred M
122.03.2016 i .

" [Lic.No/Date:0310798904 @(EV
15.09.2015

C&PC on 18.01.2016. Comments awaited

!_Easc No.:33/20/87-ALC1/2015 'Party Name:MULTIBASE INDIA [Meet No/Date:22/87- Status: &‘Q/M
\LIMITED, IALC1/2015 Deferred
| 122.03.2016
133 [HQ File :01/87/050/00277/AM16/ RLA File Lic.No/Date:0310799116 | G
| 03/95/040/00425/AM16/ 130.09.2015 2l

ﬂrnTal;i will be?)r\_varFeao_D/o C&PEin due course. |

gﬁe_cision: A co_pyﬁreply received from the

"~ [Case No.:20/21/87-ALC1/2015  Party Name:EXPANDED Meet No/Date:22/87- Status: |
'POLYMER SYSTEMS PVT. |ALC1/2015 ‘Deferred
3 LTD 122.03.2016 |
134 [HQ File :01/87/050/00311/AM16/ RLA File - LicNo/Date:0310799110 |
' :03/94/040/00414/AM16/ 30.09.2015 ]
] 03 A e
Decision: A copy of application has been forwarded to D/o C&PC on 18.03.2016. Comments awaited
] from D/o C&PC.
o : — —— = -
:Case No.:34/21/87-ALC1/2015  Party Name:PIDILITE Meet No/Date:22/87- _[Status: ‘
| INDUSTRIES LIMITED /ALC1/2015 Deferred |
_ 122.03.2016 |
: e = —
'135 'HQ File :01/87/050/00316/AM16/ RLA File Lic.No/Date:0310799112 | |
| 1 :03/95/040/00100/AM14/ 130.09.2015 ; |

- e B = A
Decision: A copy of application has been forwarded to D/o C&PC on 04.03.201 6. Comments awaited |

.~ from D/o C&PC. !
T Case No.:35/21/87-ALC1/2015 Party Name:PIDILITE Meet No/Date:22/87- Status: i
; INDUSTRIES LIMITED ALC1/2015 Deferred ‘
122.03.2016 : |

” e ——— - —— .____-._._——-__—~—~—' |

|36 HQ File :01/87/050/00317/AM16/ RLA File Lic.No/Date:0310799114 -
103/95/040/00544/AM15/ 30.09.2015 i |

Decision: A (Ey of apT)]'i_c_ati'on has been forwarded to D/o C&PC on 04.03.2016. Comments awaited '

from D/o C&PC.

e
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Case Nos38/21/87-ALC1/2015  Party Name:NULTIB ASE INDIA
LIMITED.

137 O File :01/87/050/00320/AM16/ RLA File
|| £03/95/040/00352/AM16/
|

ifrom D/o C&PC.

'Meet No/Date:22/87- [status: @9.)%

IALC1/2015 Deferred

|

22.03.2016 ;
e
|

i-ch._T\‘()T)ate:O?) ]F/@HT

|
|
R
130.09.2015 |

éDecision: A co;; of—applicatign has been forwarded to D/o C&PC on 23.02.201 6. Comments awaited '|

" [Case No.115/20/87-ALC1/2015  Party el PLASTALLOY  [Meet NoDaic:22/87-  [Status: M
- PVT.LTD., 'ALC1/2015 Deferred
! ' 122.03.2016

__[HQ File :01/87/050/00259/AM 16/ RLA File
138 1115/24/040/00015/AM16/

submission of the requisite information.

ICase No.35/20/87-ALC1/2015  Party Name:LANXESS INDIA
PVT.LTD.

139 |HQ File 01/87/050/00279/AM16/ ‘RLA File
.03/95/040/00449/AM16/

ifrom D/o C&PC.

™ [Case No.:27/21/87-ALC1/2015 Party Name:GALA SHRINK FIT

|
140 i"}TQ File :01/87/050/00309/AM16/ RLA File
- : -03/94/040/00380/AM 16/

=1

Decision: A D/L No. 46011/139/2015-PC.1I dated 15.02.2016 was issued by D/o C&PC to firm.
Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time for

“[Meet No/Date:22/87- Status: &Uﬁ/

L o O Ay
Decision: A copy of application has been forwarded to D/o C&PC on 13.02.2016. Comments awaited |

[Lic No/Date:1510022077 [
101.10.2015 | @V

IALC1/2015 Deferred
122.03.2016

[LicNo/Date:0310799125
01.10.2015

%met_l(l%ate:ﬂ/ﬂ- ~ iStatus: @«E)@‘
IALC1/2015 IDeferred
122.03.2016 i

[Lic.No/Date:0310799129 r
01.10:2015 i %/

Decision: A copy of applicatiGﬁ has been forwarded to D/o C&PC on 25.02.201 6. Comments awaited | —“—

! from D/o C&PC.

| iCase No.33/21/87-ALC1/2015  Party Name:PIDILITE
INDUSTRIES LIMITED

16/ RLA File
-03/95/040/00099/AM 14/

from D/o C&PC.

- 'LicNoEate:OBlO_Waif :_

ﬁecgon— A Eyﬁaﬁ-ﬁ(—:alioh has been forwarded to D/o C« &PC

Meet No/Date:22/87- 'Status:
22.03.2016

IALC1/2015 Deferred ‘l
|
i
|

101.10.2015 ;
on 08.03.2016. Comments awaited’




72

"~ {Case No.:41/21/87-ALC1/2015 Party Name:ZENITH R Mool No/Date:22/87- [Status:
INDUSTRIAL RUBBER ALC1/2015 Approved
'PRODUCTS PVT. LTD 122.03.2016 , .
'HQ File ~ [RLATile - ‘gmo_/DEe:&ﬁw@zT? lr_ o —'|I
::01/87/050/00323/AM 16/ :03/95/040/00479/ AM16/ 06.10.2015 !
’ﬁccisiun: Based on the written comments furnished By the DIPP vide their letter No‘!
l7/] 7/2016/TSW dated 17.03.2016, the Committee approved following adhoc norms:
A T B
! | EXPORT ITEM QTY IMPORT ITEM Qty required per
| F Kg of finished .
1 good
Rubber Cover Matting 2,25,000.00 | 1. Natural Rubber 0.3300
. Al e =
' kg 3, Synthetic Rubber PBR 0.1800
|- Syme e e e
3. Chloroprene Rubber 0.1800
142 4, Zinc Oxide 0.0320
5. PPT Silica Filler 0.2120
[ Tt e ]
6. Titanium Di Oxide 0.0430
| o
7. Antioxidant 0.0120
8. Accelerators 0.0130
9. Retarder 0.0080
| >, Retarder e
10. Silane Bonding Agent 0.0220
ity =l SRS AR
11. Packing Material - 225 nos.
Plastic Pallets |
Note: 1. There should be a value cap upto 7% of FOB value of export on Antioxidant/
Accelerators as per general note 8 of the Handbook of Procedures Vol. IL
2. The firm should export back 225 Nos. of Packing Material (Plastic Pallet).
RLA may take consequential action as per Policy / Procedures.
S R e .
Case No.:1/19/87-ALC1/2015 “Party Name: GUNJAN PAINTS Meet No/Date:22/87- I|Status: C"(J/
LIMITED ;ALC]/ZOIS Deferred ,
- 22.03.2016
|43 FIQ File -01/87/050/00240/AM16/ RLA File o " ILicNo/Date:0810136220 [
P :08/24/040/00227/AM16/ 108.10.2015 ‘ Q%
..________,—o—-—'—'_ — e I —— e e —— —— ____—___—__——-_'_ -
| Decision: RLA and firm were requested vide letter dated 10.03.2016 to furnish 4.7 application
|

expeditiously. Application is awaited from RLA and firm, [

© Case No.:lBiZl!S‘?-z\Elﬁ)l? -Pal'ty N:ame:VISI_OﬁﬁE—S_ - “:.!meet_NOTDa_tez/S_% - i%tus:
| PVT.LTD. ALC1/2015 Deferred |
22032016 | |
44 |10 File :01/87/050/00295/AM16/ RLA File - TicNo/Date:0510395853 | ',
:05/24/040/00276/AM16/ 08.10.2015 | |

Decision: _A-c_opy_of:ppﬁcaaon has been fo-r:\far_ded_to_D/_o C &T’C_OH_O&B_QOR Comments awaited

from D/o C&PC. !

(bt
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Case No.36/21/87-ALC1/2015  Party Name:MULTIB ASE INDIA Meel No/Date:22/87- iStatus:
LIMITED. ALC12015 IDeferred
22.03.2016 '
145 HQ File 01/87/050/00318/AM16/ RLA File — ioNoDate: 0310799285 |
; 03/95/040/00236/AM 16/ 08.10.2015 !
\Decision: A copy of apphcatlon 1 has been forwarded to D/o /o C&PC on 18.03. 2016. Comments awaited
{from D/o C&PC.
[ [Case No.:2/20/87-ALC1/2015 Party Name:SPERRY PLAST  [Meet No/Date:22/87- Status: '
| \LTD. ALC1/2015 Deferred
: . |32.03.20 16
146 [HO File :01/87/050/00246/AM16/ RLA File " [LicNo/Date:0510395871 |
| £05/24/040/00315/AM16/ 09.10.2015 ‘|
\Decision: A copy of application has been forwarded to D/o to D/o C&PC on 08.03.2016. Comments awaited
{from D/o C&PC.
| D —_——————— e ———
IC ‘ase No.:31/21/87-ALC1/2015  iParty Name: ASHLAND INDIA [Meet No/Date:22/87- Status:
| ‘PRIVATE LIMITED ALC1/2015 Deferred
| 22.03.2016
1471 HQ ) File :01/87/050/00313/AM16/ RLAFile  [LicNo/Date:0310799299 '
:03/94/040/00476/AM16/ 109.10.2015 |

iDecision: A copy of appllcatlon 1 has been forwar arded to D/o , C&PC on 18.0

3.2016. Comments awaited

%from D/o C&PC,

........... -

| [Case No.:6/22/87-ALC1/2015 'Party Name:SRF LIMITED Meet No/Date:22/87- [Status: &?)'r
q | ALC1/2015 Deferred
| | 22.03.2016
= D - S
148 HQ File :01/87/050/00339/AM16/ RLA File [Lic.No/Date:0410161092
: <04/24/040/00021/AM16/ 09.10.2015
"iD'e'cision' +——A-copy-of apphcat;on received from the | RLA and w nd will be lorwm ded to D/o C&PC in due
‘course. D
e — . e e ———————————— it
i~ Fofer N fernrn |
{Case No.:30/21/87-ALC1/2015 Pany Name:EXPANDED Meel No/Date:22/87- {Status: |
' POLYMER SYSTEMS PVT. | ALC1/2015 Deferred |
| LTD 92032016 | ‘
'149 HQ File : 101/87/050/00312/AM16/ RLA File T LicNo/Date:0310799346 i |
i .03/94/040/00469/AM16/ 12.10.2015 |

Decision: A ccg}g-of apphcat]on has been forwarded to D/o o C&PC on 0
from D/o C&PC.

8. 03 2016. Comments awalted ‘



Case No.:17/20/87-ALC1/2015
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IMeet

:F;al“[y Name:ESSEN i
ALC

SPECIALITY FILMS PVT.LTD..

- i.Sta-tu;: -
%Defcrred

No/Date:22/87-
172015

22.03.2016
LicNo/Date:241 0041841 |
113.10.2015 | |
ssued by D/o C&PC to firm. Reply |
he firm giving 15 days time for

|

JAM16/ RLA File
:24,24/040/00020/ AM 16/
iDecision: A D/L No. 46011/10/2013-PC-II dated 16.02.2016 was i
istill awaited, Thus, the Committee decided to issue reminder to t
‘snbmission of the requisite information.

0 'HO File :01/87/050/0026
(15

{Case No.:10/21/87-ALC1/2015  Party Name:BLS POLYMERS iMeet No/Date:22/87- |Status:
| LTD. |ALC1/2015 \Deferred
| ; 122.03.2016 \
e o ool el e e | I e
151 [HQ File :01/87/050/00292/AM16/ RLA File Lic.No/Date:0510395891 ‘
:05/23/040/00297/AM16/ 13.10.2015 |

C&PC on 08.03.2016. Comments awaited

Decision: A copy of applicago_ﬁ has been forwarded to D/o
from D/o C&PC.
" [Case No.:42/21/87-ALC1/2015  Party Name:ZENITH [Meet No/Date:22/87- ~ [status:
INDUSTRIAL RUBBER ALCL1/2015 Approved
‘PRODUCTS PVT. LTD 22.03.2016 !
HQ File RLA File T |Lic.No/Date:0310799482
:03/95/040/00506/AM16/ 16.10.2015 ,

_,:01/87/050/00324/AM]6/
Decision:  Based on the written comments furnished by the DIPP vide their letter No. 7/17/2016/TSW

dated 22.03.2016, the Committee approved following adhoc norms:

: EXPORT ITEM QTY IMPORT ITEM Qty required per K?
! of finished good
Rubber 2,00,000 Kg | 1. EPDM Rubber 0.610
Compounded 2. Zinc Oxide 0.027
i SO sheets. ——
N 3., Antioxidant 0.012
!I_L ’ N 4, Accelerators ===l 0.035
3 5. Retarder 0.011
| | |
| 6. Carbon Black 0.130
7. Silica Filler Ppt 0.132
| 8. Rubber Processing Oil 0.052
| On T e =
9. Bonding Agent Like SI-69 0.021 ‘
10. Packing Material - 240 nos. '
. Plastic Pallets |
: Note: 1. There should be a value cap on Antioxidant/Accelerators as per general note
5 8 of the Handbook of Procedures Vol. II.
2. All the Plastic Pallets will be exported back alongwith export product. |
RLA may take consequential action as per Policy / Procedures.




" Case No.:36/20/87-ALC1/2015

75

Party Name:NIKHIL
‘ADHESIVES LTD.

]53 HQ File 01/87/050/00280/AM16/ .RLA File

,Decision:
; expeditiously.

:03/95/040/00514/AM16/

"RLA and firm have been 1equested d vide letter dated 110.03

'Case No.:19/20/87-ALC1/2015

SYSTEMS LIMITED

154 HQ File :01/87/050/00263/AM16/ RLA File

:31/83/040/00097/AM16/

“{licNo/Date:0310799521 |

Party Name:KIMPLAS PIPING -

" [Lic.No/Date:3110065710

IMeet No/Date:22/87- Status: @& )gr
IALC1/2015 \Deferred
122.03.2016 |

'19.10.2015
)3.2016 to furnish appllcatlon‘

r‘étalm _| ,50/
Deferred @

Meet No/Date:22/87-
IALC1/2015
[22.03.2016 ,

21.10.2015 |

Decision:
ifrom D/o C&PC. Reminder to be issued to expedite the case.

A copy of application has been forward

ed to D/o C&PCE] 18.01.2016. Comments awaited

|
|
|
I

Case No.:40/21/87-ALC1/2015 Paﬂy Name:SHANKAR IMeet No/Date:22/87- Status: M
lPACI\AG}NCS LIMITED {ALCI/ZO]S Deferred L
[22.03.2016
155 .HQ File :01/87/050/00322/AM16/ RLA File Lic.No/Date:0310799710 |
:03/95/040/00461/AM16/ 128.10.2015 ! (ﬁ.p/

ion has been forwarded to D/o C&PC on 23.02.2016. Comments awaited

i

Decision: A copy of applicati

from D/o C&PC.

Case N0.:0/22/87-ALC1/2015  Party Name:SRF LIMITED ’Mecl No/Date:22/87- Status: &?M
|ALC1/2015 {Deferred
}77 03.2016 \

1:04/24/040/00159/AM 16/

156 JHQ File :01/87/050/00342/AM16/ RLA File

[Lic.No/Date:0410161244 [
130.10.2015 |

Decision :
‘course.

- A copy of application received from the RLA and will be forwarded to D/o C&PC in due

| Case No.:15/21/87-ALC1/2015

f"Pany Na111?\’11_(7i§-_
GLOBALONE LIMITED

157 HQ File :01/87/050/00297/AM16/ - RLA File

‘Decision:
from D/o C&PC.

:05/24/040/00356/AM 16/

‘{Meet No/Date:22/87- ;Status:
IALC]/'?O]S {Deferred
22.03.2016 1
;Llc.No/Date.0510396184 [
i02.11.2015 I

A copy of appllcatlon has been forwarded to D/o C&PC on 08.0

3.2016. Comments awaited

|

(Lds-
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[ Case No16/21/87-ALC1/2015  Party Name:VIKAS Meet No/Date:22/87- [ Status: Je
GLOBALONE LIMITED {ALC1/2015 Deferred G,Rf
! 92.03.2016 |
158 'HQ File :01/87/050/00298/AM16/ RLA File T [Lic.No/Date:0510396185 |
:05/24,040/00358/AM 16/ 02.11.2015 | ,
‘Decision: A copy of application has been forwarded to D/o C&PC on 08.03.2016. Comments awaited
| ifrom D/o C&PC. '|
[ [Case No.:21/21/87-ALC1/2015 “'Party Name:V.ICA. POLYMERS [Meet No/Date:22/87- [Status: | o
| PRIVATE LIMITED |ALC1/2015 Deferred &
' 22.03.2016
15 [HQ File :01/87/050/00303/AM16/ RLA File - “iLic.No/Date:3210077733
:32/24/040/00028/AM16/ 102.11.2015 %V
Decision: A copy of application has been forwarded to D/o C&PC on 08.03.2016. Comments awaited /
from D/o C&PC.
™ [Case No.:7/22/87-ALC1/2015  Party Name:SRF LIMITED Meet No/Date:22/87- Status:
| ALC1/2015 Deferred (.‘/,UQ/
_ 122.03.2016
|60 Q File :01/87/050/00340/AM16/ RLA File 7 |Lic.No/Date:0410161252
| :04/24/040/00146/AM16/ 02.11.2015 %/
éDecision : A copy of application received from the RLA and will be forwarded to D/o C&PC in due
icourse. -
[ Case No.:8/22/87-ALC1/2015 ‘Party Name:SRF LIMITED Meet No/Date:22/87- Status:
f | ALC1/2015 iDeferred W
3: | 22.03.2016 |
|61 [HQ File :01/87/050/00341/AM16/ RLA File N " ILic.No/Date:0410161253
| l 1:04/24/040/00147/AM16/ 02.11.2015 ()(l‘/
I fD_ecision’:"' “A copy of application received from the RLA and will be forwarded to D/o C&PC in due
— 1 jcourse— e 1
| [Case Nos14/21/87-ALC1/2015  Party Name MARUTI TECHNO Meet NofDate:22/87-  Status: .
' RUBBER PVT.LTD, {ALC1/2015 Deferred
_ 122.03.2016 i
162 HQ File :01/87/050/00296/AM16/ RLA File T LicNo/Date:0510396206 _r
' .05/24/040/00354/AM16/ 03.11.2015 |

f]ﬁcision: A cbpy of application has been forwarded to DIPP ‘on 16.03.2016. Reminder issueﬁ:
‘DIPP to furnish comments within 15 days. Comments still awaited. |
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0/21/87-ALC1/2015

Case No.

PRIVATE LIMITED

| 163 THQ File :01/87/050/00291/AM 1 6/

RLA File
:04,24/040/001 74/ AM16/

i_l)ecisio; —Aapy_of ap?)_lication has been forwarde
| (from D/o C&PC.

[ asc No.:Z%IE-ALCI/THS_ :Panynl\ialﬁe:POLYFILL_ n

| TECHNOLOGIES PVT LTD
|

164 {1 File :01/87/050/00305/AM16/ RLA File .

L .34/24/040/00194/AM16/

1

from D/o C&PC.

ISYSTEMS PVT LTD

RLA File

I
165 [HQ File 01/87/050/00293/AM16/
| £05/23/040/00333/AM16/

Decision:
from D/o C&PC.

[Case No.:5/19/87-ALC1/2015 '
'PRODUCTS PVT. LTD.

RLA File

166 ﬁiQ File -01/87/050/00244/AM 16/
= .03/95/040/00579/AM 16/

iDccision:

A copy of ap

" [Case No.:26/21/87-ALC1/2015 Party Name:MPD INDUSTRIES _

! PVT.LTD,
| | l
167 HQ File :01/87/050/0030

8/AM16/ RLA File
.56/24/040/00023/AM16/

;Becisinn: A copy of appﬁéﬁ"on has been for
from D/o C&PC.

" Party Name:NATUR TEC INDIA

/o C&PC on 0803_20_1 6. Comments awaited

[Case No.-11/21/87-ALC1/2015  Party Name:COLORPLAST

A cop—yof—apbli_ca;[i_c_)n has been forwarded to D/o C&PC

\Party Name:SM1 COATED

R e e ]
plication has been forwarded to D/o C&PC on 15.01.2016. Comments awaited
from D/o C&PC. Reminderto be jssued to expedite the case.

'\/ai'é-d_to_D/o C&PCEB 18.03.2016. Comments awaited

N .Slu;us_: -
|Deferred

Meet No/Date:22/87-
IALC1/2015

22.03.2016
ii_.ic_.NJflﬁu;m 10161273
I04.11.2015

dt_oB/o_C&_Pg 07 1§:0?261€ C_om_menz awaite_d |

.
iMeet No/Date:22/87- iStatus:
IALC1/2015 {Deferred
122.03.2016 {
Lic.No/Date:3410041653
04.11.2015 .

" [Meet No/Date:22/87- Status:
tALC1/2015 Deferred
122.03.2016

" Lic.No/Date:0510396252
105.11.2015

on 08.03.2016. Comments awaited

le No/Date;22/87- (Status:
|ALC1/2015 %Deferred
|22.03.2016 |

" [Lie.No/Date:0310800115 ‘
106.11.2015

é]_\/I;t-T\I_o/D_at;2ﬂv7— Status:
‘ALC1/2015 l[)eferred '
22.03.2016 | ‘
Lic.No/Date:5610004738 |

06.11.2015 |

|

1%

M
C[f/
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:éase_No.:_37/2387-_ALC_1/201_5 :Pan;[y Name:R.R.KAB_EL a %Mee_t Né/Date:52/87- ~ Status:
LIMITED, iALC1/2015 Deferred
22.03.2016

168 HO File :01/87/050/00319/AM16/ RLA File o _iLE.%/DTtez@lo_sooﬁm_f B |
103/95/040,00247/AM 16/ 06.11.2015 | -

A co}/ cﬂpplication has been forwarded to D/o C&PC 070@3_.20_16.€om?ent_5awaited_‘

{ 'ﬁecision_:
from D/o C&PC.
|“ _iC;seE).@ZIW%A—LCI/ZOIS_ l"ar_ly Name: I_{OSERRI— _%K/Ie_et N_O/D§6122/87- T S[aﬁ:
| 'BIOTECH LTD |ALC1/2015 Deferred
i 122.03.2016 |
169 [HQ File OUBTN050000327/AM16/ RLAFile " [Lic.No/Date:0310800093 )
| :03/95/040/00566/AM16/ 06.11.2015
Decision: A copy of application has been forwarded to D/o C&PC on 08.03.2016. Comments awaited
from D/o C&PC.
" [Case No.:24/21/87-ALC1/2015  Party Name-MEDICAP INC.  |Meet No/Date:22/87- Status:
= |ALC1/2015 Deferred
122.03.2016
170 [HQ File :01/87/050/00306/AM16/ RLA File o Lic.No/Date:3410041667 |
| :34/24/040/00210/AM16/ 09.11.2015 ‘
§Decisi0n: A copy of application has been forwarded to D/o C&PC on 08.03.2016. Comments awaited
from D/o Cé&PC.
[ [Case No.:48/21/87-ALC1/2015 Party Name:ENVITECH [Meet No/Date:22/87- Status:
| (CHEMICAL SPECIALITIES |ALC1/2015 Deferred
| PVT.LTD [22.03.2016 ‘
171 [HQ File :01/87/050/00330/AM16/ RLAFile ic.No/Date:3110065753 |
1:31/83/040/00113/AM16/ 109.11.2015 |

iDe‘cision: ~ A-copy of application has been forwarded to D/o C&PC on 23.02.2016. Comments awaited
{from Dfo €&PCr———————

éi)ecision: A copy of applicaﬁn has been forwarded to D/o C&PC on 08.03.2016. Comments awaited

“from D/o C&PC.

" [Case No.:6/21/87-ALC1/2015  Party NameWEILBURGER  Meet No/Date:22/87-  Status: |
- \COATINGS (INDIA) PRIVATE |ALC1/2015 Deferred |
| ‘LIMITED 22.03.2016 ! |
|17 FQ File :01/87/030/00288/AM16/ RLAFile T LicNo/Date:0210206269 | ;
o .02/24/040/00094/AM 16/ 10.11.2015 | |

|
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" Case No.:46/21/87-ALC1/2015 Party Name: ARVIND LIMITED  Meet No/Date:22/87- 'Status:
ALC1/2015 ‘Deferred

i (22,03.2016
173 'HO File :01/87/050/00328/AM16/ RLA File - ‘lLi_c.I\UDaE:oglom@oz |

.08/24/040/00223/AM 16/ 10.11.2015 - |

02.2016. Comments awaited i

| ,D_eaﬁ)n A copy oﬂpp]i_cation has been forwarded to D/o C&PC on 23
from D/o C&PC.

r—Eﬂs_e_NoTUZO/STALCI/ZOI_S P_zmy Name: AAKASH ~ Meet No/Date:22/87- _[.Staius:
| PLASTOPACK PVT.LTD., IALC1/2015 Withdrawn
i 122.03.2016 -
[HQ File :01/87/050/00245/ AM16/ RLA File o Lic.No/Datc:5210041687 |
174 :52/24/040/00057/AM16/ 12.112015 |

Decision: The firm, vide e-mail dated 23.03.2016, intimated thatEeTapp]ication for Advance
Authorization was on repeat norms basis and hence, there is no need for regularization of the SION. As
such, based on the firm’s email letter, the Committee decided to withdraw the case.

" ICase No.:17/21/87-ALC1/2015  Party Name:PIONEER Mect No/Date:22/87- Status:
'POLYLEATHERS LTD IALC1/2015 Deferred
; 22.03.2016
175 'HQ File :01/87/050/00299/AM16/ RLA File R ILicNo/Date:0510396353 | =1
:05/24/040/00376/AM16/ 117.11.2015 |
Decision: A copy of application has been forwarded to D/o C&PC on 23.02.2016. Comments awaited
| ifrom D/o C&PC.
[ Casc No.:18/21/87-ALC1/2015 _ Party Name:NEXGEN " [Meet No/Date:22/87- Status:
| i FLUOROPOLYMERS PVT. LTD |ALCI/2015 Deferred
i | | 22.03.2016 |
176 [HQ File :01/87/050/00300/AM16/ RLA File [LicNo/Date:0510396346
' :05/24/040/00380/AM 16/ 17.11.2015

|
-
———— ! — il)ecision:~———~-A»00py—o£ application.has been forwarded to D/o C&PC on 04.03.201
| — - —

from D/o C&PC.

" Case Noi3/720/87-ALC1/2015 _ Party Name:GOVIND RUBBER  {Meet No/Date:22/87- IStatus:
b LIMITED. 'ALC1/2015 Deferred
: 122.03.2016 |
177 'HQ File :01/87/050/00247/AM16/ RLA File T lLicNo/Date:3010103650 | 1
- :30/24/040/00027/AM16/ 18.11.2015 { |
—=]

; ?beﬁon: RLA and firm were i'réciiested vide letter dated 10.03.2016 to furnish 4.7 application|
‘expeditiously. Application is awaited from RLA and firm. |

6. Comments awaited |

Y
b
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Case No.:47/21/87-ALC1/2015  Party Name:PLASTENE INDIA “IMoet No/Date:22/87-  |Status: o
LIMITED ALC1/2015 Deferred EP)/
22.03.2016 ,
— e ——, — —— = — = e ————— e e — _|
HO File :01/87/050/00329/AM 16/ RLA File Lic.No/Date:3710002617 ' %y
:37/24/040,00010, AM16/ 18.11.2015 L
;;Decision: A copy of application has been forwarded to D/o C&PC on 23.02.2016. Comments awaited |
from D/o C&PC. |
‘Case No:4/20/87-ALC1/2015  Party Name: GOVIND RUBBER | EM_ee{ﬁ/ﬁezz_z/ﬁ T [status: _\
| 'LIMITED. |ALC1/2015 \withdrawn |
22.03.2016 |
HQ File :01/87/050/00248/AM16/ RLA File T iLicNo/Date:3010103652 | '
:30/24/040/00028/AM16/ 119.11.2015 (%"/
‘Decision: RLA vide letter No.Adv-28/AM-16/Lic/Ldh dated 30.03.2016, informed that the firm

e of Advance Authorization under para 4.12 (a)(vi) of HBP as per
ting No.40/AM-15 and 32/AM15 which are still

T for fixation of norms. As such, based on the

submitted the application for issu
adhoc norms fixed by NC Meeting No.98/AM16, Mee
valid and therefore the case was not referred to DGF
firm’s intimation, the Committee decided to withdraw the case.

1180

[Case No.:12/21/87-ALC1/2015 Party Name:BLS POLYMERS | Meet No/Date:22/87- Status:
'LTD. ALC1/2015 Deferred
22.03.2016 ;
HQ File :01/87/050/00294/AM1 6/ RLA File Lic.No/Date:0510396396 |
| :05/23/040/00348/AM16/ 23.11.2015

[Decision: A copy of application has been forwarded to D/o C&PC on 04.03.2016. Comments awaited

lfrom D/o C&PC.

o {Case No.:20/21/87-ALC1/2015 ' 'lgarty Name:INDICA %Mcei No/Date:22/87- Status: :
(CONVEYORS LIMITED \ALC1/2015 Deferred |
| _ 122.03.2016

181 /HQ File :01/87/050/00302/AM16/ 'RLA File o Lic.No/Date: 1210009514 r a

I L 12/241040/000047AMT6/ 124112015 1
‘Decision: A copy of application has been forwarded to D/o C&PC on 25.02.2016. Comments awaited |

ifrom D/o C&PC.

182

‘Case No..19/21/87-ALC1/2015  Party Name:SPERRY PLAST Meet No/Date:22/87- Status:
LTD. IALC1/2015 Deferred

22.03.2016
'Lic.No/Date:0510396462

1

'HQ File [01/87/050/00301/AM16/ RLA File
-05/24/040/00416/AM16/ 30.11.2015

|
:Decision: A copy of applicéti_on has been forwarded to D/o C_&ﬁoﬁ2ﬁ2ﬁ6. Comments_:;waited‘
from D/o C&PC. |
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Case Noi222/87-ALC1/2015  Party Name:KKALPANA Meet No/Date:22/87- 'Status:
INDUSTRIES (INDIA) IALC1/2015 Deferred |
LIMITED. 22.03.2016 ~ |
- éfic.ﬁ)/lﬂe:(ﬁosoozlse " i

HQ File: 01/87/050/00335/AMIG/ RLA File
:03/94/040./00676/ AM 16/ 130.11.2015

ation placed “under paxa 4.7 of HBP is still|
der to RLA and firm to furnish the |

Dec1snon " The Committee noted that the copy of appllc
lawaited from RLA. Hence, the Committee decided to issue a remin

lapplication within 15 wor king days.

Case No.7/21/87-ALC1/2015  Party Name: MITTAL " Meet No/Date:22/87- [Status:
POLYPACKS PVT.LTD. {ALC1/2015 Deferred

| | 22.03.2016 |

HQ File :01/87/050/00289/AM16/ RLA File ~ILic.No/Date:0210206306 |
1:02/24/040/00150/AM 16/ 102.12.2015 |

Decision: A copy of apphcatlon has been forwarded to D/o o D/o C&PC on 02.03.2016. Comments awaited

from D/o C&PC.
" [Case No.:34/20/87-ALC1/2015 _ Party Name: QREX FLEX " [Meet No/Date:22/87- Status:
PRIVATE LIMITED ALC1/2015 Deferred
122.03.2016
185 HQ File: 01/87/050/00278/AMIG/ RLA File Lic.No/Date:5210041708 F
' £52/24/040/00059/AM16/ 04.12.2015
Decision: RLA and firm were requested vide letter dated 10.03.2016 to furnish 4.7 application

MY \f? s@

lexpeditiously. Application is awaited from RLA and firm.

187

Decision: A cz)l_)ya-ép]alicati011 has been forwarded to D/o C&PC on 23.02.
from D/o C&PC.

Case No.:25/21/87-ALC1/2015  Party Name:SHAKUN Meet No/Date:22/87- i%tatus:
?POLYMERS LIMITED, |ALC1/2015 Deferred >
122.03.2016 5
HQ File: 01/87/050/00307/AM16/ RLAFile [Lic.No/Date:3410041730 ! QVL
:34/24/040/00230/AM16/ 14.12.2015 l /
Decision: ——A-copy of application has been forwarded to D/o C&PC on 02 03.2016. Comments awaited
'from D/o C&PC. re———
T Case No.:37/20/87-ALC1/2015  -Party Name:MULTIBASE INDIA Mect No/Date:22/87- i'Status:
| LIMITED, IALC1/2015 Deferred
22.03.2016
HQ File :01/87/050/00281/AM16/ RLA File - Lic.No/Date:0310801169 o
:03/95/040/00682/AM 16/ 17.12.2015 :

02.2 6 Comments awalted
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(-fase_}\_lo.?/ll/?—AlE/Z(E ;Pan’y Name: GAJIRAJ o !;\EC[T\"LNW )511.::_22/8_7- [Status:
'AGENCY PRIVATE LIMITED i.—\lj'lf?(llﬁ [Approved
22.03.2016 |

HQFile RLA File Tic.No/Date:0210206372

:01/87/050/00290/AM 16/ :02/24:040.001 35, AM16/ 17.12.2015

‘ Decision: The Committee considered the case and decided to apprové on repeat basis (Adhoc Norms),
based on the decision of the NC Meeting No. 20/87-ALC1/2015 held on 21.01.2016 and recommended |

188

as under:
EXPORT ITEM QTY IMPORT ITEM QTY
PVC Rigid Compound lkg | 1. PVCResin 0.9625 kg
2. Calcium Carbonate 0.0406 kg
RLA may take consequential action as per Policy / Procedures.
~[Case No:1/22/87-ALC1/2015 |Party Name:ARKEMA Mot NoDate:22/87- _ |Status:
ICHEMICALS INDIA PVT. LTD., |ALC1/2015 Deferred
| 122.03.2016
189 [HQ File :01/87/050/00334/AM16/ RLA File o Lic.No/Date:0310801206 o
:03/94/040/00748/ AM16/ 18.12.2015
Decision : A copy of application' received from the RLA and will be forwarded to D/o C&PC in due
lcourse. i
(Case No.:121/87-ALC1/2015  Party Name:SHAKTJ Meet No/Date:22/87- Status:
| ECOGREEN ALC1/2015 Deferred
g 22.03.2016
}'HQ File :01/87/050/00283/AM16/ RLA File - Lic.No/Date:0610038281 ‘
20| 06/24/040/00042/AM16/ 21.12.2015 ,

was issued by DIPP to firm. Reply still

Decision: A D/L No. 7/118/2016-TSW dated 17.03.2016
15 days time for submission

§z1_w'§]t§di Thus, the Committee decided to issue reminder to the firm giving
jof the requisite-information. o

|—_ . [Case No.:38/2(i/87_-ALC1/20_1 5 Party Name:SRF LIMITED T [Meet No/Date:22/87- iéta(us: i
. |ALC1/2015 Deferred |
L 122.03.2016 |
1191 HQ File :01/87/050/00282/AMI 6/ RLA File T LicNo/Date:0410161457 | !
| -04/24/040/00252/AM 10/ 29.12.2015 |
| Decision: A copy of application has been forwarded to D/o C&PC on 04.03.2016. Comments awaited |
i from D/o C&PC.
T Case No12/22/87-ALC1/2015  Party Name:DSM INDIA PVT.  Meet No/Date:22/87-  [Status:
LTD 'ALC1/2015 Deferred
| 22.03.2016 ,
192 1O File :01/87/050/00345/AM16/ RLAFile " Lic.No/Date:3110065852 | |
:31783/040/00004/AM16/ 05.01.2016 ’

Decision : A copy oﬂ_ppmation received from the RLA and will be forwarded to D/o C&PC in due
.course. |
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féase Eo.:E/ZZE%;L_CI/%lS .Pany Name:]BSI\/T [NBIAE’V’E. :Mtﬁl No/liite:_22/§7—_ -‘_Staas: o
LTD ALC1/2015 Deferred
| 122.03.2016
193 HQ File :01/87/050/00346/ AM16/ RLA File - LicNo/Daie:3110065851 | —
31/83/040/00064/ AM16/ 05.01.2016 | '

‘Decision . A copy of appligtioﬁ rece

ived g&meT{LXﬂ wil l_beﬁ\\aded to D/o C&?C in due

| |course.
[ [Case No.:5/22/87-ALC1/2015 Party Name: WEILBURGER | Meet No/Date:22/87- Status:
\COATINGS (INDIA) PRIVATE  |ALC1/2015 Deferred
| LIMITED 122.03.2016
o . .
Lic.No/Date:0210206438 |

194 HQ File :01/87/050/00338/ AM1 6/ RLA File

| :02/24/040/00009/AM16/ 112.01.2016
Decision : A copy of application received from the RLA and will be forwarded to D/o C&PC in due
course.
 Case No.2/3UBT-ALC1/2015 _ Party Name:METRO TYRES  [Meet No/Date:22/87- Status:
:LIMITED ALC1/2015 Deferred
' 22.03.2016

| e e R I
| [HQ File :01/87/050/00284/AM16/ RLA File ILic No/Date:3010103699
193 :30/24/040/00039/AM 16/ 113.01.2016

Eﬁced under paraﬂ of HBP is still
der to RLA and firm to furnish the

EDecision: The Committee noted that the copy of application
lawaited from RLA. Hence, the Committee decided to issue a remin

1
‘ lapplication within 15 working days.

[ [Case No.:11/22/87-ALC1/2015 ~party Name:ALSTONE  iMeet No/Date:22/87- Status:
- INDUSTRIES PVT I.TD \ALC1/2015 Deferred

| | ‘ 22.03.2016
o e No/Date: 1310048095 |

196 [HQ File :01/87/050/00344/ AM16/ ‘RLA Tile

_ :13/24/040/00037/AM16/ __|13.01.2016 |
Decision: A copy of application received from the RLA and will be forwarded to D/o C&PC in due|
course. |
" [Case No.:4/22/87-ALC12015 Party Name: WEILBURGER | Meet No/Date:22/87- [status: |
| ' COATINGS (INDIA) PRIVATE ALC1/2015 Deferred
LIMITED 22.03.2016 ! |
00337/ T LicNoDate:0210206448 | |

197 :HEFH?OWWOSO/OO%?/A_I\X]_6/_ RLA File
02/24/040/00017/AM15/ 114.01.2016 |

EA_ eind_wm b?fc;;ardeao D/o C&PC in due

Decision : A copy of application received from the
:COUrSeE.

|
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" Case No.:18/22/87-ALC1/2015  Party Name:ENVITECH — Meat No/Date:22/87- ‘Status:
CHEMICAL SPECIALITIES  |ALC1/2015 Deferred

; PVT. LTD 22.03.2016 :

' e - b o . = r— :

198 [HO File :01/87/050/00351/AM16/ RLA File [Lic.No/Date:3110065872 |
-31/83/040/001 50/AM16/ 15.01.2016 !

Decision : A Ey of application received from the RLA and will be forwarded to D/o C&PC in due

icourse.

" [Case No.:20/22/87-ALC1/2015  Party Name:AGNI FIBER ‘Meet No/Date:22/87-

! BOARDS PVT.LTD, ALC1/2015
! - 122.03.2016
199 [HQ File :01/87/050/00353/AM16/ RLA File Lic.No/Date:3410041827 ’
! :34/24/040/00246/AM 16/ 22.01.2016
IDecision : A copy of application received from the RLA and will be forwarded to D/o C&PC in due
!course.
" [Case No.:3/21/87-ALC1/2015  |Party Name:AAKASH [Meet No/Date:22/87- [Status:
PLASTOPACK PVT.LTD., ALC1/2015 Deferred
I 22.03.2016 ;
IHQ File :01/87/050/00285/AM16/ RLA File [Lic.No/Date:5210041741 i
2008 :52/24/040/00074/AM16/ 25.01.2016 ,

Decision:  The Committee noted that the copy of application placed under para 4.7 of HBP is still
awaited from RLA. Hence, the Committee decided to issue a reminder to RLA and firm to furnish the

lapplication within 15 working days.

" [Case No.:14/22/87-ALC1/2015 _ Party Name:DSM INDIA PVT,  [Meet No/Date:22/87- Status:
ILTD ALC1/2015 chferred
i 22.03.2016
201 iHQ File :01/87/050/00347/AM16/ iRLA File ]Lic.No/DateBl 10065890 |
_ ':31/83/040/00102/AM16/ 125.01.2016 ‘

| — : R
Decision : A copy of application received from the RLA _@d_\x{?_l']_bé forwarded to D/o C&PC in due

icourse.
| Case No15/22/87-ALC1/2015  Party Name:DSM INDIA PVT.  Mect No/Date:22/87-  [Status:
- LTD ALC1/2015 Deferred
' 22.03.2016 :
02 'HQ File :01/87/050/00348/AM16/ ‘RLA File T LicNo/Date:3110065891 |
:31/83/040/001 18/AM16/ 15.01.2016

d_\x_fll] be forward—ed to D/o C&PC in due |

D
4
s Qe
r
Q-
e

Decision : A CO};)/ of application received from the RLA an
course.
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T ‘Caso No:16/22/87-ALC1/2015  Paty Name:DSM INDIA PVT. Meet No/Date:22/87- [Seatus:
LTD IALC1/2015 Deferred
| !22.03.2016 ;
1203 [HQ File :01/87/050/00349/AM16/ RLA File o " [Lic.No/Date:3110065889 '
:31/83/040/00137/AM16/ 25.01.2016 |

i :-I;CCiSiOII i A E‘opy oi';p_pllcatlan received from the the RLA and will be e forwarded to D/o C&PC in due
|

‘course.
" ICase No.:17/22/87-ALC1/2015 Pty Name:FINOTEX "~ [Meet No/Date:22/87-  |Status: i
FIBRECAST PVT. LTD. |ALC1/201S Deferred
| 122.03.2016 |
204 HQ File : :01/87/050/00350/AM16/ RLA File - " [Lic.No/Date:3110065885 |
[ :31/83/040/00146/AM16/ 125.01.2016 '[
iDecision : A copy of application received from the RLA and will be forwarded to D/o C&PC in due
ECOUFSC.
" ICase No.:19/22/87-ALC1/2015  Party Name:DSM INDIA PVT. [Meet No/Date:22/87- Status:
E ILTD ALC1/2015 Deferred
| | 122.03.2016
205 |HQ File :01/87/050/00352/AM16/ RLA File ‘Lic.No/Date:3110065894 |
1:31/83/040/00152/AM16/ 27.01.2016

A copy of appllcatlon received from the RLA and will be forwarded to D/o C&PC in due

W@ ’?@f&‘b

= E

'Decision :
lcourse,
" Case No..10/22/87-ALC1/2015  Party Name:ALP OVERSEAS [Meet No/Date:22/87- [Status:
| PVT.LTD. ALC1/2015 Deferred
l | 122.03.2016
206 11Q Tile: 01/87/050/00343/AM16/ RLA File " [Lic.No/Date:0510397450
| 1:05/23/040/00405/AM16/ 101.02.2016
Decision : - --A copy. of applicatlon received from the RLA and will be forwarded to D/o C&PC in due
_ICQL]T'QF - -
" Case Now49/21/87-ALC1/2015  Party Name:METRO TYRES  [Meet No/Date:22/87- Status:
| LIMITED ALC1/2015 \Deferred
‘ - 122.03.2016 |

-'7 HQ File :01/87/050/00331/AM16/ RLA File ‘Lic.No/Date:3010103718 | i
1207 :30/24/040/00042/AM16/ 08.02.2016 - |
Decision:  The Committee noted that the L0|W v of application n placed under para 4.7 of HBP is still|
awaited from RLA. Hence, the Committee decided to issue a reminder to RLA and firm to furnish 1hu

‘application within 15 working days.

=
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B _ic_ase_.\To.:50/21/87-ALC1_/2_015_ Party Name:METRO TYRES  Meet No/Date:22/87- Status: |
LIMITED IALC1/2015 Deferred | (@//
122,03.2016

3 THO File :01/87/050/00332/AM16/ RLA File ﬁ..i-c.@;‘!‘.ﬁ:;in_rfloﬁ0_
08 30/24/040/00043/ AM 16/ 08.02.2016

er y'mra——I.? of HBP is still

‘Decision:  The Committee noted that the copy of application placed und
and firm to furnish the |
|

e . ; ; ;
‘awaited from RLA. Hence. the Committee decided to issue a reminder to RLA
application within 15 working days. |

|'_ ‘Case No.:51/21/87-ALC1/2015  Party Name:KARUR " [Meet No/Date:22/87- Status:

| K.C.P.PACKKAGINGS ALC1/2015 Deferred @
! LIMTED, 22.03.2016 ;

| . o (HQFile :01/87/050/00333/AM16/ RLA File “[Lic.No/Date:3210077816 | (SP/
2091 :32/24/040/00036/ AM16/ 09.02.2016 i_

'Decision:  The Committee noted that thé'copy of application pléced under para 4.7 of HBP is still
awaited from RLA. Hence, the Committee decided to issue a reminder to RLA and firm to furnish the

application within 15 working days.

[ [Case No.:3/22/87-ALC1/2015  Party Name:SUPREME IMeet No/Date:22/87- [Status:
' 'PETROCHEM LTD,, IALC1/2015 ‘Deferred <§//
122.03.2016 ,
{HQ File :01/87/050/00336/AM16/ RLA File Lic.No/Date:0310803047
Al 03/95/040/00947/AM16/ 04.03.2016 f{&‘\/
I

Decision:  The Committee noted that the copy of application placed under para 4.7 of HBP is stil

|
% lawaited from RLA. Hence, the Committee decided to issue a reminder to RLA and firm to furnish the

%application within 15 working days.

[ iCase No.:27/18/87-ALC1/2015  Purty Nauie EASTMAN @em No/Date:22/87- Status:
'RECLAMATIONS JALCI/2015 [Deferred
- 22.03.2016
[ ——— e — —
- t ]-H@ File-01/87/050/00197/AM16/~RLAFile-— _]Lic_._Ng/_D,age;;QJ_g 103571 \ -
all | £30/24/040/00013/AM 16/ 28.07.2015 | _ @/
10.2015. Reminder issued to

Decision: A copy ofa)l—ic;[_ioﬁ ‘has been forwarded to DIPP on 29.

|
DIPP to furnish comments within 15 days. Comments still awaited. Reminder to be issued to expedite]
|

ithe case.
 Cise No.28/21/87-ALCI/2015  Party Name: KONNARK  Meet No/Date:22/87- ~ Status:
POLYMER PVT. LTD ‘ALC1/2015 Deferred
22.03.2016 |
212 HQ File :01/87/050/00310/AM16/ RLA File T LicNo/Date:0310798906 | |
| 03/94/040/00381/AM16/ 15.09.2015 | 4
| |

| Decision: A copy of applic
course.

ation received from the RLA and will be forwarded to D/o C&PC in due|
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Case No.:13/20/87-ALC1/2015  Party Name:SWASTIK
POLYMERS

1213 [HO File :01/87/050/00257/AM16/ RLA File
105/24/040/00282/AM16/

‘Meet WDate:Z_Q/Si Status:
iALC1/2015 [Deferred ya
122.03.2016 ! -'

[Lic.No/Date:0510395644 |

16.09.2015

Demsu;;l
ifrom D/o C&PC. Reminder to be issued to expedite the case.

A copy of apphcatlon has been forwarded to D/o C&PC on 15.01 1.2016. Comments awaited

'Case No.:6/20/87-ALC1/2015  -Party Name: WACKER

fMeet No/Date:22/87- ‘Status: -

‘METROARK CHEMICALS PVT [ALC1/2015

[ |
| LTD.

[22.03.2016

|Deferred

214 HQ File :01/87/050/00250/AM16/ RLA File
1:02/24/040/00120/AM16/

118.09.2015

Lic.No/Date:0210206166 |
i Y

Decision:

A copy of application has been forwarded to D/o C&PC on 18.01.2016. Comments awaited
from D/o C&PC. Reminder to be issued to expedite the case.

1 F

Case No.:1/18/87-ALC1/2015  |Party Name:ECOPLAST LTD.

[Meet No/Date:22/87- Status:

iALC1/2015
122.03.2016

Deferred

215 ‘HQ File :01/87/050/00171/AM16/ RLA File
03/94/040/00397/AM16/

Lic No/Date:0310798976

21.09.2015

Decision:
| Ifrom D/o C&PC.

A copy of application has been forwarded to D/o C&PC on 25.02.2016. Comments awaited

[Case No.:2/18/87-ALC1/2015 Party Name:POLYFILL
g ‘TECHNOLOGIES PVT LTD

ALC1/2015
22.03.2016

Deferred

216 HQ File :01/87/050/00172/AM16/ 'RLA File
©:34/24/040/00170/AM16/

[Lic.No/Date:3410041531

ﬁc?:l No/Date:22/87- Status: 2

21.09.2015

’D(:‘ClSlOIl
i from D/O C&PC

A copy of appllcatlon has been forwarded to D/o C&PC on 23.02.2016. Comments awaited

‘CHEMICALS LTD.,

" iCase No.:10/20/87-ALC1/2015 ‘Party Name:KLJ POLYMERS &

‘\Ieet No/Date:22/87- iStalus: '
‘ALC1/7015 Deferred @,
122.03.2016 ‘

217'HQ File :01/87/050/00254/AM16/ RLA File
:05/23/010°00249/AM16/

‘Lic.No/Date:0510395693 }

22.09.2015

g\
\

'

a3

‘Decision:
from D/o C&PC. Reminder to be issued to expedite the case.

A copy of appllcauon has been forwarded to D/o C&PC on 18.01.2016. Comments awalted'

" Case No.:11/20/87-ALC1/2015  Party Name:BLS POLYMERS

| LTD.

1218 'HQ File :01/87/050/00255/AM 16/ RLA File
:05/23/040/00255/AM 16/

“{Meet No/Date:22/87- {Status: ‘
‘ALC1/2015 jDeferred
122.03.2016 |

'22.09.2015

" Lic.No/Date:0510395689

cision: A c.0|5y_(;f app]féation has been forwarded to D/o C&PC on 18.01.2016. Comments awaited

Decnsnon

from D/o C&PC. Reminder to be issued to expedite the case.




88

|_Decmon A D/L No. 46011/103/2009-PC.1I dated 16.02.2016 was issued by D/o C&PC to firm.
Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time for
isubmission of the requisite information.

(Case N0.:24/20/87-ALC1/2015  Party Name:PIDILITE Meet No/Date:22/87- [Status: L g
INDUSTRIES LIMITED 'ALC1/2015 Deferred |
122.03.2016 1 ‘
o (HQ Tile :01/87/050/00268/AM16/ RLA File ILic No/Date:0310798998 |
103/95.040,00634/AM14/ 122.09.2015 | .
|
|'

[ [Case No.:32/21/87-ALC1/2015  Party Name:GAYATRI "~ [Meet No/Date:22/87- Status:
. INDUSTRIES ALC1/2015 Deferred @/,

.» ' 122.03.2016
220 [HQ File :01/87/050/00314/AM16/ RLA File [Lic.No/Date:0310799014

:03/94/040/00494/AM16/ 122.09.2015

Decision: A copy of application has been forwarded to D/o C&PC on 23.02.2016. Comments awaited

from D/o C&PC.

Case No.:14/20/87-ALC1/2015 Party Name:SWASTIK [Meet No/Date:22/87- Status:

! 'POLYMERS |ALC1/2015 Deferred

, [22.03.2016

221 {HQ File 'RLA File [Lic No/Date:0510395733 ‘ (gﬁy

?:0]/87/050/00258/AM16/ 1:05/24/040/00298/AM 16/ 124.09.2015
‘Decision: A copy of application has been forwarded to D/o C&PC on 15.01.2016. Comments
iawaited from D/o C&PC. Reminder to be issued to expedite the case. i
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 Case No.:39/21/87-ALC1/2015 Party Name: ZENITH Meet No/Date:22/87- i.SIatus:
| INDUSTRIAL RUBBER IALC1/2015 |Approved
:PRODUCTS PVT. LTD i32.03.2016 { !
HQ File RLAFile ~ [Lic.No/Date:0310799048 | :
:01/87/050/00321/AM 16/ +03/95/040/00448/AM 16/ ;24.09.20]5 i
iDccisiun: Based on the written comments furnished by the DIPP vide their letter No.‘I
. 17/17/2016/TSW dated 16.03.2016, the Committee approved following adhoc norms: |
| |
: |
_i ' EXPORT ITEM QTY IMPORT ITEM Qty required per Kg
| of finished good
Rubber Floor Coverings & | 3,00,000 kg | 1. Synthetic Rubber SBR 0.2350
Mats Series: 1502
| 2. Polybutadiene Rubber 0.2100
: 3. Natural Rubber 0.1850
22 4. Zinc Oxide 0.0230
l 5. Antioxidant 0.0110
| 6. Accelerators 0.0135
{ 7. Titanium Di Oxide 0.0415
] 8. PPT Silica Filler 0.1450 |
- 9. Carbon Black 0.0850
: | 10. Bonding Agent SI-172 0.0140
i 11. Packing Material 300 Nos.
‘ (Plastic Pallets)
! Note: 1. There should be a value cap on Antioxidant/Accelerators as per general note 8
’ of the Handbook of Procedures Vol. I
‘ 2. All the Plastic Pallets will be exported back along with export product,
| r RLA may take consequential action as per Policy / Procedures. J

Meeting ended with a vote of thanks to the Chair.
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